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The applicant was working as 
Assistant Director (Soientitic Aids). 
North Eastern police Academy and he was 
not considered for regular absorption 
and 5th respondent was engaged by repla-
cing him, iccording to the applicant 
the 5th respondent does not posaca the 
requ.tste qualification as per recruit-
mefltrulea.ggrieved by the order of 
the respondent he has filed this O.A. 

Heard mr S.Sarmat learned counsel 
for the applicant and Mr G.Baiahya. 
learned 8r.C.G.S.0 for the respondents. 
Learned counsel for the respondents 
sumits that notice may be issued to 

7e respondents Inc luding private respOn 
nta. Written statement shall be tiled 

ithin tour weeks* 
post on 9.6.06 tor wri ateeflt 

viceChairman 
I 

4. 



1 
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9.6 .2006 	Mr.O .Baishya. learned Sr .0 .G.S.C. 
wanted to have tour .eeka time to til. 
reply statement. Let it be c)bne0 

post on i2-.7.20069 	/ 
(5' J2L 	Lii- 

Qw 	 / 	 Vice-chairman 

12.7 .2006 

	

	ReSpondents are given tour wee 
time as a tânal chance to4tiie reply 

............ ......reply statement, poet on 46.8.2006. 

G-(V oL 	-s P,: . 	 . 
bb 

& 	 - 	2.$.•i1 	RepLy has been filed by the 
Reapendents. The counsel for the 
app]isant wants to file r.j.tnd.r. 
Let it be dn Pest the matter 
.n 	 . 	1 

tAUu- 
Vice-chairman 

 
- 
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20.'9.2006 	Ms.B.Devi, learned counsel tor ti 
applicant wanted to rile rejoinde L'= 
it be done, post an 26.0-.2006. • 

• 	 J 	 . 	
. 	ji 

L q  
Vice-Chairina 

bb 

26. 10.2006 Present: Hon'blé Sri KV. Sachidariandan 
Vice-Chairman. 

c2.— oc3 

Rb- 

Ab M 14, \JLA 

•- 

Learned Counsel for the Applicant 

wanted time to me rejoii1der. Let it be done. 

Post on 21.11.2006. In the 

meantime, the Respondent No. 5 is 

liberty to file reply, ifatly. 

I 	Vice-Chairman 
/ mb/ 

I 	 1 

L 	U 
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21.11.2006 	counsel for t 	applicant wante 
time to file rejoinder. Let it be 
done* 

post on 30.11.2006. 

Vice-chairman 

30.11.2006 	Let the case be posted on 
21.12.2006. In the meantime Mr.G. 
BalShya. learned Sr.C40.S.C* will 
take instruction on the rejoinder. 

Vic e-Ch air mar 
bb 

11 

Lø. 

1L- 
-L L1 	is- 

(J3 	ON 	ot t r'ndL9 

kfrv 

LO 	ckw 

e-t 

T: .  

21.12.06 	Counsel for the applicant subrni' 
• 	tted that since the pleadings are 

over the O.A. may be admitted. 
O.A. is admitted. 
post on 19.1.07 for order. 

1- 
Vice-Chairman 

pg 

COunsel fok the parties has sub 
initted that pleadings are completed. 
Post the matter for hearing n 7.207. 

lzn 	 vjceChairman, 

I 



0.A.No.106,12006 

27 2.2007 	Pr€sent Hon'ble Shri K V 
.Sàchidanandan Vice-Chairman 

• k 	 -. 	. 	 . 	Hon'ble Srnt Chitra Chopra, 
Administrati,e Member 

- . 	.- 	.. 	 The 	claim 	of 	the 

ap1icant is for absorption in the 

North Eate'-n P'lire Academy. He 

made sfveral representations, but 

th.ere was no reply ,  from": the 

respondents. Aggrieved by the said 

- 	 inaction of the resoondents, the 
. 	. 	. 	applicant has fi]ed the present 

O.A. before the Tribunal. . 	- 	.,_i 	.: 	. 	 . 	. 	,•. 	.. 	 . 	.. 

Heard Mr S. 'Sarma, learned 

counsel for the a-pl 4 cant and Mr G. 
. .- 	,. .. 	. 	Baishya, learned Sr. CG.S.C. on 

• 	. 	. 	
. 	 behalf of the respondents. 

The respondents have filed a 

• 	 detailed written statement. The 
• 	•_ 	

appliant 	has 	aiso • filed 	a 

rejoinder. 

• * 

 

When the matter came up tOday, 

the 	learned 	counsel 	for 	the 

• 	. . . 	. 	. 	applicant 	ubited . that 	the 

• 	 applicant does not want to proeed 

• 	 with the case and may be allowed to 

withdraw the O.A. Therefore, the 

case is dismis-sed on withdrawal. 

Th,e 	applicant 	further 

submitted that he may be given 
liberty.to  approach the appropriate 

forum in cae of necessity. Liberty 

* 	. 	- 	•.. 	- 	• 	• 	is given. 

The . Q.A. 	is 	dismissed on 

withdrawal. No costs. 

_ 

Mé(A) 	• 	Vice-Chairman 

•( i- 

• 	1\i 

• 	• 
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• 	 c'rnAL ADNI 	WE. TRI aJNAL 
WAHATI BNCH: 

çjNAL APLaGATI 

) ame Of the AppliCat 	L. 

bO RespOnd3flt5 	Union of India & 	S 

c) No, of .ppiicant(S)  

2 Is the appliCatiOfl is the proper form— Yes/ 
address of the all papers been 

3. -iihether name FN  desriPtiofl and 
furnished In cause title : Yes/ 

4, Has the 8pplICatiOfl b:c dully signed 
and varified :- Yes n  

Have the Copies duly signed 	
Yes / ). 

  the appliC3tfl been 
Have suffici3flt number of copies of  

hethe 3ll 
the anneXur parties arc impleaded 

Whether EngliSh traflslatj0n of dueUfleflt5 jn the 
L.3flQU3QC : 

9• Is the 
app1iC3tI0 is in time : yesfN 

Has the Vakalatfilm0 of appeara 
 /uth0ri5atbon is filed t_Ye 

Us Is the applC3ti0fl b 
101i For Rst  

Has the 
appli c ation is maitan3b 	

: Yes/ 

t 
Has the Im

pugnd order original duly 
3te been  f11 	Ye 

of the nnexur dully attested 
Has the ilgibiC copieS 	

filed Ye 

HS the IndEX 
of ducUmeflts been fjlCd all available Yes. 

Has the required number of envOl0P boarflg. gull address of the 

respondantS been filed Yes/p 	- 

Has the declaratiofl as required by item 
17 

of the form Yes/p. 

ht 	ari 
18, heth the relief 5oug OS out of the single 

W  

 

i. hethe the interim rolief is prayec\ for : Yes! 

2. 
In case of condon3ti0fl of dolay i filed is it supPOrt 

	ys/N0. 

21.Thether this Cas cafl be heard by 
	

BoflCh 

Any other point 
Result of the ScrutinY vIth nit1al of the $ctU1Y clerk, the 

appliCati0n is in order 

RAR 
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Central At.ni:s.; uve 

:.1I Bench 

-t 

1 

i:Fc:nE THE cE:NTRL ADMINISTRATIVE n'I.suNit.. 

GLJiaiAHVT :t 	BE.NCH 

fo 
Tt1r of the case 	p.N ) Cf 24. 

Ezt.aen 

3r'i 

ANI) 

LJa.i,c:n 	of 	md ± a 	& 	ort . 	Resc:dantS 

Si No 7rt:i,ci 	rs Paa No 

1 Appl icatim''i 1 	to 

... 

Annexure-1 

4 
 Anre>iiT 

 Ann 
Anne>ure 5 
Annexure"6 

3 

10 Annexure 

11 'rn€'' 

12 naxt.tre 	1i . 01-55-  

13 Anne::ur€ 	ii 

t4 Ann.rE 	12 

15 AnnE. xure-13 
AnrixurE 	14 69 —76 

* 

F. id by  

File Ed \pr:iVate\iSEUrnar 

26 
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Lci.; t;ur 
Cc1%Lidi 	 i';bun1 

ZiJARU 

.L 	Bench 

LI 
ORE THE f,::ENTRAL DN N I STRT I YE: TA I BUNAL 

OUWPATI r3ENC:H. 

OP No 	 = of $øi 

Sri  
= 	==== 	Appli c::ant 

Un ion of I od i  a ' ors 

P ie n 1 

SYNOPS :c 3 

'The 	a p p Li 	ant 	i nthe inst an 1; Q(.' 	i saqq r i cv ad 	by the 

action on 	the par''b c:rf 	the 	respondents in nob 	C::Oflalder].fl5 	h:ts c:ase 

for 	repular asorpi:in 	and 	in raplac: in him by the r'aspondant No 

5. 	The 	Respondent 	No= 	5 c:oes 	no )L)1e. 	'bh& 	P?CiLt. recJ 

jp 	f:ica'b ion 	f riiç' L:u 	inç'r 	fhp fact 

the 	off:ic::i. al 	resordents 	rave appointed him 	in 	v:Lclat:i. on 	of the 

said 	Rulas= 	The 	applicant tr,.ch 	this appi ic::ation 	has also 

chaT lenqa'd 	the recrui tment 'ula 	framed in 	supersess:i.on 	to the 

earl icr 	recruitment 	rule of 1995 and 	1$96 	to fp affect 	sa it 

does 	nc.:t 	prov :ide 	any pr'otec:t ion to the service rendered 	by the 

appi icant 	as 	wall 	as. 	in prescribinç' the 	quallflcat.Lc)ns=Hence 

this 	app iicat.ion= 

/)Pl~ 
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BE:FOJE THE CENTRAL ADMINISTRAT I VE i .i: JNAL. 
SWAI-tAT I E4::NCk 

An application.under section 19 of the Cant:ral 
dministrative Tribunal Act 1985) 

OANo 	 c:f ;:cøe. 

BErN EEN 

Sri L aishrarn Shyam Kumar. 
Type TV 3  ivarter 3  
North East a rn Pal ic a Ac ad amy 
Limsaw - :793123 3  Meqha 1 aya 

fpl.iC.antn 

VERSt.JS 

i Union of India, 
ep resented by bh a Sac retary to the S-nv t of mdi a 

Jv in i stry of Dave lapmar t of North Eat rn Rec 1. on 	( DONER ) 
Soy t at ,Tnd i a 233 3  B:iyan Bh aan Annex.uie 
Plou lan a A ad Road 
New Delhi- ! I.  

2. The Secret a ry l  
North Eastern C;i rd a NEC Sec::retar:at 
Iieçhal aye, Sh i long 

3 The 81. rec: tar 
North Eastern Pal ice Academy, ( NEPA) 
1JW - 793123 . Mecl e'e 

4 The Union Public.: Service Cmmission 3  
Dholpur House New Pa [hi 

5 SriP Sharma, 
Assistant Director, (PcI anti f:Lc Aids) 
\ort:h Easte rn Pa ic:a Academy, (NEPA 

Umsaw 	793123 Neqhal eye 

Resporident:sn 

PART I CULARE OF THE AP FL I CAT I ON 

1. / 	 3: CLIL. P5 or 1H5 ORDER CA I \J5T 	OH TH 3: 8 APP L I CATION 

IS MADE 

4 

.

h~~ 
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This appi icat ion is ci rected against the action on the 

part: of the respondents in appoint mc? the resperiden t No 5 as the 

Asst t Di rac: tor • ( Sc Lent if ic Aide) in NEPA who does not posses 

the 	reqi.:i rec: 	nual if I cat ion 	as per the recrui tment rid a 	and in 

ionorinç 	the case of 	the app licant for raqular absorption in the 

poet 	of Asc•tt.. 	Dire ctor 	C 	Sci anti tic: Aidsh in NEPA as per the 

rac:ru I t:meni; 	ru 1 a 	The 	app ii cant throucjh this 	0 A 	has also 

cha ii erie. ad 	the 	rec: ru i. tmen t 	ru 1 a 	not if i ad by 	the 	raspondnts 

supersedinq 	the 	earl icr rec:ruitmcnt rule of 1995 and 	1996, 	to a 

particular extant as indicated in the facts of the case he low 

2. L IN1rATION 

The appi:ic::snt dec:leres that the int;aritappl icat:ion has 

been filed within the limitation period prescribed under section 

2 1 of the Administrative Tr:ibunai Act 1985. 

JiJRISDICfiON 

The app ii c: ant further dcci ares that the sub icc t 	mat: tar 

of 	the 	case is within the 	jurisdiction of the Administrative 

Tr i buna 1 

4, [:af'f5 OF THE Sf'..SE 

4 	1 	•. That 	the appl ic:ani; 	in 	the 	instant DA 	is aqqrieved by 

the cc: t ion an 	the part of the 	respondents in not: considerinc 
his 

case for 	requ 1. ar absorp I: ion 	and 	in 	rep 1 cc :i nç h im 	by the 

respondent: No 	5 The Respndant No 	5 	does 	not posses the 

requJ red 	qual . ..ic at ion as per the rec: rui tment 	rule but 	I onorinci 

thc.. fact 	the 	crf'fic::ial respondents have appointed him in 	violation 

Y 
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of the 	said Ru 1 et; The app? ic: ant throujh this 	app tic: at ion has 

also chal I enqed the rec:ru 	tment 	ru.I. a framed in supersessa on to 

the earl icr recruitment rule of 	1995 and 1996 	to the effect as 

it does not provide any protection to the serv:i.c:e 	rendered by the 

app1ic:ant as well as 	in presc:ribinq the 	qalific:ations 

Th:i.s is the crux of the matter for which the applicant 

has came under the protective hands of this Hon blc Tribunal 

seekinc4 redressal of his qr:i. evancas 

42 	That the app lic;ant is a citizen of India and as such he 

is entitled to all the riphts 	privileqes and protection 

quarant cad by the Lonet a tut: inn of India and the laws framed 

the raunder 

43 	That the applicant passed the MSc 	in 	Forensic 

Scienc:e from Madras University with First Class He cleared the 

Decjree in Law fl  from Manipur University. The applicant also 

ci eared suc:c: essfully the F:st  cracivat ion Diploma in Computer 

Appl :ccatinrf , from hadurai Kemaraj Universa ty in the year 1999. 1  

the applicant also cleared the • Nationl Eli ibilit;y for 

Lectureship in Forensic Science The app? iczant possesses all the 

r'eou ii' ad as well as d esi rau ic qua? a f a c: at ion to hal ci the post at 

sstt. Director., ( Scientific Aicis) in NEPA 

The appi icant craves leave of the Hon 'ble Tribunal to 

p1 ace all the r'elevant cserti ficates at the time of hear'inq of 

the case 

44 That 	the 	applicant on 2Bø5, 199:7, was appointed as 

(sstt Drector, 	(Scientific •Uds) under the North East Pal ice 

V 



cademy, (NEPA) Nun istry of Development of North Eastern Req ion 

(DONER ) on ad -hoc basis after fol 1 owinq the due processes of 

se1ection (Uthouqh the said appointment of the copi icant was on 

ad-hoc b as is but same con t I nued tiU 24.12.2005, however, w I th 

some short art i f Ic i a], breaks. It is notewor'thy to mention hare 

that dun nq such period of breaks the app I :ican t was encaQed as 

Guest Lecturer The app 1 :i cant c.ju'pj ncj hi a serv ice tenure had to 

train and teach the trainee Police Offir r-s of al ]. the North 

Eastern Police Orqani.zations as well as the basic: course and the 

in service course to such o'f'ficers The applicant who imparted 

tra:ininçj to such Police Officers includes the fol lowincj subjects; 

i. ) 	 Forenai.c:: Science 

i. I) 	Crime invest i.gat:ion 

iii.) 	u...a 	( Minor Ac:ts) 

I v ) 	Human : jLjh ta 

Ir'cuien Consti.tt.tion 

Cniminoioc1y and Penoloqy .  

vi:.) 	Corn uter 	etc 

Cop I es of the orders dated 28 5 97 and 

11 10 05 are anne>ed herewith and marked 

as cNNExuRE: .....1 and 2 

That the applicant after his :initial s€?r'vice as Asstt 

Drector, Scientific: ?ids. in the year 1997 continued to perform 

his duty to the satisfaction of all concerned and to that effect 

the concerned authori ty issued c ert if i. c: at es. Dun nq hi. a service 

tenure he had to impart trein:inQ to the Police Officer's upto the 

rank of Dy. Superintendent of Po1ic::e it is noteworthy to mention 

4 
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hare that 	in addition to his afc:resaid si ic:tted duties, 	the 

app 1-ir-pt 	had to perform vari.addit ionsl 	sdm:i.n:istrativa 

functions 

Copies of the certificates are annexed 

herewith and marked as (NNEXURES 3 and 4 

4.6. 	That the api icant becs to state that the respondents 

by a Saaatte Noti -ficatin dated 26.11.96, issued the recruitment 

rule for the post of (sstt . Di. rector Sc I anti -f ic: Aids in NEPA 

The said rule provides the nuslificat ions as follows; 

(a) 	(I) 	Hold:inq 	arraloqous post on requisr basis; 	or,  

(ii) 	with 3 years of requl ar serv ice 	in posts 	in the 

scsi a of Ra2øøø/= 3500I 	or equ :1 vs. i ant;; 	or 

(III) 	with 7 years of reqular service 	in posts 	in the 

scsi a of Rs 1640/ 	- 	2903/ 	or equivalent 	and 

(b ) 	Possessi. nq 	the 	'foi lowinq qua? if :i cat ions , and 

sxper:i. enre g- 

(I) 	Senior Secondary Certificate 	or 	equivalent with 

Phys:i.cs 	1 Chemistry / Biology / Mathematics as 	subject 

(s) 	of 	study; 

(II ) 	Three years 	prartic::al experience 	in 	Forensic 

Science Laboratory.  

(Period of deputation including period of deputat:i.on, in 

another post hal d immediately p r-ec ad ing this appointment 

in the same or some other organ i sat-i on / department of 

ivo"" 
	 a 



the Central 	Gvt. shal:L 	ordinarily not to exceed 	three 

ye ars The maximum ape 	I imi t: 	for 	appc: 	ntmen t by transfer 

on CU?putat i or 	she JHL be 	not exceed inp 56 years 	as 	on 

the closiug date of receipt 	of 	appli.cation 

A copy of the said recruitment Rules is 

ann axed he raw i th and mark ad as Anne xure-- 5 

4. 7 	That the appi icant begs to state that the recr'ui tment 

rul a preveilinp at that point of time was defective in respe c:t. 

of its ant ry qualification 7  and same was not in accordance with 

the need of NEPA in respect to the e:-a id post of Asstt Direr: tor 

Scientific 	Aids) 	as 	it 	requires 	higher 	skill 	and 

responsib I lit I es Tb a basic duty of the NEPA is to impart 

traininq to the police officers i to the rank of Dy. S.P.in 

phase manner and hay ino repard to the over all dave lopment. of the 

crime 	there is requirement: of highly l:rof;.ona:i experts to 

impart such training The post of Asstt 	Director- (Scienti 'Na 

Aids) 	has played the basic role in imparting training which 

includes basic:clly, Forensic Science Law and now a days Computer 

App I Ic.-: at ions For such a responsible job the rca ru I tmant PL( I a of 

1996 provides the entry cua 1:1, f i cat ion for the sal d post was 

en I or Secc:nd any or equ :i v a 1 ant Cr fact the respondent also f a It 

it necessary to amend the said racrul tment Rules of 1996 suit ably 

and to that effect correspondenc: as were made to the UPSC to 

-form,..Iate a clear and suffic::ient recruitment Rules. It is also 

part in ant to men t ion here that dun nçj the ye era 1997 to the year 

2003 the respondents have made not less than 5 (five) attempts 

to fill up the post by pub I ish :inq advertisements on dep...tsbat ion 

but faiied 

6 
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4E 	That tI"e applicant begs to state that in the month of 

Nv.90. the respondent published an advertisement for filling up 

of the post of Asstt Director (Scientific Aids) on ad—hoc basis 

In 	the said advertisement the respondents 	indicated 	the 

qualification asfo1iows 

Asstt 	Dirctor 	(Scientific: 	Aids)— 	candidates 	with 

qualification Degree/Post Graduate in Forensic Science with 

teaching experie-nces Degree in Law would be preferable 

A . 	cOpy of the said Advertisement 

dated 23 ii 9B is annexed herewith and 

marked as Ar,nexure-6 

49. 	That the applicant at that relevant point of time of 

puhishang the advertisement dated 231198 was holding the post 

of Asstt Director (Scientific Aids) and he applied for the same 

The authority concerned after following the due process of 

selection selected the applicant for the post of Asstt. 1)irctor, 

Scientific: Aids) in NEPA, and the applicant kept on continuing 

in his. servic:e 

The respondents again in the month of May 1999, issued 

another advertisement in the Local daily for filling up of the 

post of the Post of Asstt. Director (Scientific Aids) in NEPA on 

ad —hoc basis indicating the qual if ication same as it was 

indicated in the advertisement dated 23.11.98. The applicant who 

is eligible and qualfied to hold the said post of, Asstt. 

Director ( Scientific Aids) in NEPA, was once again selected for 

the said post. From the qualifications mentioned in the said 

advertisements dated 23.11.98 and May 1999, it is clear that the 

respondents have virtually amended the 1996 recruitment rule on 

the basis of the need. 

7 
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A ' 	 copy of the said advertisement 

dated 24 %99 is annexed ierewith and 

mar'ked as (nnexure""7. 

V10. 	 Fh at the app I :ic:an t b eqs to st at: a that in response 

to the sa:i ci Ann exure" 7 cdv art I cement nobody appeared nor anyone 

got eel acted for the post of Aestt Di rector (Sd anti fic Aids) 

in N.E . P.A. The rasponderIte as earl tier failed in the procss of 

ei acting the Assc:t £a rector (Scientific Aids) on ed-noc basis 

and the apl :Lcant on the otheT' hano c::ontnuad to perform his duty 

on ed-hoc bS1 S bubsecjuent iy the responi:len ta onceapaa n matie an 

attempt to fill up the said post of Asstt. Director (hr:ie'ntifec 

aic:ts) on Transfer on deputation. The qualification mentioned is 

that the said advert isemant 1 issued in the Employment Naws (21 

27, June 2003) }, indicates the aliqibi Ii, ty criteria as under ,  

Assistant D:irec:tor (Sciant if Ic:: Aids) 

Iletc:di of Re ru .1. tment 

Trcnisfer on deputat:ion 

(Jffic::ers urder the Certrel/State (3ovts/tJis, 

(I) ho:tdinc ar'lalocous posts on regular hasie or (ii) with 

3 years recjul er service in posts in the scale of Rc 65/-

iø 500 or CpU :i. va lent or ( .1 :i ) wi th 7 yea. re reoul ci' service 

in posts in the scale of pay of 	0-9000 or equivaler:t 	and 

possess:ing the fol 11 &irg qualifications and experience 

i ) Gaol or Secondary Cart :i f tic:: at a or aqu 1. v a 1 ant w : th 

Physi cs/Cham:i stry/Eli oloqy/Mathamat ice as subj ec::t (a) of st.uc:Iy 

kill 0 years practical expar'aen'ce in t'oransic:: Science 

t.. chore tory 

(Period of deputation including period of deputation in 

another 	ax-cadre poe1; held immediately preceding 	this 

h 
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4.1%:. That durinr the aforesaid period 	i 	e 	in the month 

of 	March 1999 	the 	respondent 	No 2, forwarded 	a proposal 

indicat:ing the recruitment rule to fill up the post 	of 	Asstt, 

director 	(Scientific Aids)., 	In 	the said propásal the respondent 

No2, 	clearly indicated the fact that the Recruitment Rule 	of 
9 

- 	:___•___i 

appointment in the same or some other orgenization/depajtrnnt 

of the Central Govt shafl. ordinarj, l.y not to exceed 3 years. 

The maximum age limit for appointme -)t by transfer on 

deputation shell he, not exceeding 56 years, as on the 

closing date of receipt of pplic:ations)' 

A copy of the aforesaid advertisement is 

annexed herewith and marked as Annexure- 

4.1K 	That the applicant: state that the qualificatin 

mentioned in the Annexure 6 and 7 advertisements indicates the 

quelifictjc)n for the post of Asstt, Director Scientjf:j,c aids) 

as Greduation/ Post - grad(.atjc)I, is Forensic Science with teaching 

experiences as essential quel i ficat:ion and degree in law as 

desirable quaiificat:jn, But the quaiificatjor mentioned in the 

Annexure 8 advertjsemer. indicates a completely different 

qualification. Surprisingiy enouh, on 810.2004. the respondents 

once again published an edvertisemnt for the post of Asstt, 

Director (Sci. enti fic aids) on contract basis, however, without 

mentioning any CJUC1 ificetjoi whatsoever. 

A copy of the said advertispmept dated 

B i,ø4 is annexd herewith and marked as 

Antiexure--9, 
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1996 was imp r actc:al •taJ<iiIO into considerat:10r3 the duties and 

responsib lilt i as of the posts in quest ion The respondent No 2 

while hiqhiiqhting the difficulties and past experiences 

rectuest:ed. for amendment of the sa:i. d rul el is consul tat. ion with the 

U.P.S.C. The said rapondent No2 also hiqhliqhted the 

I naci equacy ciih the entry quail f i cat ion as (10+2 ) who is requ i red 

to train the police officers upto the rank of DySP The said 

respondent No 2 while enc: losi nçj the proposed recrui tment rule 

inc.cated the qualification as well as the other qualification as 

under 

Educational 	& other qualification required for 	direct 

r'ecrui tment. 

Essential 	(I) Minimum Second ci ass Master Degr'a' 	in 

Forensic q j enc a/Physics/Chemist ry/Bi oloqy 

Hif Mii imum two years workIng experi ence in Forensic Sc I enca 

Laboratory or two years teaching experience in training 

institute in the field of Forensic Science 

Note-I0 Qualifications are relaxabie at the discretion of 

uPsc::: in C: SSC of candidates othe ri se well quaIl f :i ad 

I I 	The qt..al I fication (a) regarding experience is/are 

ieiaxabl.e at the discretion of UPSC in case of candidate 

otherwise we.l i. qualified.  

Desirab1e- 	Candidate possessed aciditic:n...1. qua1ication (a) 

like Degree in Law/Master Degree In Sociology/others Police 

r'elated isubject 

in 	case 	of 	recrui tment 	by 	promot; ion/deputation 

/transfer qradas from thich promotion/deputation/transfer to 

be m Ed a 

Transfer 	on D epu tat I on /ibsor:, ion 	( :i. nc: I ud :i ng short 	term 

coni.ract/Fai 1m g  which by Direct Recruitment Officers under 
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the Central/State Govts. /UTs/Training institutes recognised 

by the central Governments. 

a) 	(i) holding analogoLts posts on regular basis 	or (ii) 

with 3 years regular service in posts in the scale of 

R6500-10,500/- or equivalent.; Three years teaching and 

practical experi erico in Forensic Science institute and 

possessing experience of teaching/training in all branch/ 

division of Forensic Science; or (iii) With 7 years regular 

service in posts in scale of R 55ø-9øøø/- or equivalent and 

7 years teaching and practical experience in Forensic 

Sdience; and possessing experience of teaching/training in 

all branch/ division of Forensic Science. 

(b) Possessing the educational qualifications and experience 

prescribed for direct recruits: Essential U )Minirnum Second 

Class Master Degree in Fcr'ensic Science/Physics/Chernistry/ 

Biology. 

(ii) Minimum two years work:inc experience in Forensic Science 

1.aboratory or two years teaching experience in training 

institute in the field of Forensic Science. 

Notes: LCivalifjcatjcn are relaxablb at the discretion of 

UPSC in case of candidate otherw:ise well qualified. 

ii The qualification (s) regarding experience is/are reiaxable 

at the discretion of UPSC in case of candidate otherwise well 

qualified 

Desi rab :t Candidate having add i. t ionai qualification 	like 

Degree in Law/Master Degree in Sociology/others 	Pol ice 

rel ated subjects are desired 

Note 	Only 	Central /State 	Government/Union 	tern tory, 

Government employees are eligible for transfer on deputation 



4. i3 	 That the apgl icarit states that in the a -foresaid 

proposed racru I tmen t rl.tl C in Annexure-" I I the resocincien t: No.2 also  

md :i cat ed the Jut I as of the post of Asstt Di rector ( Sc i ent I f Ic 

Aids) as uner 

tht;iaa of the posts:in detaiied: 

i 	To teach 	Forensic 	Sc:ienc:e 	cover'ic-ia sithjeci; like 	F incjer 

oriiit:. F'ac);nrj nt , 	qLestioned 	Document & :!:rive'stmgtin 

hell isi:ics Toxico1c:py 5 	Explosives. uriemicai. Analysis, 

Serolociy etc 

2 To set papers, conduct test etc., in Foransic Sc:Lenc:e, 

3. To prepare and update training notes in the field of 

Forensic: Sc :i enc a 

4 To ciuide the trainees on their project assignments. 

5. To p repare I esson plans e tc: and keep abreast on the 

1 atest advanc:es I ri Far-ens Ic: Science and ra I ateci subjects 

6 To ass :i st Dy Di rec: tar (Indoor) :i n indoor train inc1 proaramme 

7 	To I oc:: aft: a rthe Ac ad amy FSL and conduc: 1: p ra c:tic: C? 

classes,. 

S. Such other dot 1 CS ant: rusted to him by Di. rec tar from time 

to time 

(foresa:i d eight duties are to be performed by the 

Asstt Direc:tor (Scientific aids) and are directly related to 

forensi.c Sd enc:a It is noteworthy to merit ion here that sub i ect 

Chemist ry does not include or c:ove r all the aforesaid 

requ rements. 

A 	cop.y of the propose 1 is 	annexed 

he rew I th and marked as Anne xurc- 10 
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4 i4. 	That the applicant becis to state that the proposal 

(Annexure-10) clearly indicates the fact in support and r'easor 

for the amendment of the old recruitment rule which was 

inadequate and impractical In the revised Anne.xure--iII attached 

to the said proposal prescribed the method of recruitment as 

"Transfer on deputation! absorption U  (indicatinQ short term 

contract/direct recruitment). With the qualification and 

experience the said revised Annexure-ill of the proposal also 

indicated the reason as to why the amendment is souqht fore. From 

the above Annexure-10 proposal it is crystal clear that 

recruitment could not have been made to the post of Asstt 

rJir:?ctoT- (Scientific: Aids) in NEPA, with the old Recruitment Rule 

of 1996 The Annexure-10 proposal is also indicative of the fact 

that the only post of Asstt Director (Scientific Aids) available 

in N.E.P.A. has been carried forwarded to 2004, to fill the same 

by the new recrui. tment rule• 

4.15. That 	the 	respondents on 20 10 2004 	published 	a 

Gazette Notification by publishing 	the new Recruitment Rules 	in 

the 	name and style as 'The North East Pal ice Academy, Dorapani, 

Deputy Assistant Director 	(Pol ice Science), Assistant Director 

(Law) Assistant Director 	(Scientific: Aids), and Deputy Director 

(Indoor) Recruitment Rules 2004 in short the "2004 	Recrui tment 

Rules" 

A copy of the said 2004 Recruitment Rules 

is annexed hereui th and marked as 

Anne xure-i I 

4,16 	That the 2004 Recrui tment Rules (Annexure-i 1) 	in 

Column 2, Number of Posts indicates the fact of availability of 
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the only vac:arit post subject to varaton deiendent on workload, 

and 	in 	Co:I.umn 8., prescribes the educationi 	ar,d 	other 

qualifications., wherein essential qual I fic:ation has been 

prescribed as Master- s Deqree of a recoQriised University or 

equivalent with the desirable qualification as hester s degree' 

in Sociolooy/Master degree in Criminology/Bachelor's degree in 

Law of a recognised University or equivalent. The method of 

• 	recruitment provides in the said 2304 Recruitment Rule is 

• 	Deputation (includinq short term contrac- t)/Ahsorption failing 

which by Direct Recrui tment 

4.17. 	The applicant states that from the above Annexure- 

ii recruitment rule of 2004 as well as the proposal (Annexure-

10) it is clear that the vacant post holding by the applicant 

i.e 	Asstt;,, Director (Sci enti fic Aids) was carried 'forward with 

the sole purpose to fill up the same through the 2004 

recruitment rule which provides the adequate qualification under 

the changed circumstances, The applicant who was holding the said 

post of Asstt. Director (Scientific Aids) on ad-hoc or in short 

term contract was unde.r the honafide expectation that in due 

course of time he would he ahsorbd and his seniority would he 

counted from the date of his initial appointment q  Providing the 

other consequential service benefits. But surprisingly enough, 

the respondent No.2., in the month of January 2006 selected the 

respondent No,5, for appointment to the post of Asstt. Director 

(Scientific Aids) in NEPA, ignoring his case for absorption. The 

respondent No.5 on 30,1,06 joined the post of Asstt, Director 

(Scientific Aids) in N,E.P.A. on deputation. 

The applicant in spite of his best effort could not 

collect the appointment order issued in respect of Respondent 
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No5 and as such he craves induiçjence of this Hon 'bie Tribunal 

for a direction towards the official respondents to place the 

appointment order of the Respondent No.5 as Asstt. Director 

(Scientific Aids) in N.E.P.A. as well as the minutes of the 

selection s  at the time of hearing of the case. 

4.18. 	 That 	the applicant bcs to state that 	the 

respondent No.5 does not posses the required qual ification in 

terms of the 2004 recruitment rule. The appi icant could come to 

know, from the reliable source that the said interview in question 

by which respondent No.5 was held on 23. :12.04 i.e after t h e 

commencement of the 2004 recrul tment rule ( i.e 23. 10.2004). it 

is notewor'thy to mention here that the respondent No 5 has put 

tremendous pressure on the respondent No 2 to select him and as a 

consequence of such undue pressure the respondent No.2 just 

prior to the said selection issued a letter to the tJPSC dated 

17. 11.04 recommend inq the case of the respondent No.5 with a 

request to se I ect him. 

A copy of the said.communication is annexed 

herewith and marked as Annexure - 12, 

4.19. 	 That 	due to repeated requests made by 	the 

respondent No.2 the Respondent No.3 (UPSC) with ulterior motive 

sd ected the respondent NO.5 to the post of Asstt. Director 

(Scientific Aids) in NEPA, without taking into consideration the 

recruitment rule hc.ldinq the field at the relevant point of time. 

It is noteworthy to mention here that all sorts of effort have 

been made by the respondent No.2 to appoint the respondent No.5 

though he had no requisite qualification to hold the said post of 

Asstt. Director (Scientific Aids). The UPSO (Respondent No.3) 
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havinq been entrusted with the job of selecting the candidate for 

the post of Asstt. Direc:tor, the respondent No2 ought not to 

have issued such letters (Annexure-12) to the UPSC requesting the 

sei.ectxon of the respondent NO.5 This shows the malafide 

intention of the respondents in interfer'ing in the process of 

se].ection, and as such the selection and appo:intment of the 

Respondent: No.5 to the said post is not at all sustainable in the 

eye of Law and ii ab 1 e to be set aside and quashed 

420 	That the applicant begs to state that in the 

proposal sent by the respondents (Annexure-1) clearly indicates 

the nature of duties end the responsibilities to be soldered by 

the Asstt Director (Scientific Aids) in NSE.,PA. Annexure-li to 

the said proposal indicates the duties of the said post of Asstt. 

Director y  (Scientific Aide) in NEPA which directly falls 

under the subject "Forensic Science" The respondent. No5 who is 

BSc in Chemie:try, under any circumstance can not be treated to 

be eligible for holding the post of Asstt. Director (Scientific 

Aids) Apart from having the basic eligibility criter:ia, to hold 

the post of Asstt Director (Scientific Aids), the respondent 

No5 has also does not posses the desirable qualific;ation On the 

other hand the applicant not only possesses the required 

qualification that too in Forensic Science- the subject in 

question, but also, he has got the desirable quail ficat ion as 

prescribed in the recruitment ru.Lo In addition to that the 

applicant has got the added qualificatiop of "Post Oraduate 

Diploma in Computer Application from Medurai Karnrai University 

and cleared the examination conducted by the University Grants 

Commission- National Eligibility for Lectureship in Forersic 

Scienc:e On the other hand the applicant has got 3 years of 

working experience in the fol lowinc subjects ; 
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(I) Forersic: Science 

1i 	Or'jrnel nvestication 

Iii) Law (Minor AMC 

t iv )HLmn Rights  

(v ) mci I an Ccnst i ti.ct ion 

Cr:kminoloqy & Penology 

Computer 

to the trainees PoJ. ice Officer of North Eastern Police 

Organizations oot.h dasic c.ourse and in service courses. 

421 	 That 	the app].:i cant hecs to state that 	in terms of 

the 	$004, 	recruicicent 	ruie, 	at 	as c:lear that 	the 	applicant who 

has 	got 	all 	the 	requa red 	as well 	as 	the cles:t rab J. e 	qual a f tcat ion 

with 	requi.reci 	experience 	isentii;leo 	to get 	absorption 	an the 

post 	of 	Asstt 	Director 	(Scient:if Ic 	:ids) 	in 	E:P,A. The 

rec ru I tmen t 	rule 	of 	2004 	c I early 	ind Ic: at.es 	the 	fact that 

deputation 	inc I udes the short term contract and the provision for 

absorption 	The sequence mentioned 	in the said 	rec rid tmen t rule 

spec: if I es 	that 	the case for absorpt ion of short 	term 	centrac:t 

service 	is required 	to be c:onsiderecl 	first, 	and 	in 	the 	event of 

fa:. lure 	the 	method 	of direct 	rec:rui tment 	is 	requl red 	to he 

adopted. 	The 	recrui tment rule also provides the 	provision for 

absorption of officers from the same organisation 	1 	e 	NEA. The 

appi Ic ant 	who in 	fact has been holding the said post 	of 	Asstt 

D•Irec:tor 	(Scientific 	Aids) 	in NEPA 	in the 	form 	of 	short term 

contract 	and 	he having fulfills all 	the required 	c rIteria is 

requl red 	to be abscirhed 	It was the duty of the 	respondents to 

consider the case of 	the applicant first 	and thereafter in case 

of 	failure 	the other method should have be err adop ted 	In the 
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f ac: t; si tuation of the case the appo I ntent manie to the respondent 

No 5 is not at all sustairahJ a and liable to be set aside 

422. 	That the 	appi icant begs to state that 	presently 	the 

respondents have been menacclnp the 	indoor training procracnme 	for 

basic: 	course 	by 	the puest 	lecturers 	even 	after 	c'etti.ng 	the 

serv±c:e 	of 	the respondent NoS. The 	weekly 	programme 	clearly 

md icatas 	that the 	app kic ant 	had 	the 	better 	qual 	ficat ion 

(subject 	wise) than that of the respondent No 5 	to 	cover 	the 

said 	training prc;r'amme.. 	The respondent No 	5 	being 	only 	a 

Chemistry 	graduate Is 	present ny 	imparting 	training 	to 	the 

officers 	upto the 	rank of By S.F In Forensic: 	Cci enc:e 	without 

hay :i ng 	Forensic: Sc: I enca 	as a sub j ec:t 	On 	the 	other 	hand 	the 

applicant 	with his 	educational 	quai:ificatjon, 	as 	well 	as 

experience 	Is able 	to impart: training not 	only 	in 	Forensic 

3cience 	but 	also In 	all 	the subjects 	excluding 	the 	subject 

"Human 	Behavior and Pol Ice Att I tude 	In such 	a 	ci rcumet aricas 

there 	is 	no 	justification 	to allow the resporicJent 	No 	5 	to 

continua to hold the post of Asst . 	Di rector 	(Cci entif Ic: Aids) 	and 

in 	not 	c:onsidermnq 	the case of the 	app I m cant 	for 	pa rman ant 

ahsc:rpt:ion 	in 	the post 	of Astt 	Di r'ector. 	( 	Scientific Aids) 	In 

NE'Pc. 

A copy of the Weencly Traininp proqramme 

is 	annexed he raw I th and 	mark ad 	as 

ANNEXURE-i 3 

4 23 
	

'Thai: the appi Ic:ant beps to state that the recrui tment 

rule of 004 came in to effect after race I ving. the Annexure -10 

p roposa: where in the respondents have made:it C: :c. ear that the post 
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of Asstt Direc:tor could not be filled up due to inadequate and 

impractical recruitment rule prevail ing at. that point of time 

The proposal also indicative of the fact that the said post was 

manned by ad-hoc off [ci al for lest 7 years. it was therefore the 

concerned authority at the time of framinq of the new recruitment 

rule of 2004 ought to have made certain categorical provision 

for automatic absorption of such ad-hoc officers. Apart from that 

the duties and responsibilities as prescribed in the proposal is 

indicative of the fact that the subject Forensic Science should 

have been included either as essential or as desirable 

qualification while framing the recruitment rule of 204. Having 

not done so the respondents have shown their non-application of 

mind and as such nec essary amendment is required to be made in 

the recruitrnent rule of 204 to that effect. 

424, 	That the appl icar3t begs to state that admi ttedly he had 

occasion to serve the respondent for about 9 years of undisputed 

and Ur3hlamjsh service career and as such the duty cast on the 

respondents to recu1arise his servIce as Asst- t Director,  

(Scientific Aids) in NEPA, it is noteworthy to mention here that 

there are instances of recruitment even of Group B officers 

iiithout there being any recruitment rule. In this connection it 

• is stated that one Sri •Ramesh Ch Doundlyal ( Hindi Officer') got 

his initial recrui. tment as HIndi Instructor ,  without any 

advertisement and selection The recrui tment rule prevailing at 

that point of time provides only method of recruitment through 

deputation/transfer on deputetion. fai. I ing which di. rect 

recruitment. As he was• a fresh entrant to the depth ( NEW the 

respondents could not have appointed said Mr. Doundiyai as Hindi 

Instructor in NEPA, violating the recruitment rule The 

respondents even promoted M' Doundiyal to the post of Hi.ndi 
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Officer 5  suhseouently 5  without there being the recruitment rule 

as well as sanctioned oost etc for the said post of Hiridi 

Officer. It is also pertinent to mention here that F4r Doundiyal 

acqui red, the desirable qualification to hold the pot of Hindi 

Instructor 5  i,e, ILEd subsequently. This shows that the 

respondents have measurably failed to take in to consideration 

any of the recruitment rules lncluding the recruitment in 

question and appointed persons as per their own sweet will In 

such circumstances the action/inaction on the part of the 

respondents are not at all sustainable and Ii able to be set aside 

and quashed. 

425. 	That the app .licant begs to state that the action of the 

respondents 	in ignoring his case for regular absorption 	to the 

post 	of Ass'ct Director, 	(Scientific 1ids) 	in NEPA is not at all 

SLStaznah1e 	and 	liable to be set aside 	It 	is stated 	that the 

respondents have adopted the method of ad-hocism 3 	as a short cut 

to the normal 	recruitment process in 	recruiting off icers which 	is 

not 	at 	all 	permissible and 	liable to be 	interfered with. 	It is 

pertinent 	to 	mention 	here that one 	Mr 	P 	Gurrung 	got his 

promotion 	as Supdt. 	in NEPA, on ad-hoc basis and 	ultimately he 

had 	to 	go 	on retirement on ad-hoc basis 	though 	the 	post is 

earmarked 	for 	deputationist oniy. 	The respondents 	assured the 

applicant 	to accommodate him on regular basis but 	ignoring his 

case 	he 	has 	been replaced by the respondent No 	5, 	another 

deputationist and in the processes he has by now has crossed the 

upper 	age 	limit for any Govt job. 	The applicant 	ventilating is 

grievances 	has 	made 	Several representations 	but 	apart from 

assurances 	nothing 	has been done so far in 	the matter. 	It is 

under 	the 	fact situation of the case, 	the 	applicant 	has come 
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under the pr'otctive hands of the Hon 'ble Tribunal seek inca 

redr'essal of his grievancesn 

copy of the said representation dated 

23122005 is a nnexed her with and 

marked as NNEXURE--  14 

5 OROUNDS FOR REL I EF WITH LEScL. PROV I S I ON 

For that the act:ion/inact:ion on the part of the 

respondents in not absorbing the app 1 ic ant in the post of Asstt 

Director ( Scientific cids) an NEP1 havinq regarcs to the I ength 

of service as well as the recruitment ru], e holding the f. aId and 

his eliqihility, is per-se illegal and arbitrary and same is 

recrui tec2 to he set aside and quai;hed 

5.2. 	For that the respondents have viol atad the recru I tment 

rule In select :inc and appoint inn the respondent No 5 to the post 

of Asstt. Director ( Sc: i en t I f :1 c: :i cis ) in NEPA, and as such same 

Is requi red to be set aside and quashed 

53. 	For that the respondents have fai led to take into 

consideration the proposal sent for amendment of the recrui tment 

ru 1 a of 1 996 and p rep a red the roc: ru a tmen t ru I a of 2004 and as 

such same rerui red to be moth lied acc::ord anq ly 

S 	For that the respondents have fai led triappreciate the 

eligib:iiIty and requirement of the service of the applicant as 

(stj;, Director Scientific ids) in NEPA, and as such 

appropriate dir'ectlon need be issuec: for his absorption in the 

said post 
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55 	For that 	the 	r'esponcJents 	have 	committed various 

irreQul an tIes in appointing the respondent No 5 to the post 	of 

sstt 	Director ( 	Scientific Aids) 	in NEPA 	and 	ignoring the case 

of 	the appi icant and as such appropri ate di rec:t ion need be 	issued 

for his absorption as Asstt Director 	Scientific Aids) in NEPA 

The applicant craves Leave of this Hon 'ble Tribunal to 

advance more grounds both legal and factual at the time of 

hearinj of this case.. 

6. DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all 

the remedies available to them and there is no alternative remedy 

avai lable to him.. 

7.. MATTERS NOT PREVIOUSLY FILED ORPENDING IN ANY 	OTHER 

COURT: 

The applicant further declares that he has not filed 

previously any application 3  writ petition or suit reqar'ding the 

grievances in respect of which this application is made before 

any other court or any other Eench of the Tribunal or any other 

authority nor any such aFpl ication writ petition or suit is 

pending before any of them... 

EL. REL TEF SOt.JGHT FOR: 

Under the facts and cir'cumstances stated above, the 

applicant most respectful iy prayed that the instant appl icatlon 
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he admItted , records be cal. 1 ed for and after he an nq the parties 

on the cause or rauses that may be shown and on perusal of 

records, be cr'ant the followint rd. efs to t:e.pplicant 

8.1 	To set as i. ci e ant:I qu ash the cc I cc ti on and appointment of 

the nesponc:Ient of the respondent No 5 to the post; of Asst.t 

Dircc:tor ( Bcicntif?ic Aids) in NEPA 

B .2 	To 	di nec t; the responden 1; to cons ide r the case of the 

app 1 loan I: 	for abs or-pt :i on to the post of Asstt 	Di rec::tor 

(Sd entific: 4icl) 	in NEPA 	from the date of his 	initial 

appointment with a]. I. consequential cervic:e benefits etc 

B 11 3 	To amend the nec ru I tcnen t rule of 2004 	su I tab ly 

inconporat inç necessar'y correction/addition in the basic as well 

as the des:rab le ctuali'fication towards fill md up of the post of 

Asstt Drec.::tor ( Bc:ienti'fic Aids) in NEPA 

Cost of the app1 ioation 

B5 	Any other relief/reliefs to which the applicant is 

ant;itled to under the -facts and c:irc:umstanccs of the cace 

9. 	N1"E:R i c:DER 	AED FOF: 

Pending dispc:sai of the application the apnlic:ant prays for 

an interim order Wrecting the respondent to a]. low the app Tic ant 

to hold the post of Asstt Di rectory . (Scientific Aids) in 

NEPA 



U UUUXCUU. 	 U 

11 	PARTiCt,iLRS OF THE I UP o. 

U N c U &r 	3 Z 	I 	I 
2 Date  

:;, Payable at ELWEh?t I 

12. 	1 C31 	flf: 

As s tated in the Ir:iex 

& 

24 



•74 

40 

VERIFICATION 

I 	Shri Le - h"m Shyam KLuyr. son of late L.E;oureh ri 

Singh, açjed abottt%9 ye ers , at Presentres Id inq at Quarter Ty e 

IV 	LJmsaw-• 	793123,Neçhayc, do hereby solemn lv 	affirm and 

verify 	that 	the 	statements 	fnc:ie 	in 
paraoraphs 	 are true to my 

knowtt edcje and those made in paragraphs 	 are 

aic) matter of recorcjs and the rest are my humb Ic submi ss:ion 

bef,ore the Hon hI e Tribunal I have not supp ressed any mater I ci 

fac::ts of the c::asc 

And I s:iqn on this the Ver'ifftation on this the 	day 
of 	of ø0c 

S:iqret,re 



-- 	 I  A N N FX UH 

Governrnent of India 
Ministry of Home Affairs 

North Eastern Police Academy 
Umri'r. 7Qc 1z 

7 	 • •--, 	
? No .NEPA/EG/6/9o/ C 	

, 	 eiiaiaya 

/ £_ i.p 	Dtd, Umsaw, thS Mayt 97 

ORDER 

Shri L Shyam Kumar is hereby appointed a 
Asstt.Djrector (Scientific Aids) on adhoc basis for a 
period of 172 day& with effect from the, forenoon of 
28/05/1997. to 1 5/11/1997 afternoon or till .a regular,  appointment of Asstt.Director(5cjentjjc Aids) is made which-ever i8 earlier, in the scale of pay of I.2260. 
75-2800-EB....1 OO-4000/.p.rn. plu.other allowances as ad- 
missible to the Central Government Employees from time 
to time. 

The ad-hoc appointment however will not 
make Shri L Shyam Kuinar entitled to claim any regular 
appointment0 

( T Chandr1 
Dircctf 6L-t j  Memo No.NEPA/EG/6/9o/99_ L/Dtd,Umaaw, . theMayt97. 

Copy to :— 	 . . 

1, Thepirector(NE.II), Govt. of India,t 
Ministry of Home Affairs,New Delhi for information p1. The matter relat, ing to. the selection of A88tt,Djrectr <Scientific Aids) i under process arid 
likely to take sOmetime,Servjces ota 

.A8stt.Djrector(Scientjjc Aids) is ea entjal in view of on-going training jro- 
:fl1fl1C and,therefore, is not obviatable. 
The RPAO (IB), Shillong.03,.. 

3 'Th A/cs Section,pA,$Bar a . 
hri L Shyani 

tine Aids) - this refers :to,:his app1i. Cation dtd 0  16/05/1997 0  
5.. Personj. file, 
6e ()ffjce Order File, 

/ 2 	T Chaidrasekhax3 
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AK1N.EX\kE 

/ 
O 	nc!ii 

Mhdsft of l)ONER 
North Eastern Police Academy 

I 1 ms:w, 793 123, 1 'miim. Meth:ihiy 

No.NEPA/.Apptt (ADI..)/4/99(Vo!-1 	4 / 	 Dt. I Jmsav,'. tl/Oc!.nc. 

0 P 1) E R 

Shri I.. Shvam Kninar. is hereb 	appoin(c(I as Assistriiii I )irect'r 
(Scientific Aids) on ad-hoc basis in the scale of pay of Rs.8000-275-13,500/-p,m. nlus 
other allowances w.e.f. 18/lO/2005(FN) to 24/12.12.005(AN) for a period of 68 days or till 
r'e ilar appoint ,iirnf IS !1la(1f whic'llf'vr is ('fl rli('r 

!lie ad-hoc appoint ment wiU nrfl make hm en! it led to claim any re ,, ulrir  
appointnient or subsequent appointments as a matter of rinht, 

Further, retention in the service for the period ihid will depend on 
performance and IC nerlormance is fin nd no! sat isflorv. service will iermtnaled at :-ii' 
I mp 

K 
( 'I' PlCflIf-ii )! 

/ 	 Director 
Memo N 	EP71Apptt (AD! )/4/QQ/Vn!-u 4/ ('_ 	i)t 1 lmcnw. th/7 ' Oct nc C rmv  ia.- 

I. Ihe l)'. Secrciar'. Dcnt t. of !.)ONJ 	R, (mv!. of lnd,a. Vity N!nivnii 
Annex, Maulana Aad Road. Nev Delhi- 110 011, 

2. 
 

The I Jnder S ecret n ,-v 	I JP1' 	Dhnnnitr tIn, ic' 	SJmi:,hnn Rnl(J Now 
Delhi-tOO 011 

1. The R.PAO (In), Shillon-03. 
 The Accounts sect ion, NNPA. I hnsaw. 
 Shri L. Shyam KL mar Asstt. Director (Scientific Aids). NEPA. 

Umsaw. 
 Personal File. 
 Office Order File. 

( 	1 Pacunait )1 P" 

- 	. 
..... ............... 

••. 	:. 

Attste8 

4d?ocote. 

1 1 



k;• 	'•2' 

- 

2. 	 Nrlh )'lti Police A 
C vernincnt of mdi: 
tvl inistrv 01 }-linic Ai1air 

M in 

T I 	N 	(( ) ) 	•;(.1 .(-.9f) 	JO 

lit 	161 4444fp 
0 kh I .IJtHl c; -jrI, GLI 

.3 

j) () 	
NEPA/PAD/20/1)ar1-1/2001-02/Y/' 	

I) 	

1 0/02/2002 

TO WJ-IOgvI IT MAY COCQ 

'77.1S 1.S 1:0 ccr1iJ1 iflti.(: Sfiri Laisfiram Sfi!/aI/L TKjinza.r uia.c I;L'e/l eugiijcil 

as uesz': Lecturer  th. the 9\foi -1:/i 'Easter,i. Tolice 2ca(feillg, Ll,n.caw, 11fegflaIaJa. 

20 Juite 2001 1:0 29' 9tiigust 2001. Vitri,uj this periodhi ,  ilas hceii. teacfii, Various 

subjects 1ikj Forensic Scienee (both theoly and practical), Crime 2nvest -igation and 

Law to ibc I ia.iiiee (fJCenc of the iiiiiko[ '1 )epiiI.y Supeiiiiiei:tIiit. oJ Toilce 111I1!ilf)-

JlLcpectors of the WortiL LasLeiit. State Police Oigaii.isalioii.: at 1du(liiIg 93asic 'Thii,ii,,jj 

courses with this 9LcaduiLy. Lit aJilitioii1  he has also beeii. elgagec[ in. various 

a(uiJI.IJLLSLr(lLLve ft.utctions of the 9lcw{eni3i. 

J-Ie is a. conscientious officer. q wish him ai[,cuccess. 

• 

(V 	

' 

Ii 

S  

* * * 

/ 

I 
(Umed Singh) 

Director 



)) NC.,J'(J///d / /  

"(l(il ilc)c!I1 	'tII(__' 	:;l(ienly 
(i('vcr))iilcl)) ('I I 
'vii 	oil ).( )N.l 
I Ino,ov 	I 2. 	0'! JO 

Ri I/hi 	) J•FICI. Mv 	vIUI\ 1 

M7U:HIo)  
I1.\ i"Jii. I) i(i'l 	70I.I 

li)Ip:I/vvo liclm,nic. if] 
dircilor t wlm 

TO WI-TOM IT MAY CONCERN 

'2Tiic is to certfy that Sun LazIira in Sfiyam Au,na,- was/is working as J4sszctant 
(Director (Sc. Ylidc) in .q'fortfi tEasten,i. Toficeylcacleiny, qovertiizeiit of India., lvtinistry of q)o[J ? q  
lJmsaw, lJmiam, '1egflathya on adTtoc 6asis in. the scafe of pay of R.8OOO-275-13,5oo/- p.m. as details given flefotv - 

172 days wet. 28/5/97 to 15/11/97 (AN) 
178 days w.e.f 24/11/97 to 20/5/98 (AN) 
178days wet. 1/6/98 to 25/11/98 (AN) 
179 days wet. 15/12/98 to 11/6/99 (AN) 
179 days wet. 18/6/99 to 13/12/99 (AN) 
179 days w.e.f 20/12/99 to 15/6/2000(AN) 
179 days wet. 23/6/2000 to 18/12/2000 (AN) 
179 days wet. 23/12/2000 to 19/6/2001 (AN) 
129 days. W.e.f,25/9/2001 to 31/01/2002 (AN) 
179 days wet. 10/2/2003 to 7/8/2003 (AN) 
179 days wet. 18/8/2003 to 12/2/2004 (AN) 
178 days w.e.f 3/3/2004 to 27/8/2004 (AN) 
71 days wet. 15/10/2004 to 24/12/2004 (AN) 
88 days w.e.f 11/1/2005 to 8/4/2005 (AN) 
179 days 16/4/2005 till date. 

Tuntflei it is ceit/c[ that ftc Ls teac fling the su.fliects ííí<ç tForensic Science, Indian 
C011stitutioll, Cnimino fogy with cPeno fogy, Thnn.an Rjqfits, Law (Winor )Icts,), and Crime 
Invest ij ation. In atfdition, fle has flee a. engngei in various adni,iivtrative functions ?f the 
2lcadeiny. 

lie Lc a conscicit i/CC//s /Jicei I wi1/7 flint ahisuccess. 

cN p0 
I 

C) 	 (1' I'aclivau, IPS) 
Director 

Air 



( 	ib1ihd in Part Ii, ScLon 3, uU- Ctifl() 
of the Gazette o India). 

Government of In1ia 
!1inistry of Ibme 7ffairs 

New Dlhi-110001, the  

	

NOTIFICATIO IT 	 - 

,R,,, .,, , , • ., , 

 

In e(!!rc i;e of the oo,iors 
cor.rred by the proviso to article 30c) of the Conti 
tution, the President hereby makes the fl10 wing rules 

1zt±nci the method of recruitrvt to the posts of 
Assist ntDircctorjentjfjc Aids) an1 ioputy Assistant fl 	Dctr Rolice Scien)In tho7T5rth 	1 'rn Police 

..crc.pafll namCly: - 

1. 	Short title and commoncrnont-- (1) Tftse rules 
mey h" cllec3 the North Eastern Police Aceclemy, Dorapani 
ts: cii. Director (Scjntjfjc Aidr;) url D7u'Lv ;si5tant 
DJ.rcc::'jr (P1jcc SCienCe) i1ecruitI(J0L Uulcs, 1G, 

(\ They shall come into force on t.hr date of their 	' 
publication in the OIficii]. Czette. 

2, 	Num1r of nost, Classific'Lion and scalesof pays- 
The number of the said post, itS classificati')n and t 
sc:-l@j of pay attached thereto sjl.1 be pecjfjc in 	' 

2 to 4 of th Sctie9uie annxer1 to the'e rules. 

1tbod of recruitment, aae limit, cjualifjcatjon: 
ctc.:- The method of recruitment t.c the said post, acie 
limit, qualifications and other matters relating thereto 
sh 31 1 Le as speciffed in columns 5 to 14 of the said 
Schedule. 

Disqua1ificatjon_pc_ 

/. (a 	Who has entered into or contracted a ma- 
rriage with a poron having a spouse 
living1  or 

U 	 (b) 	who, having a spouse ivinq, h as entered 
into or contracted a rnarriaae with any 
person shall be ellaihie for anpointmcnt 
to the said post: 

Provjjed thatCentre]. 	 ?nt, if s tis faction LtL such marriage Is rerrw$. £c fln:lr The  
:l icblo to such Person and th ot:her part,r t the ma-
rrisc arid that there C Lhc:r  n-,r nrrson fro''ilhe o'r 	len 	ti:I' 	niC. 



-- 	 .' 	 - -. 

- 	

- 31- 
1 

J to rel a~,j. ---zgjjO 	the oin:L 	that it is Central Governmpnt is 
rc:ry 

by order, 	fr roacons to be 
r 	so to / 

in CflCu1tat1o. with th 	Unt)fl 
in writing 

:10:], rolu;: any of the provici5 Pb1jc S?rvico Cnj 
/ c t o 	any 	lass or cry of 

of theso 	rt1in 	t'ith 
ncrsoRs. 

is thc 	ruJ.e shall affe :..rvQtjons r?laxatjo 	 ct n o crjo limit an1 oLticr COflCC- required to 3 provi 	for the Sch lu]cj Ct0j, 5c!i 	Tribes and ]>:-servjcnen an1 other c9tegories O f -)C-rS o ms in accordQflce with the or'Jer issued by the Central Government from time to time in this 
 rec 

C. ':?' J. "____________ 

( Smt, 
 D1rccLor (Nc) 

(F.Nc.4'/f'_11 

TO 

The Manager, 
Government of Inj Prczs, flayaouj, Rinq Road, 	 -- LHI •  

• 

• 

/, 4 :- 
I! 

11 



- 	

- -3 - - 	 -. 	 - 	 - 

SCHEDULE 

--- 
J

_____ - 

of 	the post 	Number of posts Classification 	Scale of pay Whether selection or Age limit fcr non-selection post direct recruits 

1 
- - 	 2 

-- 6 

$3Pr 
- 	D17c '-'r,r 	Central '-S 	-T 	- 

tT o 	aoc cOt 
(scTTFTc JDS) 	Ser:..cs Group A , EB-  app 

_;a z~-- tted 	Non- 
;t3 ria1 

* (1996) subject to variation 

deenden on workload. 

Fj 

40 



- 	 - 

eth er benefit  Od years Edt • 	cf service admissible under 	
gualifjcj093 required tional qualificaj0 

	pre- tion, if any, 	;:ether by direct 

-rule 30 of the Central Civil 	for direct recruits 	scribed for direct 	
recruitment or 

Services (Pension) Rules,1972 	
recruits will apDly in the 	

2utatjon/tran. case of Drornotees 	
c 	- 

to be 
vrios method 	TJ 

10 	-! 

ot aoL1cab1e 	 ot apP1ica1e 	 iot apPLi 	on 



- 	 - 	 - 	 - 	

- 

_3 

n case of recruitment by promotion/deputation/i 	If a Dpartmenta1 Promotion Comjttee Circumstances in which 

	

rarster, gredes from which promotion!depuation/ 	exists wnat is its covnposito1 	U'iion Pb1c Service Cos 
anstr to be ace 	 :- 	is to be C3n1C in 

recruitment 

12 

	

.T 	T 	0 717  

Cf 	rs t5 	tral/Sce Gos./iO Territorie3. 	::t acp1icbic 	 r 
i' t-i3Lci.g aa1o.oUS oss on rguir bas±s; 	 ?- 

or 
' 	1C' 

(ii) 	with 3 years regular srvicC in posts in the 
sc 	of' 	.2OCO_35OOO or ecuiva-ient; or 

	

i) 	yrsregu1ar service in øosts in 
the sa]...e of s.1640-2 7 --O or equivalent; and 

posassing the buoy rig qualifications and 

(i) 	Senior 3cQfldsry Certif'icate or equivaLent yith 
i Cs as 

of study,1 	 . 

- 	-- 	- 	 'C 

C11(LLfl, prLOd of (i(.)T1t_ 
- 	- 	other e:-::.re oo 	he1- t:dtcU.' 

-' this a the ie or 
tie cti.il 

	

- 	:-::- 	.. 	:- 	l') yr 	;h• 

.-, 



- 	- 	 - 	_: 	-- 

OL  

In case of recruitment by. prootion/deputation/ 	
if a Dertmenta' ?ro5.o Cojttee Crcus:r.ces in ihjch t transfer, grades from which rcotion/deDutatjon/ 	OXISts, 	at is its cs::sjtjop 	inon Public Ser - ice Cori transfer to be rnade 	 .'

b consulted in 
.ruitent 

12 

dpaticn shaLl b, no exce€ing 5;5 yrs, 
on the c.Losiflg cate of :c-3ipt of app1ictic:.) 

- .. 	 .. 



à) 

DIi:O1 th3 	i6..—\ .—,(96 

I. 	 trnt of Ponne1 & TjWinn, 
(R) Dz~ s ,. 	 ortb 	'c : , !'' Di.hi. 

.1 

2. 	Unbn Punlic Service Cornrnirsion, Un9ar ecretry 
(:), Dho1iur Noue, Shahjahcn Roj 	iy 1Y1hi, 
i.th ref. to their letter NO.3/10 (55/)3-PR 

6. 8 . 95 .   - -

(..jt-1 3 sparo COT) 	) 

!rcor, 
•:th Fastern Police Ac:i', Tjiy, IE1rDni, 

1ionc-793O1. 	(By Soee'J Pbt) 

• :ntrv of L3'•, L iiiLii, D'tnt, 
ri 3bvan, 	Dilhi, 

:ficil Lanouace Corjoc ion, 
:•c'Lfl-1 Des Roed, 

6, 	Curc File/ 4 sparc Conies. 

(. 	
1•• 	1 	, 

( vc ) 
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MEXUR. 

1 	 , 

( 	. 

YA C A U 	 - 

I. 

I 	PPC (NE) 
darshlil  

1.32 	 hJftflRjç 
Nrnfii.EsI 5pnri I 	 . 	

. 

hoki 
5.02. ftnrnony: A 

Fbalulp 
5.30 Sound of Maçfc: 

SerjI 

Priniary (DD.1 

VafldoM,ji : 	. 	
u 	, tt :'. •. 	530 	Aaricini 

. :.5.45.;CIET.P,0g(?nt(le 
6.00.. UXIDiogiarnrm  

.6.30. IGNQ1JPIQ9.\ 

IdiT 

M 	..00 ..8arnbthar,.': 
5Ubh cevee 

; 	. 	Motninp Show 

I 	.30Su(ieh 
: 	'cönUnuj •' . . 

) bQ Not*, East Muror/ 
Panotnma . ... 

9.30''Uc Ptogrmrne 
ro.00 iaang ' 

........J 1 010.E1Viogramme. 
' i 	•j:. 11.00 Chafudka: 

TOtefrn l i t  
PM 

!: 12.00'Aura1:.Seri. 
12.30 Apac4ljp Serial'. 

"125 OophafAankjión 

Waq KI Raftar : 
2.Qd , Samactiar: 
2.10 The Now 
220, ,GharSans.r'4 
.2.3o Aa6KlShajllj  

.Amar Kahjnj 
3. 	 Ta time 

t 	 ;.Manoianj,',n 
4.00 hanholia,oo5 

Live Show 'r 1---- 

i. nJucnln(j 	c.'iIliir.l 	fuod 	u0ing l)rIribl. 	
W&I 

uij NEW'grinJjngrna,. 
chinog -1 no. (or spheal &1 1a UND F.LOOR (155Q sq I; 

'halche(g gioun f'oIthrij good P0' for 	CYlindriCal 	lerse;hpvlflg.2 
flo 	(2600 at, It:). newly c. 

llon . 	Assnrnp 	(ayasi 
kalita 	kl)f) 

'each spinrj 	in 	seml.automatjc rnch 	with other 
.ted, frn(open Th the homi 

ur Towfl, ready for renf corlven( edu- Cale1, (, 
':HITl 	exiosicJ qirl, post 

1. 	racjiip 

accesses Price Rs. 	56,00oj.. CoUact at Dipti 	or fOundation 
-for 8enQ05 etc, Ctn' 

om Tibroweld :Ga,..e3h hii nooi 'ooking. 	smart Slim rc,.,g 	:i 	y".; 	cm Irnil. 
Book Con- Uo. lieflola Tirijali, On 22nd & 29lP8 	lr 

Nopatipflfty;7j 	
Ply,, 

[terContact 

Ii ni's 	IIIillir ('(t 	'r)e tiijiection 
8 amo 4' pm tot 

C.third'flooçat G.S
I'ifJ 

' 
/ /11111') 

Baron. 
('I)I1k1II1f.If 

SA Ø 
Ctiiorios a with 

 r( 

Ix(:haogu. 
t3lbruyrino3 rc  

of oil & rice mill Jik 	24 pnii . Ghanjs' two .är Whole) ready'f.
Olsirict 

ALLIANCE INVI I ED for a BA,, 
expellers streamengue 	boi!r, oil" enine 

ccupatIofl.prIyete
1: rred, '24 hou muSic 	labia 	hithara 1j 	Hijidi bisharatj, (f()ci(1 lOokinn 	'c 

, Os5ecy 125 HP., 312 mode :Taia Truck, 1210-S Model Talai - 
nnIn 	w onta 	Ph No,5477o3..', 

i.j tact immediately Phona.:'d3. years( 5.2" ASSII 	tU8hr. (Ncn. I 	21479 and 30504, Govt.),. (lting:ili 'ayast1ia 	gü1' 	': 
	

. 	s. 
workihg in, (3uSaiyann Shastil 

( • Vidypj 	CasIo no bar.Earty j.'t 	OOOYARD(APProX.2QtJS 
marriage, vvfi(rjaloi1gvitlt 'ocen( 	(l}.'land WitthoundArhwaI( 'at coIord kill sire l)hOlograph'ldI "ij 	1.,eady 

	

for sate: 	I Mts Ashj,nn Srk,,r'C/' Dr. i.i<'.f' 	Intcrnsledpariy may kindly .  con_ Kallia, 	R.14,8 Civil 'HOspjttii . J'. 	tiCt•  P1WflQ 037420390.bweo,i 
' 	 "in 71360 rI . 	0 	M A. tOG P.M,.   . 	

.. 

One post cach of Assu:' 	irecio' (Si'enci1jc aid, Astt. Diictor. (Lec,i turcr) and ASSt. Director 	(Law) arc rcqLiircd lo:.cIiled;upopad.. basis in NEPA as per dcl.ails 	ivcn below:- ......... 
 'Assit. 

Director (Sdegitjflc ,%$th)- ,Candidaccs with qiaiflca(iofl'g Post Cgadi,ac in Forensic Science:' with tcaclIing''e:xperj 	Dcgrce in Law woiid bc preferable  A&tt, Director (l..e1uij'r) - Post Gradu:itc L)cgrcc in SociologyIpy0),..1 ugy/Sci 	Anlllfopokigy with two 
years rcsearclvleaching cApericncc in '1 any of the abovc lncntionCcl 

, 

sul'jeci.. 	'I..,; 
A.csit, Director (I.nw) 	Degree in Law with Iwo years teaching expedi'  1 .cncc in an i(islj(u1ionJ('ult,., 	' ., 	. 	. 	. 	.' . 	

' lfltC'Vj(w on 8th l)cc, 199i Hi' I R))hr 	with original testimonials, VCHUC 	()flice of tli 	Diricttu. No,th t!nsieiii Poiicc Acadcmy 	U m 3aw. Uiuiam (?1cg1iab>':i) 	, 	' 	' , 	' 	. . . 	. 	. 	. 

11  C 	 : - - - 
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2THEASSAMT6UNEk,i 	 — 

- j 	
- 

______________ 	 •'L,, 

SITUATION VACANT 

'ne reputed marketing organi. 
-ition requires 5 nos marketing 
rofcssional (Field Executives) 
raduate who are dynamic per-
rmer can grab the opportunity 
id earn good money+ incen 
yes + Bonus. Ifdetermined, can 
alk in for interview with 
sume, on 26th, 28th and 30th 

1ay'99 between 12 PM to 4 PM 
Pacific Smil C.K. Agarwali 

ath, Chenikuthi, Guwahati-3.. 
V/P/4069/1 

One post each of Asstt. 
•Director(ScientificAld), Asstt. 
Director (Lecturer) and Asstt. 
Director (LaW) are required.to  
•be filled-up on ad-hoc basis 
in NEPA as per details given 
below -. 
Aastt DIrector (Scientific 
AIds)': Candidates with 
qualification Degree/Post 
Graduate in Forensic Science 
with teaching experience. 
Degree in Law would be 
preferred. - 
Asstt. Director (Lecturer): 
Post Graduale Degree In 
Sociology/Psychology/Social 
Anthropology with two years 
research experience in any of 
the above mentioned 
subjects.  
Asatt. Director (Law) 
Degree in Law with two years 
teaching experience 1n an 
lnstitutionlColloge.,. 

Interview on 7th June, 1999 
at 1130 hrs. wittl original 
testimonials. . - 
Venue : Office of the Director, 
North Eastern Police Aca-
demy. Umsa (Meghalaya). 
CD/G/SV/253411 

Applications ire invited within 
15 days for the post of Principal 
in Uttar Katnpith Maha-
vidyalaya (Sr.) Jagara P.O. Jagaza 
DIst. Nalbari  Assam (affiliated up 
to TDC part I) from the intend-
ing candidates having Master 
Degree in Arts/Science/Com-
merce with atleast 10 years teach-
ing experiences in college and 
should possess good administra-
tive capacity in Higher Educa-
tional Institution. Preference will 
be, given to the candidate hav-
ing Doctorate Degree or doing 
Researcir Work for the Degree of 
Ph.D. Apply to President, Special 
body , Uttar . Kampith 
Mahavidyalaya (Sr), Jagara, P.O. 
Jagara,, Dist. Nalhari (Assam). 
SV/P/4064/1 

Applications in standrd form 
with all blo-datas and copies 
of certlllcatesare invited for the 
post of Stenographer Grade Ill 
within 08.07.99. The date of 
test/ interview is fixed on 
15.07.99 at 10.30 a.m. at the 
Office of the Chief Judicial 
Magistrate, Morlgaon, candi-. 
dates will appear at their own 
cost. No further correspond-
ence to the dpplicants be 
made In this regard. 
CD/GISV/253511 

SANKARDEV ACADEMY, 
NALBARI 

(A Co-educational Junior 
College of Science & Arts) 

- Applications are invited with 
photostat copies of all educa 
tional testimonials from candi- 
dates having PG degree for the 
post of lecturer at consolidated 
pay and will be received by the 
Secretary (Post Box No. 8., 

[i EDUCATIONAL11 
Learn Raj Bapna Mind.Powr 
and English (Spoken, writej. 
phonotic). Faculty Development 
Centre, Ambari, Lamb Road 
Guwahati-781001,, ?horq 
630078. 	 - - •i 
Edu/Pt4026/2  

Coaching: Admissou going'oa 
HS II year Arts and Cotnmerc 
Logic, Economics, - Book-
keeping Education contaqt. 
Future foundation Rajgarh Roid, 
Phone540748,. 612077,, Dr 
Soroju Das, Course Cprdinator-
EduIP/40681l - 

LOST 
I have lost my cefl.ifcate (orjgi 
nal) Admit Card and 'Mrksbeét: 

Applications are hereby invitçd from Indian Citizen as defined 
in Articles 5 to 8 of the Constitution of Jndio for iruitrnent of the  
undermentioned posts upder the Directorate of SgcIaI welfare, Assam, 
Guwahati-l. . . '• - . . . - 

The number of vacant reserved post is 4(four) only at present, all 
'the vacancies are reserved for persons with dibilitics i.e. for Blind 
'Candidates and candidates with Low Vision as per "The Persons 
with Disabilities (Equal Opportunities Protection of Rights and full 
participation) Act, 1995. 

The name of the posts and pay scale are given below: 
Name of the posts 	No. of post 	Pay Scale (r.vised) 
I. Craft Teacher 	 -1 	 Rs. 3010-6075/- p.m. 

(Instructor) 
Music Teacher (Tabla) 	1 	 Rs. 3010-6075/- p.m. 
MatricuLate Tarh 	 Rc '4fl1fl-(-fllfi-  nm 
r_,. 

Nalbari UPO, 781335) upo 7 
June, '99. Pprticuars Of-t. 
One each in EnlLsh,. ssamcse, 
Physics4  Chemisuy..Mathemat. 
ics, Zoology, Botany,Econom-
ics, Education, Political Scieocc, 
Loic & Philosophy, $istory & 
Computer Science. 
SVIP/406311- 	• 

Applications are invited, from  
candçiates bav,ing )atçst u1q.ç, 
norms for the, post of a Lecturer 
in the department of HIstorr  (Ai 
cient Group)- agaitsL sanctioned 
post and will be received within 
15 days. Apply to Principal & 
Secretazy, J.D.S.G,.College, P.O. 
Bokakhat. . p 
SV/P/4060/1 	• .. 

Applicatiois arc: invI for the 
posL of Assistajfl Pofçssor In, 
Computer Science & Informa 
lion Technology. Qual4ficacion: 
B.E.. Computer Scicnce/MCA.oI, 
cquvalcnt, Must have thorough 
knowledge of Windows 9XfNi 
MS-Office, C/C++, Orncic, D 
veloper 2000, Visual Basj,, 
Unix/Linux, Fox Pro, Dbase, 
Networking and the Internet. Sal-. 
ary: Negotiable. Apply bcfqrc 
31st May 1999. Registrar, 
NERIM, Parukutty ,  Bhawan 
Nabin Nagar, R.G. Baruah Road, 
Guwahati-24, Phone: 031 
453293/452437. 	. 
SV/P/4066/ I 
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EFORE THE DBT J Sc 
- 

,4'ATGUWAHAfl' 	.IprE1 

O.A. I16OF 1998 .. 
,. apd r 

United Bank of Iadia.' . " aPPro  
....Appllcant- ,  

—Vs.- - 
UmataraTea Company'& Ors;" 

• .-. DefenñanL.- 

.TIJP/407211 	. 	. ... 

f'..'LEGALNOTICE 
.•: - .i1 -: I1THGAUHAn: 

UIGH COUI-' 
.cm }ucHcquRroF 

MEGHAL.YA MAr.JIPUR, 
TRIPURA. MIZOMM &'- 
ARUNACHAL PRADESH)- 

MA(F) 151 OF 19961 ...•. 
Unite4 Banlqgf Iidia 

. Apçllait 

Anarn .Sur;ical Products. (vt)' 
Ltd. &Ors •. . 	•" 	.:. 

Respondepts. 
To, 	. 	. 	. 
Assarn Surgical Products Pvt. Lad 
Me1acakar, 	 ., 
Sibsagàr Town, Sibagar 

Whereas the above namçd1' 
plaintiff has insitutedthc-abvc 
appeal against you forrealisazion 
QIpR$:' 11,67:4 77.00 and other,  

I.

reliefs iou ire hereby summonçd 
.to appear in this Court in prsop, 
or through counsel on pr beigre - 
22,6.9940 answer h&cjaizn,and: 
you are directetho produccon that 
day all the documents upon which 
'ou intend to rely insupportof ,  
your defence. .:. 

Takc notice tliatindcfaultpc - 
,y.ou appearance onthc dy 
mentioned above the appeal wiU 
be heaidlindeterrnine4 in your 

....- 	
; 

'..'jyen under my-.hapdand,thc,' 
• caJQfIhCCOuktthistc2Qthayi 
of May, 199. -, 

Deputy Registrar (Us) 
-. Gauhati fligh Cou 

-Gti".vhaU.' 
L.Nt2186/1 .'. - , 	. , 
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UtkaI University of 
Culturo 

Sardar Patci t4olLComploz 
Unit-il 

__ 	Bhuben.car-151 00$ 
Ph 25:5434, Fax 2535486 

, 	Corrigendum to 

-.dvc'Veement pUblished on 
24th-30th LLty 2003 In the 

Ernploymont News 
FT,J1o4.Pg oicp its are 000ed to 
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(ii') Irtogrity of Or) nçoorf is Co-thhad. 
(us) It 16 000l 1,1fl no Itr<1mo.ro;on parnolti too 	n • -sod open tiSr nfhair' 

(iltriC tmre mitt 10 peos., allot CS ,m1onlrrresto pen. ti, reported <porn Ow 
Off o<.r cuitrj tire bet 10 yeats ii eircloerndhoqtc. 11 

(Is) 	flolaatael0Ilettei3tleonedphefioonrpc,,1fOto ACRo dSteOppuM*to 
Ilefast S 1*1103 are 000ioo.j Reryroirt 

Is) IL eSeniulofi On-b Or. p.ilosilara torroaltaid Dy Us. Cs ceo .j. o.rtOOt 
Fined of tIru £Isporuri.Ci I 
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i3 	I Xli, Science and Commerce. J BAGHDAD:A senior a 
"- i 

A N'fq I~M PLE - 
- T4EIILLONG71MESS1TJLJNG FR1DAY,OCTOBER8 2004 	\) 	,'r 

• 	:' 
UNDER GARMENTS 
For complete Lingerie' and 
Nightwear Solutidn One 
and only. ',Stiah$tores 
(9863060)'. .•. 	'. •. ... 

VV16LL WAtCH FREE'l 
With' ady 2(two) -.Viv*tib  

	

_..•.1.." 	I 

• TO LET 
3 bedroom cottage . with 
attached bathroom kitchen 
and amenities for rent in 
Bishnupur, Shillong. 
Contact: after 4 pm Ph; No:' 

29769863022139. 

- .uuiy 	.'dL. 	-. I Abhinanda; "" Anitas J 
- - 	 -,., I'. , 	... 

Dr.,S.K. 	Bhuyan' MS I Shoppe r' 'Wool Plus, Joy J available 	at, 	Shi llong' 	' 

[res &' Stylo.' 	:j. OpticalsPoliceBazai,Thana, 
Shiilong-1p,h':

2225574 
ENTAL & ORAL every 'Saturday 

from'.9:00: AM-5PM.'other  any Dental & .Oral' 

fB 

:. da',doctór, is'a available' 
blem consult with Dr. ' from 1 PM-5PM. 

. 	Hazarika 	'B.D.S. 
cknow) F.D.S, F.LA.G.P ' 1T 

(Cal.) C.C.E.D,'. (Bonb.) [—' 	FOR SALE 
Senior Chief Consultant I Bajaj Chetak modet 1999 
Advanced 	Dentistry 
Gu.vahati on Saturday.  

I Nov 	Contact Ph 	No 

09-10-04 at. Bansara Eye. 
[80290 

'•" 	 •.', 	'.• Clinic 	Laltumkhrah, ::.: 
i Sbillong. Contact: 2228784,' 

" 	TO LET:"" 2544752, 094350 14497j' 
.' Office acconimodtjon onit, : 3.000'Sq.ft: at upland Rad, 

LcoNsuLTATIONi1 LLaitumkhrah. Coitact Ph.  

Dr. 'Gwyn Evans,.' F.R.C.S.,  
(Ortho)- 	': Orthopaódj LL' 	•• 	 ' 	' 	'' 	 ,' 	' 
Surgeon" from ,UK"15 
available at the K .J.P. Synod 
Hospital for; Consultations 
on Monday, '  Tuesday, 
Wednesday and Friday 

04-  

4 	$j 	;J) 	 , 	
. 	 '"" .;•:'' 

Nepal troops, rebels 
ngcivans. ';l,;, at, : JJOJ 

KATUMANDU: Both Nepali . 

government troops and Mao!st' IL 1 4D:4opeoplewe. 
rebels arc . abducting, torturj g  killed and over 100 wounded 
'and' killing ordinary people'as early Thursday when a car 
an eight.,yearod.' conf)ict,  ,Qn 'ripped through a' 
escalates ' across the gering of Sunru Muslims u 
impovenshed kingdom, a Pakistan's southern 'Multan 
human rights group8'said c,itylto mark the &st death 
Thursday 4 ' annivprary of' a rejigigus 

	

In'a'reportt"BptweenaR 	;1•d 	
- 

	

eCivija 	 said  

• 'life.threatenin conditions ;!1Aa :process' that can .eüs.tq. 
spokeswoman for 'Sligç makç atolnlcjwea,p€jns 

- 

One POSt'eachr*r sistant"D 	r'(L.aw) and Assistan
t General Hoptal 'said defiance of theUN wchdog11  Director (Sc1entiljc'.,&ids) will be filled on contract basis on 	(Reuters) 	- 	 "Well, they are' doing paymentOffi,wJ amount of Rs 	

' 	converso but they are no candidate may appeir'forponaj intervAew on 12 1004 with 	
1ITTi enriching uramuin "ElBaradei 

original tesümonj'.A 	and'cond.jtions of appointment 	----'-" A 	£ 	 a-I the 'bead of the Int&-jiatjcjiai 
can be oktained from NEPA office' DI 	NEPA 	 A brief case belonging to Atomic Energy Agenc&L 

	

Umsaw,793 i 23 ,ujflh1lMeghala ya 	Nk (GD) Amulya Hajong of 	(JAEA), told reporters auici- i ,. 	 SSB 	was 	wrongly i • 	 A 	 ,, 	 ,,• 	.exchanged , wth another I 'Japan's chief cabinet : minls,terj., while trave1jig by bus on J and ,Ytop 	goyerpm.e1i '  0ct6 Coitact 2233155 J spokesman  No I 1101*(1O3/204 Q/ 	
I

7. 
- ' Please' refer to thi Directorate Tender NOtice No. 'No. 	' _UGC-NET DEC'04 1.1.101 I/lO3/2004.Qidi 26Marj2oo4 	' ' 	' 	

' 	assroom.coachin :f.  2 	'Sealed tenders are'hereby invited on behalf of the President of 	 ' 	' 	
. 

lndiaUnión for Supply'ofHygiene and çhemical'item for the xied , General Paper-I of Faculties 	• 	 - • 	 , • . from 01 Nov 2004 to 31 Mar 2005 friSm original manufacturers or 	of Humanities Social 	'U'()rMsbzggesf11 authoriseij daler/distrjbutor. Theate should be quoted for the itcin ' Sciences etc1  commencing 	'• . .• 	• ,  

.15.10.04 re'.is'.d syllabus;' ' 'SIlkS'itpSy&iei'y:".1 Nneofiteiis Sch N0 IMGAR__NO2MGARINO3MGAR TI. 	Comprehensj ' "study' 	SYDNEY: Wi th'thOif" Bleaching 	U 	900Kg 2300 I(gs jKs i5 	matariaj Explanattois 	uovflpe Camembert cheese Powdcr 
	 ice under':. C,4pert onA bed of r'oadkiU' The rates quo ted be inclusive of all taxes. The Items should - 	 guidance. Full lengtbnock 

, 	 example of the world 



North Easterit Police Academy 	 N 	- 1 
Govt. of India 	 Ck 

Ministry of I Ionic Af1aiis 
tiiiisaw Uuiiain : 793 123 Mcghalaya 

1501 I/l/$S-lslt/Vol_Il 	
Did 	Marc1199 

To, 

the Jojut Secretary (N.E.) 
M iiiistry of Home Atlairs 
Govt. of India, New Delhi 

Sub . 	 Provosal 	of 	ecruitnienf Rules of Deputy I)ircctor jtndoorj I Assistant Dirvet or 	
Aids) / Deputy Assistant Direciorj Police Science). 

Sir, 

It is to inlbrin you that the North Eas I 
 tern Police Acdeiny which was set up at I3arapani, 

Meghalayi in the year 978 based on lie proposal almost entirely ii .1 ne on the recomrncndat ions made by the 
Gore Coninrittec on police training. It is fcing a serious crisis in getting suitable faculty support for imparting 

i 
training to the basc t)ySP (l'robationer) / Sub-Inspector (Cadet) o.' civil police of the North Eastern States. 'lhc 
present cnsls, in addition to oilier reasons are duet which in the present time 

have become unattractive to invite suitable trainers on deputation from either police / judicil services / retired 
Armed Force Personnel Moreso, NEPA being located in far North east / Isolation from nearest town which is 
about 25 Knis horn Shillong and also with the present turmoil in North East, there is less attraction fbi officers 
trom the other states to opt for these jobs. You will agree with me that for training the police oflicers of the states, 

require ('ivil Police Officers as trainers besides other faculties from the other branches. I would say without 
hesitation that the best suited trainers would be the officers who 	e served these North Eastern State and having field experiences 

It has been our bitter experiences, that even :!eUing retired person, as a guest lecturer / 
Lonsultarit s ditticult as the inceiitrves is not very attractive. 'Ihe üthcr drawback for not getting the state police 
officers is the disparity in the scale of pay in the same traininp centre. Where officers from Central Police 
Oieaijii&iijs (('i'O's) like C(PF I BSF draw their central pay, tie state police ufficrs are 

81VC11 tljn 5ate Imy  wit It negl ii 1)1 e Percent age of deputat ion / trai iii ng allowance. 

hence, it is for these cumulative reasons that on number of occasion against the advertisement 
of the posts, tire tesponse from the- Civil Police was nil. As such these posts of Civil Police officers have been 
tilled tip front ('P0'5 to keep the post existing. Against the two poi.s of Deputy Director, therc is only one police 
officer of rank of' Addl. Supdt. of Police (Dy. Director, Indoor) who is also to be repafflate soon Even all the 

posts of Assistant Directors lying vacant for want of suitable volunteers. Also against the 3 (three) posts of 
Deputy Assistant [)irector, I (one) post is filled up by Central Reserve Police Force (CRPF) officer and other filled up by I 

he officer front NatiouiI. ('rime Record liureau (N('RIf). 'lIre officer from NCRIJ is also likely to be repatriate on May '99. One J)OSt 01' 
Deputy Assistant Director is lying vacant for suitable candidate Itius, the Acadcy will be hell with no officer alter their repatriation 

I lie post (>1' Assistant !)irector (Scientific Aidsi which could not be hilled uphbrthelast7 
(veni)cinrs)deh' several wide circulations is managed on adhoc appoint fluent basis. 'lIre hrculty of' this post is required to train the trainees -

about the utility of scientific evidence in Crime Investigation. 'this subject needs to 
be given more weightage in training the basic officers, especially when lint, crime are becoming 'none Sophisticated in 

the present time. It was quite astonishing that this post wideli required to train police officers of 
the rank of' l)ySP who are mostly post graduate. 'lire essential qualificasitu in tire approve M( of the said post had 
been kept as passed 1042 qualifications This certinuIy requires n amendment as far as the qualification and 

recruitment is concerned The recruitment for this post also being very selective (ttansfcr on deputation) only 
needs to be more broad based and as such the earlier proposed Rtb needs to he revised to include held / service 
t'roni here stiitihle candidate can be recruited Here I strongly ret oiuuiuuend the provision of direct recnnitnmie,nt as 
prevaihin in the recnmit merit rule of Assistant Director (Lecturer) Ni"PA in similar scale 

( unid . . . 2/- 

M1 



-- 

(2) 

Ihis year the Academy is having the responsibility of training about 100 (hundred) tra i nee 
officers of the 7 (seven) North Eastern States for the Basic Course which would last for complete 12 (twelve) 
months. Reside this Basic Couise we have the commitment to train In-service officers in many other course 
discipline duiiug ditThrent pedod of the year. The North Eastern Police Academy cannot shun this great responsibility on the ground of lack of adequate trainers. Further, the shortage of trainers as felt every year due to 
inIl)ractical R/R which does no longer attract willing and suitable iiainer, is greatly hampering the training in the 
Police Academy and as such the existing proposed R/P. needs to be revised I amended to include field / service from where suitable candidate can be recruited, 

iheretbr, there is an inescapable requirement fbr amendment of RJR so that we may get suitable 
and willint police officers to be appointed as trainers. Having, no other additional mode of procedure for 
appoint mciii to select trainers for the police training institute, it would be advisable to makan cfTori fbr broad 
basinoz iIi& selction Procedur 
which is essentia 	 e ot' selecting state police officers / oilier experts with adquaie field experience 

l for the Police Training Academy. 

It is therefie tequested that Department of personnel and training / th Union Public Service 
Commission may kindly approve making neccssaty amendments in the earlier RJR permitted by Government of 
India, Ministry of Personnel, Public Gnivances and pensions (Department of Personnel and Training) 
O\ i No. NO 17/ '/97-Estt (RR) dated the 25th May, 1998. We propose to amend the RJR topiake it more broad-
base by including the enclosed additional mode ofrecruitnient as indicated against the post. 

I would further like to add that in addition to the amendment of recruitment rules of the post 
indicated, if' the existing provision fbr re-employment for the Armed Force Personnel, could also be ex(ended to 
the State l'olicc officers in the post of [)y. Director (indoor) and l)y. Assu. l)ircctor (l'olice Science), we may get 
state police officers who have taken Voluntary retirement / willing to take voluntary retirement fbi re-cntployrnent 
for the said posts. Ilere I would like to make a mention that any Armed Force personnel thugh poSsessing a I)egree in 1.11w 

cannot tccln civil police related subjects in the undoer training as their job is totally inconsistent 
with the department related to. Hence, at any given point of time we can never get such a candidate for this post from the Army. 

It is theref4re requested that IJl'SC may please be insuved fui approving diliercnt mode ot' 
IccuhItullCnt as given in the Puopused Recmuitmnemui Rules, .1 lie pmuesluno of Ic-cmiiploy,ii,it of State Police ollice, upto the age of' 

su>em Ituatiomi with ref'eicnce to Civil post could be kept as an additional means l'or selection on 
failure of' getting suitable candidate by transfer on deputation / rc-employrnent as laid down for Armed Force Personnel 

I, therefore propose to fill up the above sanctone'd posts by the method of' recruitment as 
indicated against these posts is per revised annexure— I (A,13,C) which may please be approved and intimated. 

Yours faithfully 

(K K Jha, II'S) 
Director 

Copy to 

mdci Scemetnimy ( R. R. ) UPSC,  Dholpur I louse, New I)elhi for information 
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REVISEI) ANNEX URI.. - I (II) 

RECRLJITMEN'F RULES OF ASSISTANT DIRECTOR ( SCIENTIFIC AIDS) FOR NORTH EASTERN 
POLICE ACADEMV,UMSAW MEGHA LAVA 

Name of Post 
Number of Posts. 

	

3, 	Classificatioti 

ScaIcofp3v 

Whether Selection or 
Non - sclCction 

Age limit tbr Direct Recruitment  

\\'Iieth'r beiiefli of added years of 
ServiCe admissible under Rule 30 of the 
CCS (pension) Rules. 1972. 

	

8 	Educational & other qualification required 
for direct recruitment 

\VIICIllcr age &cducaLjii:I qualific i lion  
prescribed for direct recruits will iPPlY 
in case of proluotecs 

Period of probation ifany 

Method of rccru itmcnt NvIlell ier  
by direct recruitment or by promotion or by 
deputation I transfer and percentage of the 
vacancies to be filled by various methods. 

Assistant Director (Scientific Aids) 
:I(oflc) Subjeet to variation 

:Gcncraj Central Service Group A Gazetted 
Non .nhjnistenal 

Rs 8000-375_I 3.500/- 

Not appicablc 

Not exceeding 35 ycars.(Rcla.xablc for Government 
servant upto 5 years. ST/SC upto 5 years/OBC uo 3 
years or orders issued by Central Governinejit) 
Note :- The crucial date for dctrmining the age limit 
shall be closing date for receipt of applications from 
candidates in India (and not the closing date prescribed 
for thost in N.E. States, Ladakh region of Jaminu & 
kashrnjr State, Lahual & Spirit District and Pangi Sub- 
division of Himachal Pradesh, Andaman & Nicobar 
Islands UndLakShadwccp 

Not applicable 

Essentj_ (i)Mjniinum Second class Master Degree in 
Forensic Scicncc/Physjcs/cliciiist. / Biology. 

(ii) Minimum two years working experience in Forensic 
Science Laboratory or two years teaching experience in 
training iristitutcin the field of Forensic Science. 
Note :- I. Qualifications are relaxable at the discretion of 
UPSC in case of candidates otherwise well qualified. 

II The qualification(s) regarding experience is/arc 
rclaxablc at the discretion of UPSC in case of candidate 
otherwise well qualified. 
De.idral)k: Candidate possessed additional qualificatio1 
(s)Jikc Dcgrec in Law/Mistcr I)cgrce in Sociology/others 
Police related subicci 

Not app cable 

2(I'wo)yars for direct recruits. 

By lrans6r on Deputatioxg transfer failing which 
Direct recruitment 



-- 
Pagc(2) 

l, 	In case of recruitment by promotionldepulation : Trans.lr on Dcputatio&Absotion(including short 
/transfcr.gradcs from which promotion/dcputationl term contmcFailing which by Direct Recruitment: 
transfer to be made. Officers under the Central! SUtc Govts/ UTs/ Training 

Institutes recognised by the central Governments 
(a) 	(i) holding analogous posts on rcgular basis ; or 

with 3 years' rcgu'ir scrvicc in posts in the scale 
of 	Rs. 6,500 - 	10,500/-or equivalent ; Three years 
teaching and practical experience in Forensic Science 
Institute and possessing experience of teaching / training 
in all branch / division of Forensic Science ; or 

With 7 years regular service in posts in scale of Rs. 
5500 - 9000 1- or equivalent and 74cars' teaching and 
practical experience in Forensic Science : and possessing 
experience of teaching / training in all branch / division of 
Forensic Science. 
(b) Possessing the educational qualifications and 

experience prescribed for direct recruits : Essential: 
(I) Minimum Second Class Master Degree in Forensic 
Science'Physics/ChemistrylBiolop 
(ii) Minunurn two years working experience in Forensic 
Science Laboratory or two years teaching experience in 
training institute in the field of Forensic Science. 
Notes: I. Qualification are rclaxable at the discretion of 
UPSC in case of candidate otherwise well qualified 
II. The qualification(s) regarding experience is/are 
rcluxable at the discrction of UPSC in case of candidate 
otherwise well qualified. 
Desirable: Candidate having additional qualification like 
Degree in Law/Master Degree in Sociology/others Police 
related subjects are desired. 
Note :- Only CcniraTTic Government k Unjon territory, 
Government employees are eligible for transfer on 
deputation. 

Ifa Departmental Promotion Committee : Group A' DPC for considering confrmation; 
exists what is its composition . I, Director, North Eastern Police Academy : Chairman 

2. Director/Dy. Secretary, Ministry of 1-Ionic Affairs: 
Member. 

Circumstances in which the Union Public Service : Consultant with Union Public Service Commission 
necessar. 

I 
(K K Jha, IPS) 

Director 
North Eastern Police Academy 
Umsaw, Mcghalaya -793 123 
Tele. No. - 64290 (Office)! 

64246 (Residence) 
Signature of the Officer Sending the proposal 
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ANNEXURE-li 

to he flied by the Ministry / Department while forwarding proposals to the Ministry oft-tome 
AiThirs and the Union Public Service Commission for framing / Amendment Recruitment Rules for 
the posts. 

Name of Posts 	 : Assistait Director ( Scientific Aids) 

Name of Ministry / 
Department 	 North Eastern Police Academy. 

No. of' Posts 	 : l(one) 

Scale of Pay 	 : Rs 8000-375- 13000/- 

Class & Service to which 	 : Group 'A' Gazetted,General Central the posts belong (of MHA 	 Service. 
Notification No. 20/16/60-. 
Estt (A) dated 13.3.1962) 	 . 

(f Ministerial or non- 
ministerial (of FR.9 (17)) 	 : Non-rrijnjsterjal 

2 	Appointing Authority 	
: Ministry of Home AIThirs,Govt of India 

I 	Duties a! the posts in detailed 	 : l.i'o teach Forensic Science covering 
subjectIike Finger print,Footprjnt 
Questioned Document& Investigation, 
Ballistics, Toxicology,Explosjves' 
Chemical Analysis, Serology etc. 
To set papers, conduct test etc. in 
Forensic Science. 
To prepare and update training notes 
in the field ofFornsjc Science. 

.4. To guide the trainees on their project 
assignments. 

5. To prepare lesson plans etc. and keep 
abreast on the latest advances 
in Forensic Science and related subjects. 

- 6. To as;ist Dy. Director(1 idoor) in indoor 
training programme. 

-7. To loak after the Academy FSL and conduct 
practical classes. 
8. Such other duties entrusted to him by 

Director from time to time. 
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Deserihe briefly the niethod(s) 
pl for filling the posts 

het hei'o '-• 
NotyetitJd-up 

:1 e 111 od(s) of reel 	'if 
iflent  Ploposed Transfer on deputatioAbsorpt ion 

(including short term contract)/Djrect 
Of pi Omotion is proposed as a method of' 

recrt,i I Ineru - 

Recruitment 
Not applicable 

Dcsiwiatjo1i &o. of the posts 
Not app[ 	He pi ()fl.scd tu be illCltIdCd Ill the field 

Number of years of qualifying service Not applicable proposej to be fixed before persons in the 
tidd become eligibe for promotion (of MI-IA 
OM No. I/5/58Rf S dated 26/2/1958). 
Pet-celitage of vacancies in the grade 
proposed to he filled by promotion -do- 
Reasons for Proposing the percentage 

 in (c) 	above, -do- 
I kive recrujtn',eiit rules been framed for 

the Post proposed in the field of promotion? : 	 -do- 
lf'fi'amcd in consultation with the commission, 
please quote Commission's reference No 
If consultation with Commission was not 
required please attach a copy of rules framed. 

(1) If recruitment rules were not framed for the 
in Post not yet filled up. posts 	the field of promotiOn_ 

i)Please indicate briefly the method of recruit- 
-do- ment actually adopted for tilling the posts. 

Please also statethe percentage of vacancies 
tilled by each of the methods 
ii) Please state briefly the educational qualifi- 
cation possessed by the persons in the field of Not applicable 
promotion 

In case the feeder posts 'are filled by prom- 
otion, the recruitment rules for -do- the still lower P0SIS('I 1 011 ding the lowest post to which 'dii the 	ect I'ecnii(inéj 	is one of the methods 
of' recruitnidnt may be furnished 

(g)(I) Is the pronlotion to be made on selection 
: 	Not applicable or non selection basis ? 

(ii)Rcass for the proposal in (I) above. 
-- 



44 

Group 'A' DPC 
I. Director, Noith Eastern Police 

Academy Chairman. 
2. Director/Dy . Secretary, M H A Member 

.6 

(i)lndicate if the feeder posts are having 
promotion channels other than the one 
under Cons iderat ion 

7. 	If promot ion is not proposed as niethod, please 
state why it is not cOnsidered desirable! 
possible / necessary. 

8. 	It di! ect recruit Went is proposed as a method of 
rccrujtfllerlt(of'.MIIA OM No.2/45/55RpS 
dtd.8/10/55 please stale) 
(a)The percentage of' vacancies proposed to be 

ill ted by direct recruitment, 
Indicate if'there.are any promotional avenues 
for the direct recruits 
1) Age for direct recruits(MHA OM NO. 
2/4 1/59-RpS dtd.3/12/1959) 
ii) Is age relaxable for Govt. servants? 
Educational & other qualifications require 

for direct recruits.(It may be please noted that 
the essential qualifications prescribed are 
relaxable on commission's discretion in case of 
candidate otherwise well qualified). 

Q)Essential 

(jflPirable 

(e)Whcther.essential qualification to be pres-
-ricbed are in accordance with any Act(s)? If 
SO, please quote the relevant Act(s) under 

which it is necessary and also supply relevant 
extracts fioni the Act(s). 

Page(3) 

(h)lf a DPC exists what is its composition? 

As there is no cadre of indoor 
instructors in I lie Acadpmy, 
promotion is not possible; There is no 
other higher post sanctioned against 
Forensic Science other than single post 
of Assistant Director(Scjentifjc Aids). 

This is a single post. 

Not at the present stage. 

Upto 35 years 

As per normal rules 

(I) Minimum Second class Post 
Graduate Degree in Forensic 
Science/Physicslchemjstry,/Biolo gy  
floni recognised University or equivalent 
(ii)Minimum two.years working experie-
nce in Forensic Science Laboratory or 

two years teaching experience in training 
institute in the field of Forensic Science. 
(l)Candidate p sessed Degree in Law! 

Master Degree in Sociology/other Police 
Related subject, 

No 



Page(4) 

(01-las the post been advertised by the Corn- 
: 	No, Mission in the past.? iso, please quote 

Commission's reference No. 

9, 	If direct recruitment is not proposed as a 
method, please statèwhy it is not Does not arise. 

considered 
desirable/ possible! necessary. 

10 	I) If promotion & direct recruitment are both 
Proposed as methOds of recruitment will th: Not applicable 
educational qualificatjo5 proposed for direct 
recruits apply in case of promotions? 
ii) If not to what extent are the educational 
qualificatjon 	propbsed to be relaxable in 

: 	-do- 
case of promotion 

11 	(a) Is deputatjontraiisfer proposed as a method 
of recruitmenit? ifo please state the reasons 

: By transfer deputationJAbsorptjo/ 
for the proposal. Please state clearly whether (including short term contract/Direct 
deputation or transferor both are proposed. recruitment. 

The Percentage of vacancies proposed to be 	• filled by this method This is a single post. 
The period of which deputation will be limited 

) The names of the : 2 to 5 years posts of grades or 	
. services etc. 

is 
From the Central/State Forensic Science 
with minimuth 3 proposed(OfMHA OM No. 2/25!60-EStI(p) dtd 19/8/1960) 

years regular service in 
the pa y scale of RS.6500200.10500/or 
7 years regular seice in the pay scale 
of Rs. 5500-9000/ 

12. 	(a) If any of the methods' is proposed fail, by 	: what methods are such väcáncics Cannot visualise any method. 
proposed to he tilled 

(b) Whether recruitment rules relate to a post 	• 	: which has been Does not arise. upgraded from group 'C' to 
group 'B' to group'A' or within the same 
group? II so, whether the necessary provision 
or initial constitution has been proposed 

(c) Whether the recrUjtnient rules relate to a post 
which is proposed to be down No. 

graded? If so, 
whether necessamy safeguards have been 
suggestc(1 in respect of the existing incumbents 
of that post? 

• 	- 
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Specia Circu mstances, if any other than those 
covered by the rules in which Commission may 
be required to be consii ted. 
Whether the Deptt. ol' Personnel & Traini rig 

have concurred ill the pwposal 
Whether the Dèptt. of Pension & Public 

Grievances have Concurred in for the grant 
of'heneiit ofaddedycars or service under 
the Pension Rules? 

If these proposals are being sent in response 
to any reference from the Commission, please 
quote Commission's reference number. 

Name, Address & Telephone numbers of 
the Ministry's representatives with whom these 
propositis may be discussed if necessary, for 
clarification/early decision. 

No. 

No. 

No, 

No. 

I)irector,North Eastern Police Academy 
Umsaw, Barapani-793 123, Meghalaya. 
Telephone No. 6429(Office) / 

64246(Residence) 

(K. K. Jha, IPS) 
Director 

Signature of the Officer sending the proposals 
i'elc. No. 64290(011ice)/64246(JCsIdc,iCc) 
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FOt 	TO BE F 
I)Ei',tI'TMENT (J 
AMF,NDMFNT Al 
ACADEMY. 

P El 
ROy 

BY 

MENT RULES AS A SPECAI, CASE FORNORTH EASTERN POLICE 

Name of the Post 

Name of the Ministry / Dcpartmcni 

Rcfcrcncc No. under which Commissions 
advice on recruitment rulcs Was conveyed. 

Date of Not i tication of the original rules and 
:iendmcii(s (copy of I lie original rules and 

subsequent amendments should be enclosed. 
duly flagged and referenced) 

Assistant Director (Scientific Aids ). 

Govt. of India. Ministry of Home Affairs, NE II 
North Eastern Police Academy, Barapani, Mcghalaya 
MHA Fax No, 6/1/99-NE D(d.6/1/99t 

Govt. of India. MI-IA notification side order No. 
MHA No. F. No.4/I 5/96-NE dtd.26/1 1/96. 
No subsequent amendment made till date. 

SlNo.. Provision f1 the approved 
RJR 

I. 	Rs. 2200- 4000/-. 

Revised provision proposed Detail Reasons in Supori of the 

I. 	Rs. 8000-275-13500/. 
amendment 

- ------ - ------ - ------ - ------ 
Transfer 	on 	Deu(ationAbsopi The reason for amendment of RJR to 

(jgcluding short term : 

contract /jçj the existing One are under: 
cruitment: 	(A)Officcrs '  under 	the p. Central/State Govts.fUTs— 	, 

i)Thc provision in the approved RIP. 

(a)(I) 	Holding 	analogous 	posts 	on 
(existing) is selective, where the 
selection process is basically only 

regular basis:or 	 " 
, Transfer on deputation. (ii) With 	3 years' regular service in (ii) The oilier lnstitution&/Depw-tmcnts posts in the scale of Rs.6500- 10500/- not willing to release the expert from 

or equivalent and 3 years' teaching and 
nrirtiil 	 c' 	-. their laboratory due to shortage of man 

Transfer on Deputation 
Officers under the Central/State 
Govls./tJTs: 
(a )(I) I bIding analogous posts on 
regular basis:or 

With 3 years regulars service 
in posts in the scale of Rs. 6500-
10500/- or equivalent: or 

With 7 years regular service 
in posts in the scale of pay Rs.55(R)-
9000/- or equivalent : and 
(h) Possessing 	the following 
qualifications and experience: 
(')Senior Secondary Certificate or 
equivalent with physics /chcniistry 
/biology as subject(s) of study. 
(Ii) Three years practical experience 
in Forensic Science Laboratory.  
Pçriod of deputation including the 

period of deputation in another cx-
cadre post 	held 	immediately 
preceding this appointment in the 
Sante 	or 	some 	other 

of Central 
Govt. shall ordinary not exceed 3 
years. The maximum, age limit for 
appointment bv transfer bn 
deputaiioit( including short term 
Contract) shall be not exceeding 56 
ears as on the closing date of the 

receipt of application. 

111 	 aciciicc. 
or 

(iii) With 7 years regular service in 
posts in scale of' Rs.5500.9000/_ and 
having 7 years' teaching and practical 
experience in Forensic Science. 

) 	Possessing 	the 	following 
(luaIi ,fications itid experience: 
(i)Mas(cr 	Degree 	in 	loreiisic 
Sciencc/Physics/Chcniis(ry/Bjolog) ,  
(ii). Experience in teaching both theory 
and practical in the field of Forensic 
Science covering subjects like Serology, 
Toxicology, 	Ballistics, 	Explosive 
Analysis. 	Chemical , 	Analysis. 
FingerpriiitiFootprj1it,.. Questioned 
Document Forensic Odomology and 
other rclatcd.subjccts. 

(B) DJRECT RECRU!TMENr: 
Age : Not exceeding 35 years 

power. 

(iii) The incentive given in Training 
centre is not attractive as there is no 
monetary benefit. The only incentive is 
JO % of deputation allowance with 5 
% of training allowance. 
(iv)Expert from the Forensic Science 
laboratory is expert only in a particular 
branch/division. For police training 
centre imparting basic training to 
DySP(Probs)/Sl(cade5) and other in-
service courses we prefer M.Sc. in 
Forensic Science who can teach all the 
subjects covered in forensic science. 
(v)Not able to get volunteers from the 
North Etisi due to cltoilage of FSL 
expert in State FSL/Iitstitutc. 

The previous approved RJR has not 
mention teaching experience which is 
essential for training instituic. 

North Eastern Police Academy 
being isolately located about 25 Kms. 
away from (he nearest town of Shil long 
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(Rclaxablc for Govtscrvant upto 
years/ST &SC upto 5 years and OBC 
upto 3 years or as per order issu d by 
Central Government. 
Essen)ualjfjeatjtjns: 
( I) Minimum Second Class Master 
Degree in Forensic Sciencc/Physics/ 
Chcniistrv/Biology 
(ii) Minimum two years workin 
experience in Forensic Scienc 
Laboratory or two years teaching 
experience in training institute in the 

• field.of Forensic Science. 4 
jiQblc• (l)Candjdatc possessed 

Degree in Law/Master Degree in 
Sociology/othej police realated subject 
are desirable 
NOTE: 
Qualification are relaxable at the 
discretion of UPSC in case of candidate 
otherwise qualified. 

02 
V 	 \ in far north east does not attract willing 
/suitable trainers from other states. 

The important factor which does 
not attract the volunteers to the training, 
centre could be many, but the main 
factor being that the officcrsof the slate 
are not given Central scale of pay. 

In order to attract experience 
officers the mode of recruitment needs 
to be revised/amended to include field 
service from where suitable candidate 
can be rccruitcd. 
NO For this the revised provision 
proposed in the RJR has been broad 
based by transfer on deputation 
(including short term contract)! Direct 
recrutment 

A. 

Name. Address and Telephone 
uumbcr of the Mini strvs 
representatives with whom this 
proposals may be thscusscd if 
neccssar\. or clarification / early 
decision: 

Director. 
North Eastern Police Academy, 
Umsaw, Barapani=793 123 
Mcghalaya. 

Telephone No, 64290(Offiçc) 

p. 

K. K. Jha, IPS) 
Director 

Signature of the Officer sending the 
proposal 
Tcle No.64290(011,11cc)/ 

64246(Rcsjd(;nce) 
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SANCTION STRENGTH VIS - A - VIS PRESENT VACANCIES 

SI. 	Name of Sanctioned 	Vacancy 	Date of Name of Aftempt Remark3 No. 	the Post Strength 	 vacancy Recruitment Made 	for 
Deputy Recruitment 

Director 
Transfer 	on None selected as the 

(Indoor) 1 	1 	07/04/92 
Deputation 	/ 
Transfer on 

2 (Twice) Candidates 	did 	not 
qua1i. 

Deputation - Re- 
employment 	for 
Armed 	Force 
Personnel 

Assistant Trnsfer 	on Director 1 	1 	02/06/93  Deputation onI. 4 (Fourth) -do- (Scienti fic 
Aids) 
Deputy Transfer 	on 3 	Assistant 3 	1 	05/10/98 Deputation only I (Once) -do- Director 
(Police 
Science) 

J.-- 



HIERARCHY OF NORTH EASTERN POLICE ACADEMY 
	 0 

DIRECTOR -I 

JOINT DIRECTOR-I 

DEPUTY DIRECTOR 
(Adjutants) -1 DEPUTY DIRECTOR 

(indoor) -I 

- 	 -4 

---- I 

- 
- 	 1. ASS1TDIRECTOR 	• 2) ASSTT.DIRECTOR 3) ASSTT.DIRECTOR - - • 4) HiND! 	•. • 	 -. 

(ScientiflcAids) -I (Lav)-2 (Lecturer)-] OFFICER-I 
- 	 -. 

- 	 - j - -  
.- 	 - -. 	 • 	-:-- .-- 	-.,- 	 - 

I --- 	 - - 	 .• 

1) D) ASSTT DCTQR 2)1)y ASSU DICTOR 
(Police Science) -1 (Police Science) -i 

I)MEDICALOFFICER -I 	 *: 
: 

2)DyASSTTDIRECTOR 
(Police Science) -1 	 -- 	• 

( 	

I - 	 fl 	- 

-- - 

D4. Director - 

PAY SCALE (revised): (Paste 2) 	- 
- 	 No d- • 

41 

D 



I) •i 	\j 	()F:I'Ay 

> OSI 

I) I RF( JOR 
R 	I 	50-2o,00)/. 

2i 
JOINT t)IRLcIoit 

R 	I.l.300.0O. 18.300/ 

I OR (Adjtitatus) Rs 	I 0.00Oic. I 

FOR (Indoor) 
Rs I o.Uo0.; 	5-I 5,2o. 

5) 
.\SSiSf1\;:j DlRC('QR 

(SCjc:;tjlc '\ids) Rs 	000-275 1350o/ 

\SIS AN I DIRETIOR 
(Law) R 	'Io0 275-1 I5Oui 

7; 
/\SISi,\NI 	DIIu:cf()j R 	0275.1 35gw. 

i)s ASSISIANI. DIRIC'0i 
•R.s(600-200I 050w. 

JO) I HNDj OFFjç:j 
Rs 650.20O. 10500/. 

ry- 

IJ1rec, 
Vrg 	Pci/ce 

liLb W 8ara& 

ti 

I. 

I 
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D:Pu'rv l)IREClOR (INDOOR) : 
Nature of duties- 

I ) To super ise the Basic indoor training for DySP(ProbJtioners) & Cadet SUb Inspector which extends 
for 12 mouths. 

2) To mnipmrt traimung (both theory & praclicals) in Crime Inestigation to l3asic Triiicc Officers and In 
-sers ice iraunug ofIiccrs attcnding iii various courses in (he Acadeuv, 

) To mmmip.mri triimimng in police rclatLd subjccts like Police iLgul *uoiis Polmec Acts Mamntcn.uicc of 
L;i & Order etc.  

To guide the trainees on their project assignmnts, 
To set papem s. conduct test•ctc in the abovc subjects and utxlatc (raifliHg  programnnme. h) 
To tork as Course Director for the in-service Courscs like Refresher Course. Advanced intchligcnt, 

ln\cstu.atiou & Interrogation Course and various ourscs*, : 
7) To assist l)irector in training programme. 	" 
S) To co-ordinate time functioning of all faculty members and such other duties entrusted to him by the 
Director from time to time. 

t)EPL'fl ASSISTAN'f DIRECTOR ( Police Science): 
Ntur of duts 

Ii 	o impart training(both theory & practicals) ifl POIicc ; Sience to the trainees officers (DyP Probs.. 
(adets S. I) and in-sericc training officers attending in various course in (he Academy. 
To impart training in police related subjects likc Police Statiofl Maiwgegiicjit. Police Station record 
&registration. Crime Precntion . function of PS. ctc 	 ' 
To impart training in simulation cxcrcisc/case daiiy/chargc shect etc. 
To set papers, conduct test etc. in Police Science for Basic Trainees officer. 

To prepare and update training programme for DySP(Probs,).C;idct S.l as well as for other courses. 
To guide the trainees on their project assignments.' 

71 lo assist 1 ),l)ircctor(lncjoor)& 'Assist. Director in training proglaumnic, 
I ) ( )thier duties cntnjsted to hint bN Director from time to time. 

.SSlS'F.r DIlu;crog (Scientific Aids) : 
Naiure of duties. 	 0 	 '' 	 ' 	 - 

I). Subtcct co-ordmnator for Forensic Science, 

2 To impart training (both theory & practicals) in Forensic Scicace to DySP(Probat loners) Cadet Sub 
Inspector and trainees attending various courses in the Academy covering subjects Iikc Documents 
l.amffliution Serology, Ballistics. P-XPIQSIVQS Anlys1. Chcinjcl Analysis. Toxicology 
-Vitigerprint/Foolprint. Forensic Odontology and other related sul,jccic dc ll 	slI also be rehl to organise & coliduci course In 	 ' I 	
In sei \Iper. conduct test ct. in Forensic ScicImcFI :'SP(Probs. ).Sub !1msctor and others IramnCes attending various courses. 	 S 	 .' 
'la. prepare and tmpdaic tra 
for other courses, 	ining notes. ' handouts, training aids ('or !)SlIrobs.).S.l (Cadets) as well 

 ' 

'I o guide lIme trainees on their project assignments, 
() 

To prepare lesson plans,ctc,and keep abreast on time latest advances in Forensic Science and related 
suhjccls. 

7m In assis( t).I)Irector( Indoor) iii indoor training programmimime. 
N) TO look alter the Acadcnmv Forensic Science Laborjion. 
')) Such other duties cntnlcd to him by Director front time to tilDe 

D,y 
J?O/j 

Norf. )  j'. , .. 
4c&IOny  - 	

, 

hi 	3'a 
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ORTN EASTERN COUNCIL SECRETAIUItT 

New Delhi, the illt Septcru 	204 

-•• 	 • 	ers coiucrred by the prov. ii 	.k 	i9 	lie CoLts1i1utiorof!udi ann in ft..., 	tUt 	P. 	Aadeniy, Barapani, Depti' .; 	stst;tut 	Dirt 	jr (Police Sciene), 	Assist;tzit It eekl 	.t 	), ;\... 	Lilt 1)4 eeWr (Seicte: te Aids) and Deputy Director iduor) l&cc: OlIn 	itt Rules, 1995 and 	1996 except is IespcLt 	hne oi.,ttej toJe done blbi.: such superscssioj, thPrcs 'cut hereby 	uak 	the ibilowing rules regulating to utetliud u: 	ect u 	ii tell 1' the aboyb eis iii the North Eas . teril Polii Academy, L3ani palli namely 
• 	ui . ....... .nui 

cCIOt 
utii 	. t.1 )'fltcserules may be ed The Not th Eus teri i. Police Academy, Baruputi, 
Police Setet,'. 	:), Assitnt .Dircctor'(Law) ssistutt Uireciuc (ScIentific Aids) and Deputy ')I:ectoi ittte5ui 	.. 	itiLititrRules, 20u4. 	 :: 

I11 : 	deutcd'iu 	..tve come into force.on the d:.... of Welt 'publication iii the Official Gazette, 
I'liL.IL IUfl. —:ntce. rules seiIL apply. (9 the posts spcch 1 J in column '1 ol'.the Scheduld annexed to these tiles, 	' 

S 	• . 	, 	 - 

3. Nuinbc, clajicaLiun iiu 	scale upay.Tlic iiumbcr of 
•ttucltcd uetew sueu be aispceificd in colutuits of the said Schedule, 

pests, their classiflcation,aud the scalc 	of pay 

6. Mc(lwjt,f eecn4tineut, age hunt, 	uualjjjtj 	.ete._Tjo. :. i 	t! oft o';ru 	:ien age hind, qilicanonsand 'titer Ittaltet 	re1ai ag to till Said'posts shll be as pecificd in columns :1 	tIi 	said :;clteduie. 
6. I)lSquaidcatioi' person,— 	. . . 

Leted ino or contracted a marriage with 	: 'ii ha (a) who has e1 
hg 	poilslivjl1g; or 

who, llavi g a'spouse.hiving has entered into or couU;. I tart 	ge 	it any person, 
ball be eiigibie.lbr appointtent thiany 01' thesaid post 

•ntr Govcritmexjt may, if.satisfled that:suchi marriage is pet ttissiblc under tite petsonal law 
other.party.to  the n1arriagand -therare'other grounds for so doiiig,.excmpt any person from 

-Where the Cential Goveriittient.js.ot1te opiltilhi that ills necessary or expedient so to do, it 
c.rccordedjn \vritingrelax any of Vlc.provisioiis of these rules with respect to any class or 

it U1esC.nhIessha1 IaUcct. rescryatjonsattdotllrcoitiCSSIOIIS required to be provided for the 
Trjbe Otlir.B ickward Classes and other special cateorics of persons in: accordance !rThT, •oi:v ":' • 	' 	• 	S S  •etftiai 'uoveL'itinittt'1rotti tme o time intitis regard. 

Provided that the 
Ipj)htcable k suchpcz'soxia 

I  lie operation of this i ulc. 

6. Power to relax. 
ho order for. i'easonS.tc 

.';ttegoiy or persons orpos: 

'7. 	V!—O 

•,, 1ih'tld'sl)Ld) 

- 
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1 . 2 :  

Assistant 1* (2003) 
Dircctor Subject to 
(Scientific . ariation 

• cpendcnt 
ii workload 

I) \'  

-. . 	._.- 	

TR2: 	 1 .)26  

SChEDuLE 

'Scale 1 p:tv 	\Vhetlicr'sckctjoii 	Age limit for direct. 
by nlerit or selection 	Rccruiunci 
Cu Ill-Seniority or 
iioil -selcctjón post 

3 	 .1 	 5 . . 	 6 

Non-Ministerial 

General Central 	Rs. 8041-275- 	Not iI)pliCablc 	Not cxceeding 35 
Service Group 'A' 	135(X) 	 •' 	years 
Gazetted, 	. . 	 . 	. 	. 	. 

govcrnment SCrvailt'S 
L'C1d.OUiU tur 

uto 5 years iji accor-
dance itli iJic ulsi rue-
(ions or orders issued 
the Central Gocnunciit. 

	

• 	Note 2 : The crucial 
hate for determining 
the age limit shah I he 
the closing dite for 
receipt of.ipphicatiotis 
from catididates Ill 

India (and not the do-
Sing (L1tC J)iescnbai.Ior 
those 	ill 	ASSaIII. 
MeghaLiva. Arutiachal 
Pradcsh. tvlizoraiti, 
t.4aiiipur. 	Nugalaiid, 
Ttip.uu, Sikkiin. Ladkhi 
Disioii ofianiniu and 
K.ashini r State. Lahaul 
and Spiti District and 
Ruw.i Sub-Division of 
Chaniba District of 
liii stel cu 1 rii lest 
t\iidanian and N icobi r 
Islands. 	. 	or 
Lakshadvccp). 

&1 . 	•. 

umber of 	Classification 
osts 

\Vlietlter l)CIleiI I 
added years ':f 

I dill ssib Ic 

Educational and other 
ice, 	qualifications required. 

for direct recruits 

8 

age 	d ecteational 	'1cridd of probation. 
qunhlications 
rccru:ls \Vi I  1 apply ill the case of 

No Lssc in (tat 
Masters. Degree of a 

recognized university u
lva  

Three \ C irs c\perlcncc 
in ilvestigation of cass• iii 
lorensic DiSc ipl i nc iii a 

Nol ;Ithu:iI)lc 	 . 	. 1 year for direct rccruas 

	

• 	•,. 

	

• .. 	o 
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. nec Laboratory 

	

il ( 	 tte Govts/ 
Un 1 c 

 

;m . iGs or thrcc 
5 e;iclnng experience Iii 

'LutO in the held 
J lU1Cni 	•ieflCe. 

Now 1: H -hhicaiions are 
ic discretion of 

Un, 	nblic Service 
-'i iii Case of 

idithu.n. t•her'ise well 
iJilieI 

tHe ?. 	ii;iliticatiou(s) 
l.,tiUlI 	-tfCUCC is/are 

C 1, Ix. 11) i t: 	d ic discretion of 
lie Un, 'ublic Service 

in the case of 
LUUid;ll., belonging to 
Scheduled Castes or 

chcdu1cd ribcs. If at any 
agc ot Sc ;tion Ille Union 

l'ubhc Sorvie Coiiunjsjon is 
at the op tom that sufficient 
number ofcandjdatcs from 
hese 	conrzuutijtjcs 

1ussesi i 	the requisite 
cNperienct: • 	not likely to be 
available t/ till up the posts 
reserved for theni, 

Desireible : Masters Degree 
in Sociology/Masters Degree 
in Cri inino logy! Baéhelors 
Degree ii La' of a 
recog ii zed U H IVCS it y or 
equivalent. 

wit titer 
)\ Direct Ret Ui uncut Oj by 

Uluotlol or by DeputatiiJ 
bso11 nd peree1ttac Of  

tie posts filled by "aious 
tedioUs 

11 

( 	
Jiii(;tt L, 	 ig Sho 
ni (7oirnet )/Absor )tiOl 
tie 	hi dice see- 

lii hell. 

-- 

In case of recruitment iv I 'lolhlotioniDepu(atiogVAbsorptjoit grades 
from which Pronsotiomi "I ) ej'ii a( ott/Absorption to be made 

12 
Deputatiosi (including S.11011 tel colUmact)/Absoq)ti(m  

Officers of time Ccntr1/State Govts./Uniort Territories/Recognized 
Research lnstitutions/Unjvcrsities/public Sector Undcrtakings/Scmi 
Govt/Statutory or Autonomous Organizations 
(a) (i) Holding analogous posts on regular basis in the parent caclrc! deparunemit; Or 

(D~( 
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(ii) With five ye; c 	service in the grade,rejidered after appoinuncnttheto on regular basis 1 ii he scale of pay ofRs. 6500-10500 or equivalent in the 
parent cadrc/de1':n mciii: ;nid 

(b) Posscssin 	ducac anal qua1tfication; and experience prescribed 
for Dirc:t 	ruits iii der (o1. 8 

Note: 	Only 	'010 	I GovefluflciiJSci(cGoveri,iiici,, Jmiion 
]'criuories a 	I). 	insidered for :ippoiiltniejit 0mm 
absorption h 

(Period ofdej 	I .n'Jconi iaci 1 11 clUding the period ofdcputatioicoiitract 
in another cx- 	'Ii c post I id d ii iii nediately preceding thl's appointment in 
(lie saute or so 	other 	 Central Government shall ordmnaril 	mc exceed 3 years. TheMaxilnuniagelimnit fbrappointnieiit 
by deputaliom 	(including short term contracO/Absorptjon shall be not, 
exceed 56 yc 	s, ;is on the 	losmmig date of receipt of apphictions) 

If a Departtnciital r 1,ronlotioll Conunittec Circumstances in which Union Public c.\ists, what is its 	omposition Service Coiiunissiois to be consulted in 
making recruitment 

13 	
' 	14 

C iou1> 'A' Depam mental Promotion Coinniiuee 	 Consultation with Union Public Service fin -  Colisilering c nhlimatiwi :— 	 Coiiinssior is i1cccssa' for filling the I. 	Directo 	North Eastern Police Academy –Clu'h 	post. and athending and relaxing any 
provision of thcsc Recruitment Rules, 

. 	P titeip' 	, Policc 'liamnig School, Slnllong 	- 
3. 	Dcputy 	ccretaiy, North Eastern Council, 

Shilloill  

............... 

Nanc ci 	Number of 	Class ilication 	calc. 	1 	ay 	Whether selection 	Agelinic for Dircci Post 	
by merit ofsëlcction 	Recruituient 
Coin-seniority or 
no-selectjon post 

2 	 3 	 4 	 5: 	 6 
Assist inc 	02* (2004) 	GLnCraICCIIU-al 	Rs S000 275 	Not applicable 	c\dimig' 3 Director 	* Subject to 	Service 	'A' Group 	13500 	. 	 'ears (Law) 	varLaion 	Gazetted, . . 	

.. Rehaxabhi; mm cicpei cdccit 	Noit-Mimjstj ial 
oct workload. 	 govcrniuemit Servants' 

•L0i Ln. 	 upto 5 vrs. . 	
. 	 with the instrnctjojc 

rdcrs issued by 
the 	enmd cormuuent. 

I . 	
Nt 	: The cnccial 
date for dccerncining 

2 
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. 

tlic age Iiiiiit shall be 
the closing daic for 
receipt oI plieati: - 	
fiont C;Wdidatcs in 
India. (and not the 
closing date ptcsCrib-
ed for those in Assain 
Megha lava, An. nacli:: - 	
Pradesh Mizojani 	- 

	

- 	Manipur. 	Nagalaiid. 
- - Tnptu; SiWn 1akII 

Divj5jo0 OlJiuiiii and 
Iisluiuir State. Lahaul 
and Spi6 DiSftICE wd 

	

- 	 Pangi Sub-i.isj0n0 
- Cunba Disict of - 	

l ii iacl tal Pradesh 

	

• 	 Ai ithiii iii a i d Nicobar 
IsIijc or L1ii- 

	

- -, 	 •Cëj) 
• 	 -- - 	 ---- 

-- 	I 	 ••• 
\Vhetjr t-- cm 	Educ0 	and-other 	Whether age and edmicatinmil dddLd•-. . 	-s c 	quahihca,5 required 	quahiiicioims prescribed l 	d adini 	.. 	 lr diicc 	 r irect .:ruims 	recruits 'ill appl in the ease of 

• 	Pron1ote: 
• 	 ------•----- - 

- 	9 .--- ••- - 
Ese,itiai 

Uaehct.s 	Degree in Law Not app 
from a recognized uuivcrsit' 
Orcquiv.. 

Three years' practical 	- 
c.xpc i.. a LhC Bar or Ilu-ce 
years' eNpeijeuce in Teaching 
I...aw iii Training lnstitute/ 

• Recognized Law College. 
- Note 1: Qualifications arc 	 - 

claxable at diçtii of the 
• Ui-o Public Service 

• Coin in -ks on in case of,  
candidates ot lierwise "ell 
quahifled, 

- Note 2 : Quahiicatiofl() 
iegai - ding ezper4ence is/arc 
rcthable at dic discretjoii - - 
of i he Union Pnbhi c -  

/ Service Coimntjjj in the 
casç pfcan(jictcs belonging 	- 
to SC-hCdUlCd Castes or 
Schiecjulec ....ribes, If at any 	-- 
tage.,of selectio the Utuon 

Period of probation 
if any 

I) 

1 yr. l'ordji -ec recruits 
& pronlotecs 

- 	 - 
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Public Service Conunission is 
of the opinion that sufliciet 	- 
number of candidates from 	 - 	- 
these 	conhlflunjtjeS 
possessing the requisite - 	 - - 	experience are not likely to be 
available to fill up the posts 	 - 

	

, 	•,,, - 	reserved for them, 	- 

._- .5.-.• -- ••. .5-.5 

Methd ol'iccruilniit whether 	- - 	lii case of recu ... 	I'. tm 	DeputatiozAbsorptjoii grades by Direct Reeruiti ent or by 	- - 	from which Pri- 	I ti /Dej tail 'Absorption to b made ltFoifl0tjüii o 	by 	putatioii/ 	- 
Absoiptioti and pe centage of 
IIIL pestS to be hue by various 

 Ilmhods 

12 
SO tYu proinotionlde1 itation 	 Coitiposite Mdlii 	

4, including shot -terii contract. 	 OfuicersoftltcCjttt;tl/Statc Govts./Unioij Tcrritorics/Rccognizcd 50Y0 Ditect Recruiui 	nt. 	 Research Institli! 'atn;'Uiuvcrsjtics/public Sector Undertakings/Semi- 
- 	 Govt./Statutoiy 	Autonomous Organizations: 

Holding analogous posts on regular basis in the parent cadre! 
department; OR  

(ii) WithIlve years' service in the grade rendered after appointment 
- 

	

	 thereto on regular basis in posts in the scale of pay of Rs. 6500-10500 or. 
- equivalcht in the parent cadre/department; and 

- 	(b) Possessing i: educational q'i;i1i1ictions and experience prescribed 
for Direct Recruts on(Ier Col. 8 - 

2. The Departu u: Depir - A,,; stant Director (Police Science) with 
11cc 'cars' regit 	- - ice I the radc shall also be considered aloiit 
with outsiders . 	ise I: is 	icctc'd for appoiziniterir to rite post Uie 
same shall b da - w hac be tilled by promotion. 

- 	 Note: Where juitin: vlto have c unpleted their qualifying/eligibility 

	

- 	 service are bein;: :0 s:dercd for i.roi000on,,their seniors would also be 
- - considered pro\idai :licv aic not short of the requisite qualifying! - 	eligibility service Oc inorc titan hatfof such quaiiing/eiigibiliiy - 

service or two yçars ...iticheverr is less apd have successfully completed 
their probation levcdor promotion to the iixt higher grade alongwiili 

	

- 	 thcirjuiüorw1 ha' -  aircady completed such qualifying/eligibility,  service.-  

(The deparunnt ii ot leers in the Iccder catcgoiy who ire in the direct line 
- of promotion shall not be eligible lbr càiisidcration br appoininent on 

deputation Simil in'1  deputation.ists shall not be eligible for consideration 
for appointment by piolnotion Period qfdeutatioiiJcontract including 
the period of dcputatiozr/contract in anothcex-cadrc post held immediately 
preceding this t'ppolzitmciit in the same or sonic other orgaiuzauoni 

- - Depainent of tli Central Govcrnmentshiallordiiiarily ot exceed thre 
years. The maximum agcliruit for appQintment by deputation (including 
short-term euntinet) shall be not, exceeding 56 yeats, as on the closing - 	jatc of receipt of in lication;). - 	 -. 
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un 	.1 	..o niL:nhilLeC Citcuinstances in which Union Public ' 
.\Is, \vl 	l's 	posit 	cit "Cl vice Coninii.;sion is to be consulted in 

rccmiul:iit 
Sz • ._____ ..--_______ 

14 

cup 	A' U'iutitii 	al tuition (.fluiniut ice 	 Consultation with Union Public Se'icc 
i 	cuitsicle I 	I Ig CO; ..r ma Oil) 	:- Coinmissioic in ncessa 	for filling the 

I 	) ire .Ru, 	' 	Ltei ci Puii 	e A'..e my 	lirivan 	post and am.nding and rclaxthg any '4 
Principal, P 	'uta Sciu P long 	—Member 	roviska of ILCSC Recruitment Rules. 

LV Sc 	,,.t)i Em:.ic •.ai.cil, 
tiomig. —ivtcmbcr 

cue of' N 	lLm CLmsst; ';tion Scale of pay 	.\'hetlR 	sel 	loll 	Age limit for direct 
inure or s 	'ctioii 	recruitment 
cisc; 	toni 

ctio. 

6 

epUtV 	0: 	2(XJ3 General Central' 	Rs. lOOdO-325- 	Not appIicab. 	Not applicable 
V 	mrcctor 	. 

	
!0jCcL'l to 	Servic(; Group 'A' 	152000:c 

.1 ii oor) 	v. 	ition Gazetted, 	 ' 	'.' 

Lil 	Udel Non-Ministerial 
Cci 	iiki id. 

ether benefit of Eduaiiona1 .nd other' : 	Whether age and educational 	Period of probation, 
,.Jdcd yeats of serve qieitiLca000 icquired 	qualifications prescribed for direct 	if any 

Ii nissible for direct recruits 
 

recruits vi1! apply in the cast of 
Proniotees 

7 9 	 10 

u appilLabP. Nat 	pplieabi Not applicanie 	 Not applicable 

ttliotl ul ice inline 	WI timer in case of rccruitnicn 	lii 	Je; 	itinn/absorptiou, grades 
direct 	reci uitii1cct 	or y from which promolioir •. 	auto'. .so; 	on lobe made 

omitotioti 	or 	by Ue 	.'tat iJ . 

ibsorptioit 	aid 	pef Littage 914, . 
lie post to be tilled Iv van is 

cite thuds 

II 12 

( w uposit met iw(I-l)eputati t Plus Compositc Method 
l'rumotion , Officers under the CentiallStac Govis./Union Territories/Recognized 
the Dcpartnental of leer j sessing Research 1nstutionU l ti versi1i e s/1t ubli c  Sector Undertakitigi'Sciiii. 
tic requisite qualifviiig sen inthe Govi/Statutoty or Autonomous Organizations 

t;iade shiallalso be consider I alongwith :(a) (i)o1ding.ana1ogois POStS Oil regular basis in the parent cadet! 
outsiders and in case lie is lectcd.for ,department;OR.. 
ippointinent to time post the attic (ii) With fivcycir's seivice in the brade rendered after appointment 
.liall be deemed to.hae bee filICd theeto.9u cgular basis in posts in the scale of pay Rs. 8000-13500 or 

i 	piomotion. 	•• cquivaleit in diii,parent cadre/department; and 

(6) Possessing the ibhiowiug educational qualifications and 
experience: 

1 
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A(i) Bachelo . 	'. cc iii Law mi a re cognized university or equivalent. 
(ii) Fiveyca.' 	meal c.peri'micc at the Barorfivcycars's expencncc 

in tecicla......mmmi' uiuin Institute/Recognized Law College. 

B,(u) rvlastcr 	w but arccojnized University or equivalent. 
(ii) Five yea 	pet mice at the Bar or tiurce years' teaching 	 r

HL 

experience I. 	'mm mug ,;iv uiramning Institute/Recognized Law 
College. 
2. ThcDepai 	•\ssisEani I )irector (Law) withfiveycars' regular 
service in thi uai shall use ' considered along witiA outsiders and 
in case he n. 	IL' ;t;d f*oj app untinent to the post thc same shall be 
deemed to 1; 	been lilkd by promotion. 
Note : \Vhcu wi mrs who have completed their qualifyinglcligibility 
service are being considered for promotion, their seniors Would also 
be considercmi pruvucied the are not short of thc requisite cjualifying/ 
cleigibility service by more than half of such qualifying/eligibility 
service or Iwo years whichever is less, and have succss!'uIly coin-
pleted their prob;ution period for promotion to the next higher grade 
alongwith their mumuiors who have conipleted such quahiRing/cligi-
bility service. 
(The deparuncuutal officers in the feeder catcgoiy who are in the direct 
hineofpromo1icw shall not be ehigibleforconsideration forappoininient 
on deputation. hunilarlv, deputationists shall not be eligible for 
consideration 6r :uppoiumttnciut by promotion. Period of deputation/ 
contract mCi a perbil ofdcputatioa/contract in thiotlier ex-cadre 
post held unity. naly precdiuui thisappointnicnt iii the sameor oilier 
orgaluza t iom  mci' h'il. Central Qovcrnment shall ordinarily 
not exceed . 1. in mum age limit for appointment oy 
deputation (meh;ding short l";I'm contract) shall be not exceed 56 
years, as on :c closing date (l receipt of applications). 

ta Dcpartuuucumlal Pr motion Committee 	 . 	Circmnmsi:uumces in Which Union Public 
exists. wIno is its Co aposition 	 . 	. 	er icc (oimunissioliis to be con.sulted III 

I ual a ng icci't.mit.iIlCflt 

13 	 14 

N 
	

Consultation with Union Public Service 
Coummunissioju necessary for filling the post and 
anmcuidmnenllrelaxatioim of any prvisnuu of ijuese - . 
Reel. Rules. 

Name ofI4wbcr of 	Classification 
loSt 	J)St 

i2 	 3  

Scale Ol pa 

4 

\Vhether selection 
by merit or selection 
m:tuIui-seniority or 

ott-selection post 

5  

Age limit for Direct 
Rccruiui ment 

6 
Dv. Assistant 	o (2004) 
Director (Police *1bject to 
Science) 	variation 

(IRpdndeilt 
-- 	 4 workload. 

O1/f/iYt/ 4-3 

General Central 	Ps. 6$0' 
Service Group 'B' 	105tXJ 
Gazetted, 
Non-lvlinisterial 

)t A 'plicab1c Not exceeding 30 
yeats 
Note 1: Relaxable for 
government servant's 
uplo 5 )TS in accorcLuice  
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with the instructions 
or orders issued by 
dieCcitiral Gu'rnii. iit. 

Note 2: Tliecucial date 
for determining the age 
limit shall be the cios-
ing date for receipt of 
apJ)licaUOns froiti cadi-
dates in Iiidie (Ajid not 
closing date prcscr bed 
for those in Ass:m, 
Mcghalaya, Arunacdal 
Pradesh, Ivlizorajn, 
v1anipur, Nagaland, 

Tripura, Sikkiin, Ladakh 
Division of Jaiiiiiiu and 
Kashiiiir, Laliaul and 
Spiti Disfrict and Pi.ngi 
Sub-Division of Chamba 
District of Hituachal 
Pradesh, Audiunan and 
Nicobar Islands or 
Lakshadwecp). 

tIl 	
'i 

m 
'br 

Ldueation,J and other Wl1ethcrae luLl educaliolL; 	Period ofprobatioii, 
(lLulljcaua ,  s required qualificatiu 	p c:crib,''l foi direct 	if any 
fbi direct icujtS recruits wi 	'in I 	c:i 	al 

Promotecs 

9 	 10 

Essential 

(1) Baclieli 	s Degree in Law Not appli 	 2 years for direct recruits 
or Masters uegree incrimi- 
nology iron a recognized 
university ui equivalent. 

(ii) Two year's practical 
xpericnce at the l3ar or two 
'ear's teaching experience in 
Police Training liistitutes. 

'o(e I : QualifIcations are 
:ela.xable at discretion of the 
Jnion 	Public 	Service 

ommissioit 	in 	case 	of 
andidatcs otherwise well 
ua1iIicd 

ote 2 : Qualification(s) re- 
pirding experience is/are 
elaxabic at the discretion 

\VIICLhL .. lit ¼: 
kldCd 

liii is•:j 

7 

S ¼) 

- 	 . 	. 	• 	 . 	 .• 	 .• 	 ... ..... .. . •-- 
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of the Union Public Service 
Comnijssjoii in the case of 
candidates belonging to 
Schcdulcd Catcs or Schcd-
uled Tribes. Ifat any stage of 
selection the Union Public 
Service Commission is of the 
opinion that sufficient nuni-
bcr of candidates from these 
comiunlijtjes possessing the 
requisite cxpirience are 1101 
likdly to be available to fill up 
the posts reserved for them. 

Method ofr]17Ut whether 	In case ofrecrw, ucut by pr . uoti)ideputatioiilabso(jon grdcs by direct r t or by 	 front which pro]: • )[ io:dcp(I!Itioi/i,bsorptioi1 to be made promotion oyutationl 
absorption and per entage of 
the pOStS 10 be tilic 	y various 
inc Iliods 

11 
12 -- 

Deputation (mci diii sliurL-iz1i cwitac0/Abuz1jtjoi1 
Officers under tic Ccutral/St:jtc Govts.ILJjjjon TcEritoricslRccognjzed 
Research Ii titutLolts/Uiiiver . jtjes/pubhjc Sector Uzidcrtakiiigs/senii_ 
Govt./Autoitonioti or Statu((ry Organizations: 

(a) (i) Ho1dng ;i:ukuus pusts on regular basis in the parent cacicr/ 
dcpaikinciit: 0 

With tiuce years' service in the grade rendered after ppintn)ci[ 
thereto on regular basis in posts in the scale of Rs. 55009oo0 or 
equivalent in the parent cadre/department; OR 

With six years' service in the grade rendered after appoiliunent 
thereto Oil egular basis in PRStS in the s,cale of Rs. 5000-8000 or 
equivalent in the parent cadre/departnlclit• and 

(b) Possessing the '..ducational qualifications and experience prescribed 
for direct recruits under Col. S. 	. 	. 

Note : Only ofl 	. 	the cn ral GocrninjjState Govts./Unioi 
1rritoi ics aic cut: . . 	ben ; coi sidered 1161 appoiflinicin on akorptiuu basis. 

(Period ofdcpw:i i 	 inchiling peitod ofdepulatioji/cojinact 
anothercx-cthe pus icki iiutiedi:ucly pieceding tlus appointment in the 
Same oi SOilie oil u,iIii/.:Ilon/lL. pi. [i( of the Central Govt. shall 
ordinarily not cxccd three years. The luaximuin age limit br appoint-
ment by deputation (niciudnig short teirn ,:coiitrhct/absorptjon shall 
be not cxceediiip 6 years as on the.closji1g datc'ot receipt cii 
applications) 

7 	- 111 

Deputation (i ucludir Short-term contract)! 
Absorption luling 1ucli by direct rcctt, 
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' 	post 
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q-•j-.4.', 	ih:\ 	frr 	 . 	. 	.. 	 S 	 • 

: .. 
.. 	.. 	 . 	 : . . 	 . . 	. 	. 	

Tf 	. 

. 

Assist 
TTfttquf 	 (1N ) q 	kU 1T 1995f 

: DC 

.. , 	( -n1ri ln9) 	i-n 	-fi 	(r) 	1fk.s46f91zf 7-12-1996, 	irii. 286 f9ft 13-; 	)96, 	41 	 £ 	.ti-fim 	..................... 
: 

N0i.in kASTERNCOUNCILSECRETART . 	 _.: - 
11 Scpte11Ibcr,2O4  

•• 
Nw Delhi, the. 8t' 

. . ••la 	rcise of L.: pucrs coiffced by the proviso to aic1c309 ofthe Coiistitution ofludia and in supersessiuu of ti. 	th Eastcni Polie Academy, Barapani, Deputy Assistant iDirector (Police Science), Assistant Director (L,;'), A 	. at Diietor (Sciajji 	Aids) and Deputy Director (Indoor) Recruitment R Les,'1995 as and 	996 except respects done U;i.,Ued to be done befo,L. such supersession, the President hereby makesthe.foliowing rules regulating the method 	' rec 	uU to the abo e pu 	in the NorthEastern Polic Academy, Barpant fl4mely - 
i 	hort t. 	LiLd ewilnIelicel 	t—(1) TheSe'ruIeSInay,bc.caI1edTlleNoJ Deputy Assiiaiit 	 Eastcrnpjj 	Academy, Barapani, .... 101 (Police - 	• 

AssistanDirector.(Law), AssistantDjtector (Scientific Aids) and Deputy Director (iia.iuor) Rc.' ..iunent Rules 2(x4. 	 . 	. ' Tj 	

1ul1 be deemed to have con 	into force on the date of their publicaUcn in the Official Gazette 
Applicuiuii. —Thcse.rules shall ipply't9thc'posts specified in column:! 'OfthC.Sjidu1 	annexed to these rules,  j. 

Numla, claifieatiuii and scale ofpuy.—The tiumber of posts, their clasSificatjofl.aiid the scales of pay attached tflcrcto shall be as specified in columns of the said Schedule. 
1 •  

6. Method of recruitnient, age hinii, qualification .étc.—.Th method of recruitment aghinilt, qualifications and other maitcis relating to tine said posts sin!l be as §pecificd in 
5? '  columns of the said Schedule 

6. U isqualiliLati(n1s.___Nop01j.__  
. 

• 	 - 
, (a) who has entered into or contracted ámarriage with any person having a pouseliving; or" 

• 	O1,.t?. b? whe, having 	pouse living has.entered into or contracted amarriage with any person, /-''' 	 ' 	, 	
. 

shall be eligiblfor appointilient for, anS/ of the said post 
W3cth 

Provided that th'Central Government may, ifsatisfied thatsuli.'rnarriage is permissible under the personal law applicable to such person and other party to the marriage and .there arc;othergrouiids for so doing;exempt any person from the operation of this nile, 	 ' 	- . 	' 	' .7 
6. Power to i -elax,--Wiicrc the Central Govcrnmcntjs ot'the opinion that ills flçccssazy or expedient so to do, it may, by ordcr.forrcasons to berecorded in wriiin,g:re!ax any of.çheproisions of these rules with 'respect to any class or categoiy or persons or posts 

7 Svim 	otiji these.ruls slwlLgct reseryaüon, ancLothici concesjons required to be provided for the Sd ccluléq Trjbes,Oiljè BackwardClassesd other special càteories of persons inaccordance wI'tTiff 	by't Ie 	1 j[ -PdItI the Co'time 1nUu regard 



- 	 ------ 

North Eastern Police Academy 
Government of India 
Ministiy of DONER 

Umsaw,793 123 Umiam, Meghalaya 

4 c3 / 	 Dtd. Umsaw, thq'7 Nov'04. 

Shri K ttrnpath, 
Undei cretary (ADT-3), 
us :iiiolpur House, 
ShajL Poad, 
New 11 i-li 

) 	Filliri 	the post of Assistant Director (Scientific Aids) on deputation. 

Pleas 	this office letter No. NEPAIApptt(ADSA)/6/99/2778 dt. 
1 -J8/20;• 	py ea: .;d) on the subject mentioned above and intimate the present 
p.ition 	; case • . 

It will 	highly appreciated, if you could kindly look into the matter and 
- s. cct Shi i ' Sharni., 'iho is having vast -experience in the field of Forensic Science 

a also u:ded vari:is professional courses in reputed institutions of the country. His 
was hrady s;Iy recommended for selection/appointment vide letter under 

reterence. 	 -. 

Yours faithfully, 

('f Pachuau, .1 ) 
Director 

M. 

I 



Day/Date Session . 	Toc Faculty CS Topic I_Faculty CS 
Monday 0830-0910 Science & Techno1ogy.. BD 	 21 CrPC TRB 48 
17/4/06 0915 —0955 Cr PC ' TRB 	 52 Forensic Science PS .  16 

1000— 1040 Fundamental Rights ' Joint Director Fundamental Rights Joint Director 
1100 - 1140 Fundamentñl Rights Joint Director Fundamental Rights Joint Director 
1145— 1225 Maintenance of law & order - SA 	 10 1 E Acts JKM 24 
1230- 1310 Forensic Science 7 PS 	 1 20 Maintenance of law& order LS 05 

Tuesday 0830 - 0910 1 E Acts '- 1KM 23 Cr PC TRB. 49 
18/4/06 0915-0955 CrPc 	- TRB 53 01 

1000— 1040 Maintenance of law & order SA 11 Forensic Science P5• 16 
1100— 1140 Matenance oflaw & order ' LS 10 I EActs JKM 25 
1145-1225 fRi1 01 Human Beh. & Police Attitude GC 13 
1230 - 1310 Foreiij6 Science PS 21 Maintenance of law & order LS 06 

Wednesday 0830-0910 Forensic Science PS.- 22 Science & Technology BD 28 
19/6/06 0915 - 0955 Human Beh & Police Attitude GC IS CrPC TRB 50 

1000— 1040 CrPC TRB 54 Forensic Science Ps. 17 
1100 - 1140 Maintenance of law & order LS 11 Maintenance of law & order SA 05 
1145-1225 iiht§ XR 02 lEActs JKM 25 
1230 - 1310 I E Acts JKM 	. 24 Forensic Medicine Dr. 24 

Thursday, 0830-0910 Police manual LS 41 Forensic -Science PS 18 
20/4/06 0915 - 0955 I E Acts JKM 25 CrPC TRB 51 

1000 - 1040 Cr Pc TRB 55 Human Beh. & Police Attitude ' GC 14 
1100— 1140 Maintenance of law & order SA 12 1 E Acts JKM 26 
1145-1225 ForensicScience Ps .  23 R 02 
1230— 1310 HiiTh' KR 03 Forensic Medicme ®r. 25 

Friday 0830-0910.- IPC JKM 14 Maintenance of law & order SA .06 
2 1/4/06 0915 —0955 Human Beh. & Police Attitude,< GC 16 CrPC TRB 52 

1000— 1040 Cr PC TRB 56 :Forensic Science PS 19 
1100— 1140 
1145 - 1225 

Police Manual 	 . 
Forensic Science 

LS 
PS 

42 
24 

flC 	 -. P 1KM 16 
03 

1230— 1310 Forensic Medicme Dr.  23 Police Manual 28 
Saturday 0830-0910 FOrensic Science 	 . PS 25 Hindi .x RCD 14 
22/4/06 0915-0955 

1000— 1040 
04 CrPC TRB 53 

t2fTC TRB 57 Police Manual LS 29 1100— 1140 IPC JKM 15 Forensic Science PS 20 
1145 - 1225 Police Manual LS 43 Maintenance df law & order 	- SA 07 1230— 1310 Forensic Medicine Dr. 24 IPC 	 . JKM 17 

'1 

- 
Weekly Indoor Training Programme for 29 th  Basic Course DySP (P) & C/SI 	 A ktNp—x V P.- E - 13 

Week Ending as on 22/4/06 Week No. 16 
Section 'A' 	 Setinn 1 1' 

Joint Director SM P.R.S. Vijay Raj, Joint Director 
GC 	: Ms. Gehabati Chanambam, AD (L) 
Dr. 	: Dr. Sanjib Gogoi, M.O. 
PS 	: SM P. Sharma, AD (Sc. Aids)• 
JKM 	: Shri J.K. Mishra, AD (Law) 
RCD Shri Raniesh Chandra, H.O. 

	

- 	
..- ... 

IRE 	: 	Shri T.R. iswas, Retd. DySP, Guest Faculty  
LS 	 Shri LivingStone, nsp. 
SA 	: 	Shri Suresh Anthony, Insp. 

II. 	BD 	: 	Shsri Babu Daniel, ASI 
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i'o, 
The Director, 
North Eastern Police Academy, 
Umsaw-793 l'23, Meghalaya. 	 Dated 

Subject 	Representation for. Absorption/Regularisation iq the post of 
Assistant I)ircctor(Scicntific Aids) in North Eastern Police 
Academy. 

Sir, 

With reference to the above cited subject, I would like to state asfollows. 

That, I was appointed as Assistant Director(Scientific Aids) in North Eastern. 
Police Academy w.e.f. 28th May 1997 on adhoc basis for a period of 6(six) months, 
since then I am continuing in the same post till date with breaks in between. During 
the breaks I have also worked as Guest Lecturer. 

That, for the past 8(eight) years I have been rendering a sincere and dedicated 
service to the Academy by imparting training in the subject of Forensic Science from 
17th Basic Course to 28' Basic Course both Sub-Inspector and Deputy 
Superintendent of Police and In-service Courses. 

That, I am also imparting training in the subjects like Criminology, Human 
Rights, Law(Minor Acts), Crime Investigation, Constitution of India and Computer to 
the Basic Courses and in-service courses trainees as well, as the Academy has very 
limited faculty. Also, I am maintaining the Academy Forensic Science Laboratory 
without the help of Laboratory Assistant. 

That, besides imparting in training to the trainees attending the various 
courses, I have also been engaged various other duties assigned to me from to time 
to time to the satisfaction of.the Authority. 

That, before my joining in the Academy, the classes were managed by Guest 
Lecturers. I Iowevcr, it was discontinued as it distorts rhythms and continuity which 
are vital for sound and effective training. Since 1 1 (eleven) years or more the 
Academy has tried to flIl up the. post on regular basis but failed. 

That, I have joined the Academy with a hope and expectation for rendering a 
continuous dedicated service on regular basis. Unfortunately, despite the fact that 
there is a regular vacancy of the post, the post is not advertised till date. 



- 	 - - - 

AL: 

That, since North Eastern Police Academy is located in a remote area, I had a 
very limited opportunity for, seeking employment elsewhere and unfortunately while 
serving for a long periods in the said post my academic age is over and now there is 
no any chance or alternative of securing any other employment in the related field at 
this stage. Besides, I am the only earning member of my family. 

Therefore, I humbly request the Authority to kindly recommend me for 
absorption/regularization in the post of Assistant Director(Scientifjc Aids) in 
consultation with the Ministry Development of North Eastern Region (DNER) and 
Union Public Service Commission(UPSC) New Delhi and allow me to continue my 
service in the Academy. 

4- 

Yours faithfully, 

cK 
LAISHRAr*'I SHYAM KUMAR 
North Eastern Police Academy, 
Umsaw- 793123, Meghalaya. 

LI 
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2 4 BEFORE THE C NTRAL ADMINISTRATIVE TRIBUNAL 

I 	
; 	 GUWAHATI BENCH 

O.A.No. 106/2006/539 i4 
IN THE MATTER OF 

L. Shyam Kumar 	 .. .Applicant 

Versus 

Union of India & Ors. 	 . . .Respondents 

SHORT REPLY ON BEHALF OF RESPONDENT NO. -. 4 UNION PUBLIC 
SE VICE COMISSION TO THE ORIGINAL APPLICATION OF THE 
APPLICANT. 

I N D E X 

S ;No Particulars Annexure Page No. 

1 Reply of Respondent 1-13 
No. 4, UPSC 

2 A 	copy 	of the 	Recruitment Annexure R-4/I 
Rules, 	1996 	for 	the 	post 	of 14-20 Assistant 	Director 	(Scientific 

,.Aids)  

A Copy of Bio-data of Shri P. Annexure R-4/2 

/ Sharma 2 1-27 

4 A copy of the notified RRs of Annexure R-4/3 
2004 for the post of Assistant 

• 28-53 Director (Scientific Aids)  

 A copy of the DOP&T OM No. Annexure R-4/4 
2201 1/3/75-Estt(D) 	dated 
29.10.1975 54 -  55 

 A copy of the DOP&T OM No. Annexure R4/5 
39021/5/83-Estt 	(B) 	dated 	9" 
July 1985, 56-  59 

 A copy of the DOP&T OM No. Annexure R-4/6 
28036/8/87 	—Estt(D) 	dated 60 -  65 30.3.1988 

 A copy of the DOP&T OM No. Annexure R-4/7 
28036/1/2001-Estt(D) 	dated 
23.7.2001 - 

66 6 

(;~~(A 
Under Secretary, UPSC 

New Delhi 
The 111h  August, 2006 

Through 

Ms. Usha Das, 
Addi. Central Govt. Standing Counsel 
Guwahati 



BEFORE THE -CENT-RAL ADMINISTRATIVE TRIBUNAL 
t 	 - 
—GUWAHATI BENCH 

O.A. No. 106/2006/539 

IN THE MATTER OF 

L. Shyam Kumar 	 . . .Applicant 

Versus 

Union of India & Ors. 	 ...Respondents 

SHORT REPLY ON B EHALF OF RESPONDENT NO. - 4 UNION PUBLIC 

SEVICE COMISSION TO THE ORIGINAL APPLICATION OF THE 

APPLICANT. 

MOST RESPECTFULLY SHOWETH: 

I, AMAR NATH, serving as Under Secretary in the Union Public Service 

Commission, Dholpur House, Shahjahan Road, New Delhi -110069, am authorized to 

file the present reply on behalf of Respondent No. 4. The Deponent is also fully 

acquainted with the facts of the case as gathered from official records and deposed 

below: 

That the Deponent has read and understood the contents of the Original 

Application and in reply, a submission is made as under: 

PRELIMINARY SUBMISSIONS 

3.1 	The Union Public Service Commission being a Constitutional Body under 

Articles 315 to 323 part XIV Chapter-TI of the Constitution discharge their functions, 

Contd. 
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duties and Constitutional obligations assigned to them under Article 320 and other 

relevant Articles of the Constitution of India as per the Rules and Regulations in force. 

3.2 	Article 320 of the Constitution mandates the UPSC to render its advice to the 

Govt. inter alia on appointment to the Civil Posts by transfer on deputation/transfer 

(absorption) basis. For making appointment by deputation/transfer(absorption), the 

Ministries/Departments are required to issue a vacancy circular to all the field soUrces 

mentioned in the Recruitment Rules. Simultaneously, an advertisement is also to be 

published in the Employment News. The Ministries/Departments are further required 

to send complete pioposals to the UPSC within three months from the closing date to 

make selection. The UPSC has to function within the parameters of Recruitment Rules. 

They, have to ensure that the Ministries/Departments conform to the conditions laid 

down in the RRs and the guidelines issued by the Department of Personnel & Training. 

The applications of all the candidates who apply in response to the vacancy 

circular/advertisement are considered. But the candidates who satisfy the requirements 

of the RRs and are found eligible, are asked to appear before the Selection Committee 

for making selection. Selection is made on the basis of ACRs available,,Bio Data and 

the performanceof candidates during the Personal Talk. 

e 

3.3 	That the applicant has no locus standi in this case. He had not applied for the 

post in question. In view of this the applicant has no right to agitate the selection of 

the Respondent No. 5 before this Hon'ble Tribunal. 

4. CONTENTIONS OF THE APPLICANT 

(i) 	That the Respondent No.5 does not possess the required qualification as per the 

RRs and his (Applicant) claim for absorption in the post of Assistant Director 

(Scientific Aids) has been ignored 

Contd.. 
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That the recruitment rules of the post of Assistant Director (Scientific Aids) 

framed in 2004 in supersession of the recruitment rules of 1995 and 1996 are not in 

order since they do not provide any protection to the service rendered by the applicant 

and the prescribed qualifications are not in order. 

That the respondents notified the recruitment rules on 26.11.1996 for the post of 

Asstt. Director (Scientific Aids) and that these recruitment rules are defective because 

entry qualifications viz. Senior Secondary Certificate is not in accordance with the 

requirements/duties of the post. 

That the respondents also felt it necessary to amend the recruitment rules of 

1996 and correspondence was made with UPSC to amend the recruitment rules. 

That in March, 1999, respondent No. 2 forwarded a proposal stating that 

recruitment rules of 1996 were impractical taking into consideration the duties and 

responsibilities o ft he post. T he difficulties and p ast experiences o ft he D epartment 

were highlighted and the Department requested for amendment of the said rules in 

consultation with UPSC, also highlighting the inadequacy of the entry qualification as 

10 + 2 for a post which carries the duties of training police officers upto the rank of 

DSP. 

That the respondents published a gazette notification on 20.10.004 and the new 

recruitment rules provide deputation (including short term contract)/ absorption failing 

which by direct recruitment and the essential qualifications for direct recruitment is 

Master's degree of a recognized university, the desirable qualification being Master's 

degree in Sociology/Criminology or Bachelor's Degree in Law. 

That the concerned authority at the time of framing recruitment rules of 2004 

ought to have made certain provision for automatic absorption of ad-hoc officers. 

0 
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That Forensic Science should have been included either as essential or desirable 

qualification while framing recruitment rules of 2004. 

That respondents have failed to take into consideration the proposal sent for 

amendment of recruitment rules of 1996 and prepared the recruitment rules of 2004 and 

as such the same are required to be modified accordingly. 

5 	FACTS OF THE CASE 

5.1 	The provision of the Recruitment Rules notified in1996 to fill up the post Asstt. 

Director(Scientific Aids) are as under: 

A 	By transfer on deputation. 

B. 	Field/source and eligibility requirements: 

Officers under the Central/State Govts/IJnion Territories. 

(a) 	(i) 	holding analogous posts on regular basis; or 

with 3 years regular service in posts in the scale of Rs.2000-3,500/-
(revised Rs. 6,500-10,500) or equivalent; or 

with 7 years regular service in posts in the scale of pay of Rs.1,640-
2,900/- (revised Rs. 5,500-9,000) or equivalent; and 

(b) 	Possessing the following qualifications and experience:- 

Senior 	Secondary. 	Certificate 	or 	equivalent 	with 
Physics/Chemistry/Biology/ Mathematics as subject (s) of study. 

3 years practical experience in a Forensic Science Laboratory. 

Ill 
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10 	 (Period of deputation including period of deputation in another ex-cadre post held 

immediately preceding this appointment in the same or some other 

organizationldepartment of the Central Govt. shall ordinarily not to exceed 3 years. 

The maximum age limit for appointment by transfer on deputation shall be, not 

exceeding 56 years, as on the closing date of receipt of applications.) 

A copy of the Recruitment Rules is annexed hereto and marked as Annexure R- 

4/I. 

5.2 	North Eastern Police Academy issued a circular on 27.5.2003 and published an 

advertisement in Employment News dated 2 1-27 June, 2003. A proposal for filling up 

the post of Asstt. Director (Scientific Aids) was received in March, 2004 from the 

North Eastern Police Academy wherein the Academy informed that bio-data of only 

one candidate viz Shri Purushottam Sharma was received. The candidate, in his bio-

data, has furnished the following information: 

Educational Qualification B.Sc. 

AIC( 	AIC by examination 	is 

Recognised as equivalent to M. Sc. in 

Chemistry with special papers).' 

Analysis 	of 	drugs 	and 

Pharmaceuticals. 

Analysis connected with Forensic 

Chemistry. 

C) 	Ph. 	D. 	(Synopsis 	of 	thesis 

submitted to Punjabi University Patiala 

to carry out research work on the topic 

Microchemical 	and 	toxicological 

studies of modem tranquilling drugs. 

related to Phenothiazines"). 

5 	years experience in the field of 24 years 	& 	8 months working 

Chemistry 	out of which 	three years experience 	in the field of Forensic 
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A 
	

Must be in FSLs/CFSLs. 	 Chemistry in the National Institute of 

Criminology and Forensic Science. 

5.3 	The candidate also meets the requirement of qualifying service, he is working as 

Sr. Scientific Assistant (Chemistry) in the scale of 5500-9000 in the National Institute 

of Criminology and Forensic Science, Delhi since 3.1.1989. Thus he has rendered 

more than 7 years service in the prescribed scale. A copy of his bio-data is annexed at 

R-4/2. 

5.4 	A meeting of the Selection Committee (Personal Talk) was held on 23.12.2004. 

On the basis of the assessment of available ACRs, Bio-data and by holding Personal 

Talk with Shri Purushottarn Sharma, he was found suitable for appointment to the pst 

of Assistant Director (Scientific Aids) in the North Eastern Police Academy, 

Meghalaya in the grade of Rs.8000-13,500/- on transfer on deputation basis. 

5.5 	That in March, 1999, Respondent No.2 forwarded a proposal to the 

Commission stating that RRs of 1996 were impractical, taking into consideration the 

duties and responsibilities of the post. The proposal was considered in the Commission 

and the approval thereof was conveyed to Respondent No. 2. The amended RRs have 

since been notified. A copy of the notified RRs of 2004 is annexed at R-4/3. 

6. 	REPLY TO CONTENTIONS 

That Shri Purshottam Sharma had applied in response to the vacancy 

circular/advertisement of the North Eastern Police Academy. 

6.1 	That Shri P. Sharma has the required qualifications and experience prescribed in 

the RRs, 1996. 	His qualifications and experience are tabulated below for 

perusal of the Hon'ble Tribunal 

Qualification and experience prescribed I Qualification and experience I 
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possessed by the officer, which 
are equivalent to or higher than 
the Qualification prescribed. 

Senior 	secondary 	certificate 	or (i) B.Sc. 
equivalent 	 with (ii) AIC(AIC by examination is 
Physics/Chemistry/Biology/mathematics recognised as equivalent to M.Sc. 
as subjects of study(s) in Chemistry with special papers) 

Analysis 	of 	drugs 	& 
pharmaceuticals 

Analysis 	connected 	with 
Forensic Chemistry. 
(iii) 	Ph.D. 	(Synopsis of thesis 
submitted to Punjabi University, 
Patiala to carry out research work 
on the topic "Micro-chemical and 
toxicological studies of modem 
tranquilling 	drugs 	related 	to 
phenothiazines.") 

Three years experience in a Forensic Working 	in 	the 	chemistry 
Science Laboratory division o ft he N ational Institute 

of 	Criminology 	and 	Forensic 
Science since 	19.2.1980. 	Also 
attended 	various 	professional 
courses 	and 	trainings. 	Besides 
these, he has also visited various 
laboratories 	for 	delivering 
lectures 	and 	holding 
demonstrations. 

6.2 	That Sh. P. Sharma possesses the requisite educational qualification and 

experience as per the RRs in force at that time. He was, therefore, rightly held eligible 

and called for Personal Talk. 

6.3 	That as regards appointment of the applicant as Assistant Director (Scientific 

Aids) on adhoc basis is concerned, it is respectfully submitted that the applicant has 

been appointed on ad-hoc basis by Respondent No.2 without consulting UPSC and has 

been allowed to continue in such ad-hoc appointment in violation of statutory 

Recruitment Rules. In so far as, the Commission are concerned they had no role to play 

in engagement of the applicant by the Respondent No.2 as Asstt. Director (Scientific 

Aids) on ad-hoc basis without being appointed in accordance with the statutory 

Recruitment Rules. 
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• 	 6.4 	An office Memorandum No. 2201 l/3/75-Estt.(D) was issued by the Department 

of Personnel and Administrative Reform (now Department of Personnel and Training) 

on 29.10.1975 laying down, inter-alia, that whenever an appointment is made on ad-

hoc basis, the fact that the appointment is ad-hoc and that such appointment will not 

bestow on the person a claim for regular appointment, should be clearly spelt out in the 

orders of appointment and it should be made clear that the service rendered on ad-hoc 

basis in the grade concerned will not count for the purpose of seniority in that grade and 

for eligibility for promotion to next higher grade. The said O.M. also impressed upon 

the M inistries/Departments that they s hould e nsure t hat a d-hoc appointments are n ot 

continued for an indefinite period and that early steps are taken so that the persons 

appointed on ad-hoc basis are replaced by persons approved for regular appointment in 

accordance with the prescribed procedure for making such regular appointments as 

early as possible. A copy of the above Office Memorandum is annexed herewith as 

Annexure R-4/4. These instructions have been reiterated by the Department of 

Personnel and Training from time to time. In their O.M. No. 3902 1/5/83-Estt.(B) 

dated 09.07.1985, the DOP&T impressed upon the Ministries/Departments that ad-hoc 

appointments can be made only in those cases where the person appointed is not likely 

to hold the post for a period of more than one year and that if the vacancy that has 

arisen is of such a nature that, it is likely to last for more than a year, appointment 

should not be made except in consultation with the Commission, as per Recruitment 

Rules. It was further made clear in the said instructions that in those cases where it is 

found that the person appointed without consulting the UPSC will have to hold the post 

for a period exceeding one year, then a request will have to be made to the UPSC to fill 

the post on regular basis and there is no provision for approval by UPSC for any 

appointment initially made without consulting them. A copy of the said O.M. dated 

9.7.1985 is annexed herewith as Annexure R-4/5. As per subsequent instructions dated 

30.3.1988 issued by the said Department, it was again made clear that the 

Ministries/Departments are required to fill all posts only in accordance with the 

prescribed procedure and Recruitment Rules on a regular basis and they are required to 
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ensure that all appointments made on ad-hoc basis are limited to posts which cannot be 

kept vacant until regular candidates become available. These instructions contain 

details about the compelling circumstances under which ad-hoc appointments can be 

made and the conditions for making ad-hoc appointments. A copy of O.M. dated 

30.03.1988 is also annexed as Annexure R-4/6. 

	

6.5 	That a further O.M. No. 28036/1/2001-Estt. (D) dated 23.7.2001  has also since 

been i ssued b y the D OP&T r eiterating. t he e arlier i nstructions i ssued b y them from 

time to time that an ad-hoc appointee has to be replaced by a regularly selected 

candidate as per provisions of the recruitment rules and in accordance with the 

prescribed procedure at the earliest possible and in no case such an, officer should be 

regularized. In this detailed O.M., the DOP&T have taken, strong exception to 'the 

manner in which frequent ad-hoc appointments are made by the Ministries/Departments 
91 

and these ad-hoc appointments, are continued for long periods. The DOP&T have laid 

down strict guidelines for regulating the ad-hoc appointments for guidance and 

compliance. A copy of this O.M. is also annexed as Aimexure R-4/7. 

	

6.6 	That a meeting of the Selection Committee (Personal Talk) was held on 

23.12.2004. On the basis of available ACRs, Bio-Data and performance during the 

Personal Talk, Shri P. Sharma was found suitable by Selection Committee for 

appointment to the post of Assistant Director (Scientific Aids) on deputation basis. The 

SCM was .presided over by a Member of the Commission, which is 'a Constitutional 

Authority. Two eminent persons from the concerned field also assisted the Selection 

Committee in finalizing the selection. The applicant did not apply in response to the 

vacancy circular/advertisement and hence there was no question of considering him for 

the post, in question. Moreover, the RRs of 1996 provided for filling up the post on 

transfer on deputation only. The applicant's claim that he should have been considered 

for absorption in the post of Assistant Director (Scientific Aids) is unjustified and 

contrary to the Recruitment Rules, 1996. 

Contd.. 
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6.7 	That a number of judgments have been passed by various Hon'ble Courts 

including the Hon'ble Supreme Court in different cases holding that it is not within 

the province of the Hon'bie Tribunal to sit in judgment over the assessment of the 

DPC/Selection Committee save in the rarest of the rare cases where findings of the 

DPC/Selection Committee may be tainted with malice. In the case of Nutan Arvind vs. 

UOI & Another [(1996)2 SUPREME COURT CASES 488], Hon'ble Supreme Court 

held that, "When a high level Committee had considered the respective merits of the 

candidates, assessed the grading and considered their cases for promotion, this court 

cannot sit over the assessment made by the DPC as an appellate authority". In the case 

of LTPSC vs. H.L. Dev & Others (AIR 1988 SC 1069), the Apex Court held that —"How 

to categorize in the light of the relevant records and what norms to apply in making the 

assessment are exclusively the functions of the Selection Committee. The jurisdiction 

to make the selection is vested in the Selection Committee". In the case of Dalpat 

Abasaheb Solanke vs. B. S. Mahajan(AIR 1990 SC 484), the Hon'ble Supreme Court 

held that "It is needless to emphasize that it is not the function of the court to hear 

appeals over the decisions of the Selection Committee and to scrutinize the relative 

merits of the candidates. Whether candidate is fit for a particular post or not has to be 

decided by the duly constituted Selection Committee which has the expertise on the 

subject." In the case of Anil Katiyar vs. UOI & other [1997(1)SLR 153], the Hon'ble 

Supreme Court held that-"Having regard to the limited scope ofjudicial review of the 

merits of a selection made for appointment to a service or a civil post, the Tribunal has 

rightly proceeded on the basis that it is not expected to play the role of an appellate 

authority or an umpire in the acts and proceedings of the DPC and that it could not sit 

in judgment over the selection made by the DPC unless the selection is assailed as 

being vitiated by malafides or on the ground of its being arbitrary. It is not the case of 

the appellant that the selection by DPC was vitiated by malafides. 
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6.8 	That the issue of regularizationlabsorption of ad-hoc employees has been 

considered. in several judgments of the Hon'ble Supreme Court of India. In the case of 

R. N. Manjundappa vs. T. Thimmaiah & others (AIR 1972 SC 1767), the Apex Court 

observed that r egularization is not itself a mode o f recruitment a nd any act i n the 

exercise of executive power of the government cannot override rules framed under 

Article 309 of the Constitution. In the case of State of Orissa Vs Sukanti has observed 

that assuming that their having served for long years is a valid reason for regularisation, 

that without any thing more, will not meet the requirement of the action .being in public 

interest and what has been done under the impugned orders is to regularise the illegal 

entry into.service as if the Rules were not in existence. In another case of K. C. Joshi 

Vs Union of India (AIR 1991 SC 284), the Apex Court observed that the ad-hoc 

appointees cannot be put on a higher pedestal over the candidates who stood the test of 

merit and became successful in a competitive recruitment and secured ranking 

according.to the.merit in the approved list of candidates. In the case of State of Haryana 

and others Vs Piara Singh and other (1992 SC 2130), the Hon'ble Supreme Court 

observed that direction to regularise ad-hoc appointments, Work-charged employees 

would only result in encouraging the unhealthy practice of back door entry and what 

cannot be done directly cannot be allowed to be done in such indirect manner. In the 

case of Dr. M. A. Haque Vs. Union of India (1993 2 SCC 213), the Hon'ble Supreme 

Court held that the Recruitment Rules made under Article 309 of the Constitution have 

to be followed strictly and not in breach. If a disregard of the rules and the bypassing of 

the Public Service Commissions are permitted, it will open a back-door for irregular 

recruitment without limit. In the case of Dr. Arundhati A Pargaonkar & another Vs 

State of Maharashtra (AIR 1995 SC 962), the Apex Court has held that a continuous 

service by itself do not give rise to the claim of regularisation. 

	

6.9 	That the Constitution Bench of the Hon'ble Supreme Court in their judgement 

dated 10.4.2006 in Appeal (Civil) No. 3595-3612/1999-Secretary, State of Karnataka 

Vs Uma Devi & Ors. with C.A. No. 1861-2063/2001, 3849/2001, 3520-3524/2002 & 
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• 	 C.A. No. 1968/2006 arising out of SL (C) No. 9103-9105/2001 has made it explicitly 

clear that regular appointment must be the rule and there is no fundamental right in 

those who have been employed on daily wages, or temporarily or on contractual basis 

to claim that they have a right to be absorbed in service. The Supreme Court have also 

clarified that "regularisation, if any already made, but not subjudice, need not be 

reopened based on this judgement, but there should be no further by-passing of the 

constitutional requirement and regularising or making permanent, thoe not duly 

appointed as per the constitutional scheme. Further, the Supreme Court has also 

clarified that " those decisions which direction running counter to what we have held 

herein, will stand denuded of their status as precedents." As such, the issue of 

regularisationlabsorption of applicant of his service in the post of Asstt. Director 

(Scientific Aids) in NEPA stands settled as his continuation in the said post on ad-hoc 

basis has not been in accordance with the statutory Recruitment Rules and, therefore, 

he has no case in view of the above judgement of the Hon'ble Supreme Court 

In view of the submission made above, it is respectfully submitted that the 

applicant has not been able to make out any case for grant of any relief and he is not 

entitled to any relief, as claimed or otherwise. 

It is, therefore, most respectfully prayed that this Hon'ble Tribunal may be 

pleased to dismiss this Original Application with costs as against the answering 

respondent. 

(T 1 	rT%) 
(AMAR NATH) 

WR Iffin ir /Under Secretary 

5ton Public Service Commissior 
{ f#/New Delhi. 
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	I 

VERIFICATION 

I, Amar Nath, Under Secretary, Union Public Service Commission, 

Dholpur House, Shahjahan Road, New Delhi 110069 do hereby verify that 

the contents of this short reply are true and correct to my knowledge as 

derived from the official records of the Union Public Service Commission. 

No part of the affidavit is false and no material information has been 

suppressed or concealed. 

Verified at New Delhi on this \'  -  day of 	A-2006. 

CA-'-e~p o T 

(aTfl rr) 
(AMAR NATH) 

1 fIUnder Secretary 
t riq 51210n Public Service Comm iss io. 

1ksft/New Delhi. 
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J hh 
/ 	 Government of Ir1ia 

I 	 Ministry of Ibme A11airs 
...•... ... 

New Dlhj-11 ('QO1, the 

NOTIFICATIOJI 

L flCXOrcjeoftheno, ,crs 
by the provi8o to article 3 0 ? of the Consti... tut±, the President hereby makes the fllo,ng rules 

rec;lting the met - d of recruitnt to the posts of Assist&ntDjrectorjScjefltjfjc Ai-Js) and Deputy , issjst D...:octr tt'olj.c SCiT 0rfIi c''rn P1ice Thr -.panj namely:- 

31 10rt title and commonc 	t-- (1) Th'-e rules CLued the North Eastern Pol. ic€ Acaomy, Jrapani 
 Director (Scientific A.L1:) 1 0 lput\' Aistant DJ r: :)r (Police Science) Recrtitt1L  

( 	vv shall come into Eorcr on t.Iio date of their ' 
puLljcation in the Ofi.cji'. C1ett(. 

NumLr of oost, classiEicjor) and sculesof pays-Th' nurer of the said r)ost, its c1a , sification nd t 3C. icjE P aY . attache thereto 	iJ1 Ix' pecjfj in to 4 of the ScLuuip Oflfle<erl to these rules, 
I'ethod of recruitment, acic limit, 

etc,:- The method of racruitniort to the sai1 post, 
oqo 	' limit, Cualifications and other mattcrs relating thereto 

	

L a 	pc?cified in columns 5 to 14 of the  said chn1uic  

Disqucilifjctj,_ ?io PCrn,_ 

(a) 	Who has entered int) or contractci a  ma- rriage with a r)cr-;on havinci a SIJOUSO liVirio, or 

	

.(b) 	who, having a spouse ..ivinq, has entered 
into or contracted a rnarr iaQe with any 
person shall he eulaihic for apointmcnt 
to the said post: 

Provided that 
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Centra). 	CO'int. if  sLitisfaction 
'cio to such 

rr.Hc fln:lor ho 	' rsonal 
person an1 th 

that 	there 
othor rt'? to the ma- re 	OlThr:r ir,ri • 	 rs: n 	fro, Lhr 	" 

ii ç 

'b 
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(AMAR NATH) 

i' ffIUnder Secretar' 
t 	rii 

Upton Public Service Commissior 
d ffi/New Delhi. 
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BlO DATA PRO FORMA "* * 0 -19F 

 

1. Name and Address PURUSHOITAM SHARMA 
C-167 (1st fioor),Sector —1, 
Avantica ,Rohini 
DeIhl-110085 

 

2.Date of birth 	 5th September 1955. 
3.Date ofretii -ement under 	September 2015 

/..-..,..4 •n ..i_. 
UUd3iJLdW J!.JVL  1\U1 	 . 	 . 	 ,. .---....---,-.,.--------- ............ 

\EduitioicQnalification 	. A)B.Sc. 
 

B) A.I.C.  (A.LC. by examination is Recognised as 
euiva1ent to M.Sc. in Chemistry With special 	\ 
pipers. 	 - 

1)Analysis of drugs and Pharmaeeutieals 	
- 	ç 

11) Analyis Connoted with Forensic Chemistry. 	q 
C)Ph.D.(Synonpsis of thesis submitted to 
.PiiñJabi)iniversity Pafiala to carry out research 
work on the topic 
"Microchemical and toxicological studie, of 
modern tranqui lling drugs related to 
PhenothIazines". 	... 

5..Whether Education and other qiiI1ifiation .iquiièd for the post are satisfied (if any 
qualification has been treated as equivalent to the one prescribed in the rules ,state the 
authority for the same:- Yes. 
Qualification /Experience 	 Qualification/Experience 
required 	 Possessed by the officer 

J)Holding Analogous post on 
On regular basis. 
11) With three year regular service 
In post in the pay scale of 
Rs 2000-3200/3500(pre-revised) 
111) With 7 year regular service in 
The pay scale of Rs 1640-2900 
(pre revised) 
Essential 
I)posseing sr. secondary certificate 
Or equivalent with physics/chemiso-y/ 
BioogyIMathernatics of study 

, t......-.--................ 

Not Applicable 

Not Applicable 

1Years in the scale pay scale 
of Rs. 1640 - 2900. (pre revised) 

AIC (AIC by examination is equivalent to 
MSc. in chemistry by govt. of india as per GO. 

f. 8-36(57-15dated 19- 

11)5 years experience in the field of 	4years & 8 months working expej 7-1 

Chemistry out ofwhich three years 	in the field of Forensic Chemistry  
Must be in SLs/CFSLs. 	 National Institute of Criminology  

FOrensic Scien 

- 	 (AMAR NATH) 
OM /Under  Secretary 

i 
JQflPubij ServceCommjssjo, 



A 

It 

Proffestional courses/ trainin:attended by me 

I Name of relevant Training Programme Organisation where received with duration 

Bio-Assay of Drugs according to the Central Indian Pharmacopoeia Laboratory 
methods prescribed in Indian (Ihaziabad from 23/7/84 to 28/7/84 
Pharmacopoeia  

Training of trainer course for trainers in Dte of Training & Central Excise in New 
customs, Excise, Police & other Drug Delhi from 9/5188 to 14/5/88 
Enforcement Orgaisations.  
3)Short Term Course on "Trace Analysis Central Forensic Science Laboratory 
for Forensic Scientist" Hyderabad from 20/3/89 to 23/3/89. 
4)Trnining programme on high --------Do-----from 26/7/9 3 to 3 0/7/93 
performance thin layer Chromatography  
5)Analysis of Explosions residues and Forensic Science Laboratory, Agara 
practical demonstration of diffusions of From 25/7/94 to 29/7/94. 
live Bomb.  
6)Analysis ofpelrolium products as related Indian Institute ofPetrolium ,Dehradun 
to From. 8/8/94 to 11/8/94. 
Forensic Science.  
7)Application of (IC-MS technique in the Central Drug Research Institute ,Lucknow 
anasis of drugs and poisons. From 24/8/94 to 24/8/94. 
8)4 	course on office automation and PC National Crime Record Burean,New Delhi 
operation. From 19/5/97. To 30/5/97. 
9)Training Programme for Analysis of oil Food Research and St.andardisation 
and Fats. 	, Laboratory, Ghaziabad from 11/11/97 to 

12111197. 
10)Capsule Course on Improvised Indo-Tibtan Border Police Academy 
Explosive devices. Mussorrie , From 20/8/98 to 22/8/98. 
11)Workshop on Instrumental Methods of Indian Institute of Chemical Technology 
Analysis. Hyderabad , from 16/1198 to 26/11/98. 
12)Course on Forensic Science Aspects of Defence Institute of Fire Research ,Delhi 
Fire and Arson Investigation. From 18/11/99 to 23/11/99. 
13)Fundamental Principles and Laboratory Industrial Toxicological Research 
Techniques in Chemical analysis of Centre,L,icknów, from 614199 to 17/4/99 
poisons.  
14)Inlroduction to Explosives and their High Energy Material Research 
Identifiction. Laboratory, Defence R &D Organisation 

,Pune, from 24/6/99 to 17/6/99. 
15)Cnpsule Course on Identification and Indo-Tibtan Border Police 
handling ofExplosives. Academy,Mussorie from 24/6/99 to 

27/6/99. 
16)Training Programme on Forensic Forensic Science Laboratory,Agara, from 
Chemistry and Toxicological analysis 12/7/99 to 16/7199. 



7 Ph is state cleaily Whether in [lie light of entries mane You meet tile 
requiiiment of the pOst:; Yes, I meet the requirement of the post as, I have all tools 0~ 
,techniques, information and knowledge, for

, 
 the post of Asstt. Director (Scientific Aid) 

8.Details of emplOyment in cir9nological order, enclose aseprete sheet dully 	V. 
mithantienled by your eirrntute ,if the snace below is insufficient 
Ofliceffnstt/ 
Orii 

Post held From To Scale of: 
pay  

Nature of duties 

National Laboratory 19-2- 2- RS. Indenting of chemicals and 
Institute of assistai4 80 1- 1320- glassware .ImpartingTheortical 
Criminology (chemistiy) 89 2040 and practical Demosiration for the 
and Forensic analysis connected with forensic 
Science chenistry to scientific personnel 
Delhi. of forensic science laboratories in 

the class organised for 
professional courses and also 
asisting A.D. (chemistry) and 
Add!. Director in Research work 
in chemistry. 

--Do Senior 3 - 1 -  Til Ra. ** 
'Scientific 89 I 5500- 
Asistiuit Da 9000. 
(Chemistry) te. Basic 

Rs.7700/  
- 	 '3_l-Xft'0 •-.- f) 

Nature of duties 
a)Teaching and training:- I have been working in chemistry division ofNational 
Institute of criminology and forensic science since 1980. Since than, I have been 
assisting the Add!. Director and Assistant Director in various coursses in the field of 
tbrensic chemisy and toxicology and undertaking practical demostration and delivering 
lectui -e in theory classes for the participants of the following courses :- 

I)Diploma in Forensic Toxicology 
2)Post-Gvadui1 Diploma in Forensic Chemistry and Toxicology. 
3)Certificate Course in Chromatographic techniques in forensic science. 
4)Cortificate Course inForensic chemistry including toxicology. 
5)Certificate Course on explosives and explosions residues Analysis. 

The participants of these courses are scientist nominated from all central and state 
forensic science laboratories possessing minimum M.Sc. degree in chemistry or B.Sc. 
with five years experience. 

Practical demonstration of different test carried out in forensic chemistry division 
of the institute ghown to all the participants of criminal justice functionaries, including 
students of various universities. 

q)q . ;r tr 	
- 

bfw ~q 
-. 	(AMAS NATH) 

fIUnder, S*cretary 
(T fv 4v  cruriTr 

n1on Public Service Comm issic 
d fft/New Delhi. 



b)Study visits to following laboratories for lecture-cum demonstration and attachment, 	4\ 

q accompanying the officers trainees attending different professional courses in the 
institute: - 

1)Central drug research institute,lucknow. 
2)Inclustrial toxicology Research centre, Lucknow. 
3)National chemical luboralory,Pune. 
4)Explosives rescarchand development laboratory,pune. 
5)Bhabha atomic research centre ,trornbay,Mumbai. 
6)Indian institute of petrolium ,Dehradun. 
1)National geophysical research institute ,Hyderabad. 
8)Jndian institute of technology , New Delhi. 
9)Indian oil corporation research centre ,Faridabad. 
10) National institute ofpestiöides formulations and technology,Gurgaon. 
1 1)Central cellular and molicular biology,Hyderabad. 
12)All india institute of medical science, New Delhi. 
13)University college of medical science , Delhi. 
I 4)Vimta taboiatory Ltd. Hyderabad. 
15)Indian national scientific documentation centre,New Delhi. 
16)National information centre, New Delhi. 
17)Govt. examiner of questioned document ,Shinila 
18)Terminal ballistics research laboratory, Chandigarh. 
19)Nationai crime record bureau,New Delhi. 
20)Central insecticides laboratory,Faridabad. 
21)Prevention and food adulteration laboraiory,Delhi. 
22)Centre for biotechnology , Delhi. 
23)Cenlral revenue contral laboratory, Delhi. 
24)Finger print bureau, Delhi police ,Delhi. 
25)Various Central and State forensic science laboratory. 
26)National security guard 

; 
Manesar. 

27)Indian institute of chemical technology, Hyderabad. 
28)Diffence institute of fire research .Delhi. 
29)Centre for explosives and enviornmnental safety, Delhi. 
3 0)Indian Pharmacopoeia laboratory ,Ghaziabad. 
31)Food research and standerdisation laboratory, Ghaziabad. 
c)In the course of discharging my duties, I have used highly sophisticated instruments 
like:- 
a)High performance thin layer chromatoaphy. 
b)High performance liquid chromatography. 
c)(3as liquid chromatography. 
d)Atomicabsorption specirophotometer. 
e)Ultra —Violet spectropho lometer 
f) VF-. spectrophotometer 
g)Photochemical reactor. 
h)Assisting sr. officer in operating (iC-MS equipment 

Ot (AMAR NATH) 
IUnder Secretary 

%TTzr Upton Public ServiceCojgqj0 
IIfNew Delhi 



/ 
)Member ofprofessionnl society- 

a)Life member of indian science congress association, Calcutta. 
b)Life member of indian acade my of forensic science , Calcutta 
c)lndian association of medicoligal experts, New Delhi. 
e)Ever science VLIth five year plan, I have been associated with formulations of research 
projects financed by department of science and technology in the areas of forensic 
chemistry, toxicology and biochemistry and other related areaa The project includes 
drafting of plan proposals with various objective , year wise schedule , target and 
achivements including its financial aspects, in addition monitering and evaluations of 
these projects were also undertaken on regular basis. The title of the project as follows. 
I)Study of metabolites of drugs and poisons. 
ll)Application of antigen and antibody technique in forensic toxhoIogy. 
III)Chemical and biological study of lectines. 
f)Assisted to Assistant Director (chemistrr) in varióus'càses reei'ed fOr c6hRiltation 
Iexamination from various Govt agency connected to forensic chemistry and toxicology 
inchidiiig explosives. 
I)Identification of ink on a document in Smt. Indra Gandhi murder case. 
ll)Iii a case registered under NDPS case i.e. seizure made by BSF at international border 
for drug identification and quatificalioa 
llI)Explosions of "HAND (3RANADE" stated to be made in china at international border 
and delayed symptoms of poisons in effected person. 
IV)Poisoning of sniHr dogs ofNational security guard. 
V)Explosives received from NSG. 
VI) Mass poisoning of loom workers at Bhiwandi, Mumbai. 
Vll)liuicit trade of Aiyuvedic preparations ,orrisa. 
VIll)Judicial enquiary from Kerla. In a case of road accident and fire. 
IX)Detection and quantification of blood alcohol from Delhi Police. 
X)Identiflcation of ink on a document from tJPSC. New Delhi. 
XI) Identification of ink on a doôument from controller of examination, Roorki 
university. 
X1I)Detection of paper gum from CISF. 
XIll)Estiblishment ofNational Bomb Data centre at National security Guard ,Manesar, 
including analysis of post explosion residues received from various parts of country. 

g)Administrative work:- 
a)About 20 years experience of indenting and procurement of equipments ,chemicals and 
gasswares etc. for the laboratory. 
b)More than II years experience for assisting in evaluation and selection of sui table 
highly sophIsIcated instruments for chemistry laboratory. 
c) In appreciation of work, Director .NICFS has commended my extra and outstanding 
work please see annexure-A. 
h)Survey:- 
a)Collected sevase water samples.from sevase water treatment plants of Delhi for the 
estimation of DBS by Drug dye complexometry under the project. 

(AMAB NATH) 
V atfUder Secretary 

r'I 	ri iu1 
fl1On Public Ser vice Comm isa io 

f'it/New Delhi 



- 

b) Sunrey ofvnious black printing inks in india for their charaterizations and 
individualisatiop. 
i)Research,Publicatjon:- 
a)Paper entitled prevention of chemical break down of alkaline phenolphthalin in trape 
cases, in Indian Journal of Criminology and criminalistics in Jan-Jun 1988. 
b)Analysis of opiates alkaloides in pilli mitte, published in SAARC workshop on forensic 
science october 4-7,1995, Deptt. Of forensic science ,Punjabi University, Patiala. 
j)Conference attended:- 
a)Forensic Science Forum of the 82Indjan Science Congress (January 3-8 
1995,Calcutta). 
b)Scientific meeting of Indian academy of forensic 3-4 october 1996,at Delhi. 
c)Forensic Science Forum of the 84th Indian Science Congress (January, 3-8, 1997, 
DeIhL) 
d)Forensje Science Forum of the 85 th  Indian Science congress (January 3-8, 
1998,1-lyderabad) 
e)Forensic Science Forum of the 86th Indian Science Congress (January 3-7, 1999 

Chennai). 
f)Forensic Science Iorum of the 88th Indian Science Congress (January 3-7,2001 

at Delhi) 
8-)Nature of-presenernployrnent i.e. ad hoc or temporary orpermanent:-

Pennanant. 
9) In case the present employment is held on deputation/contract basis . pleas6 state:-

Not applicabi 
I 0)Additional details about present employment ,please state whether working under :-
Central Government 
1 1)Are you in revised scale of pay? If yes, give the date from wicli the revision took 
place and also indicates the Pre-revised scale :- 

pyv/ I sin in the revised scale Dated-3-189 . 	. q 
w_.(_and my pre-revised scale was Ra. 

1640-2900/ 4 P,t-J-&1  4 4'c 'P , AA .cc-t 	/L. 6gm— /O,ç/. 
12)Total emoluments per niontha now drawn:- 1'144/ g 	

tiI)i( 	
1 

13)Additional information ,If any ,wich you would like to men'tion in the support of your 
suitability for the post enclose aseprate sheet if the space is insufficent.:- 

All my previous Additional Director and head ofForengic Faculty has 
appreciated my work and a certificate is issued by them may be seen at Annexure-B. 

Moreover my experience of working in National level Institute has developed 
sufficient confidence to assist the criminal justice system, wich made me fit and suitable 
for holding the post of Asstt. Director (Scientific Aid) in Police Academy. 
14)Whether belong to SC/ST/OBC:- Not applicable 
15 )Remarks 

Dale 	 Candidate 

(AMAR NATH) 
I 	tJUnder Secretary 

jt1 fti 
Vyilon Public Service Cornmissior 

at frfY/New Delhi, 
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9 - 11-71 	1857 	 11-12-71 1. 	., •H-!! 	 11-1-72 	840 	 25-1-72 / 
16-5-72 	666 	 - 	10-6-7 
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10 
-ffl 	 15-11-75 	2779 	 13-12-75 

11 	O, 
28-10-75 	2691 	 22-11-75 . 	

••,. 

12 	i0, 
1-10-77 	1393 	22-10-77 

,-,. 	 4-10-80 	1673 	 18-10-80 3 . 	,..f.-Ijj 
22-12-1981 	6 	 21-82 14 

-:. 	ftt-•IJ! ... 
25- 1 - 1983 	930 	 10-12-83 ............ 

i. ,U-.-IU 	 25-10-1985 	1040 
• 	1o.,l0.. 9-1185 

: :0 
23-6-1986 	496 	 15-7-86 . •. 	 -I1l 	
23-7-1986 	584 

I 	0(7,': 9-8-86 
6-6-198 	658(.) 

19 .............. 30-6-89 
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20. 	i 020 
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23-2-95 	57 	 14-3-98 
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.1 N Li1{y OF ERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS 

(Ucpurtnjezit ufPersnnel and Training) 

New Dcliii, the 13th Oc(or, 2604 
G.S.i. 366.. 	. 

Act. 	1 951 (H of I'. of the powers coIecd by Sub-Sectioli(l) read with Sub-scctio11 3 
tue Central 

lol lowi hg reJ laOt 
of the 	l India Seices Govci 'fluent, after consultation with the concerned State Govcrn,uc,its hereby ilier to ainci,d the makes the All India Se'j 	(Study Leave) Amciidii,e,,t 	1960, namely 

icgulttjoiis may be called the All India Se'ices 
() Tlie 	.,hall (S(udy Leave) Anienduiejits Regulations 2004. 

conic into force on the date 
oftheirpublicaoji in the Oflicjaj Gazette. 

	

2 	,, 	rc., 

	

I ic follo 	shall 
. olihic All India ScMces (Studs' Leave) Regukitiojis 	1960, in ...- stibstliuled 	lialucIr 	 sub-regulation (4), for clause (ii). 

"(ii) 	.t 

(9 1citir 
ho 

is due to reach (lie age ofsuperaflhivatioii within Ilifee years from the date on vlcli lie is 
to duty after the c.xpir-y of1ea'e" 	 expected 

No. 1 1020/02/2 03-AlS 111] 
Fnu(,IOLC: Thepri ilci pal G.C. PANDEy Under Se 

regulatioli were published vide number 
altendeil 	ide G.S. R. 666. dated the I 8th Juiic 	1960 and subsequently 

At 21  

- 	(AMAR NATFI) 
Ici/Une Secretary 

r 
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1995 ThT.1k 309 	Ti1 -7 - 195, 
FF (if 	41k1) 1Ti-f 	(9 	)iiifi 546f947 - 12-1996, mii.fk 286 19t1 

	

13 	996, Zi .: 	iir 	2i ii'ifim 	rif 

N01 ill EASTERN COUNCIL SECRETARIAT •  

New Delhi, the 8th September, 2004 
C.. . R. 3' 	-1 i c.t e1s 	[ii,. poers conferred by the proviso to article 309 of the Constitution of India and ii superscss of ii. '.uiUi Lasterii Poh,e Academy, Barapani, Deputy Assistant Director (Police Science), Assistant Director (Law), A. iui. Diiecior (Sciciititic Aids) and Deputy Director (Indoor) Recruitment Rules, 1995 and 1996 except as respects done oi.ued to be done before such supersession, the J?resident hereby makesThe.folloviiig rules regulating 

the method of recruIiltCnt to the above posts inthe Northatern PoliccAcademy,;'BarqpaiiizjineIy :- 
conimenceij cnt,—(1) ;Tlle,x rules. nmy.be .calledTlie North Eastern.'Poljce Academy, Barapani, 

Deputy A...tant ietor (Police Scieiic'), Assistat Directot (Law), Assistant.Djrector (Scientific Aids) and Deputy 
Director (liu.ioor) l. tuiuneiil Rules, 2004, 

(2) Thcy shall be denied to have come into fo;ce.on the date of their'publication in the Official Gazette. 

rules. Applic.uion. —These rules sliall.apply't9the posts specified in column 1 ofthe Schedule annexed to these 
' 	 : 	 , 

Nunther clas,jfjcatjoii an d scale o/pay.---The number of posts, their classification,and the scales of pay attached Uieieto sl.t!l be as specified in columns of the said Schedule. 

6. Metluic] of recruitment, age limit, qualification .étc.—The method of recruitment age limit, qualifications and 
other matters relati ag to the saidposts shall be as Wecified in columnsof the said Schedule, 

	

6. DisquahihicatiozIs._NQpen,... 	.. 
0 

(a) who has entered into Or contractd A marriage with any perszi having apouseliviig; or' 

who, havhig a,pouse living has entered into or contracted a marriage with any persn, 
shall be eligiblfor appointlpent for'an' of thesaid post:  

Provided that the Central Government my,.ifsatisfid thatsuäh marriage is permissible under the personal law 
applicable to such persolianc$ other.party to themarriaeand .there. q.othergrounds for so doing.exempt any person from 
the operation ofthis rule. , 	'  

6 Powcr to rilaL—Where the Central Government iso?the opinion that it is nqcessar,' or epcdient so to do it 
nla), by order for reasons to be recorded in wnting'relax any of t1he provisions of these rules with respect to any class or category or persons or posts 	 I 

i7.:Savji.-_No[iiR,ji Ulese.na!es.shalla ct.resezvãtionsandot11r,conions required.to be provided for the SçJule 	.çes the Sc1jeu1eTrbe Othe'r B2ward Classes and other special cateories of persons in accordance 
byfl 	 ti1 lo üi'ie in tIlts regard 

(rrr) 
(AMAR NATH) 

0__0* - - rr' ------" 
r 	rzjj 

n1on Public Service Commissior 
* ft.iJNew Delhi. 



w 5up 	years in accor- 
dance with the instruc- 
tions or orders issued 
theCentini Gotnunent. 

Note 2: Thecrucjal 
atefor determining 

- 	 .•. 	.. 	. 	., the age limit shall.bc 
the closing date for 

..rceiptofapplic.aoiis 
. 	. ... from 	candidates. in 

India (and not the do- 
• slug date pesciibed for 
: those 	in 	! Asain, 

........ 
S . 	•.'., Meghabya.AnjuiaclaI 

Pradesh. M.izoram, • 	. 	•S 	

•• Minipur, 	Nagaland, 
- Tripura, Slickini. Ladakh 

Division ofiammu and 
Kashinir Stite, Lahaul 
and SpitiDistrictajici 
Pu1giSub-Djvjsjonof 
Cl.inba Distct of 
Hniuchaj 	Pradesli 

• Andanian and Nicdbar 
. Isluids. 	. 	or 
Lakhadwccp). 

Whether age and educational Educational and other 
PeriM of probation qualificatiop$ required qualifications prescribed for 

for direct recruits recruits 'sill applyin the case of 
promotees .. 

No Esseziitial: 	. 	. . Not ?pplicable 	
. l year by direct recruits Master's Degree of a ...... 

recognized university 
or equivalent. 	. .. 10 (ICi 

Three years' experjence 
in investigation of cass in • 	.: 	•;: 
Forensic Discipliiies in a / 

by 

Whether benciji of 
added years Cj service. 
admissible 

7 	 V 

\ 

23, 20C4iir 1,1926 	c w 	2085 

SCMDULE .  - 

Nuntherof 	Classification 	Scale of pay 	Whethersefection 
posts 	 . 	 by merit or selection 

.cuin-seniority or 
non-selection post 

of Age limit for jic. 
Recruitment 

1 2 3 	. 	.4 	.. 	5 .. 6• 
Assistant 01*(2003) GeneralCentral 	Rs.8000-275- 	Notapplicable Notexceeding 35 Dircctor * Subject to Service Group 'A' 	13500 years (Scientific variation Gazetted, 	 . 	 . 	. 	.' Note 1: Relaxable for Aids) dependent Non-Ministerial 	 S  government servant's 

on workload. .- 	- 

1paxmm to 4—kr  
(AMAR NATH) 

i' 	ti RrOq 
UnIon Public Service Conm jssio' 

ff/New Delhi 
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8 -- 
Sciiicc Labbdt' 

(-'vt/State Govts/ 
:-- I eii wrics or three 
-, -..is -eachiiig experience-in 
I wining ]itute in the field 
UI !O1CitSi: .cicnce. 

Note I: C.Iificàtions are 
ic discretion of 

- U 	k. 	- ibIic Service 
in case of 

iUit1ite.-.(herwise well 
ililicd, 	- 

N ute 2 : 	ualilication(s) 
regarding . .-perience is/are 
claxabte ike discretion of 
tie U.n ii,: Public Service 

CuiiiiiiLs ,;I in the case of 
belonging to 

Scheduled Castes or 
eIicduled Tribes. If at any 
igc of selection the Union 

iubIic SCrICC Commission is 
01 the 01) 1  iwiii that suHicient 
number of candidates from 
I hcsc COfllnluuitjes 
USSCS:ii'; (he requisite 

c not likely to be 
vailabte - till up the posts 

reserved for them. 

Desircihle : Masters Degree 
in Sociology/Master's Degree 
in Cr1 iii inology/ Bachelor's 
Degrcç in Law of a 
recognized university or 
C(jU!V111C111. 

Meiliuj ul 	eruitiiieiit whether 
by Direct Rcci ultileut or by 
P1 oinotion or by Deputationl 
Absorption j illd pci eeiitige of 
the posts 1., oc kited by various 
iictiiods 

In case of recruitment by PromotiolilDeputationiAbsorptjoti, grades 
from which PromotionlDcputation/Absorption to be made 

12 
F.)eputat 10 	t netudi iig Short 

rrii (.o1iJ;ict)/AbsorJ)t ion 
bdiicct cc-

liitincnt. 	- 

Deputation (including short tenn contract)/Absorption 
Officers of the Central/State Govts./Union Territories/Recognized 
Research Institutions/Universities/public Sector ndertakings/Seiui-
Govt/Statutory or Autonomous Organizations: 

(a) (i) Holding analogous posts on regular basi' in the parent cadre! 
department; Or 

A-c'1 	- 

tt?tTIUoder Secretary_ 
U1on Public Servjc Comm iscfr 

i fcftiNew Delh 
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(il 	ith five yea' sece in the grade.rendered after apinuncnt thereto 

	

At 	 on regular basis in the scale of pay of Rs. 6500-10500 or equivalent iii the 
parent cadre/department; and 

b) Possessing the educational qualifications and experience prescribed 
for Direct Recruits under Col. 8 

Note: Only officers of the Central Government/State Governments/Union 
Territories are eligible for being considered for appointment on 
absorption basis. 

(Period of deputationlcontract including the period of deputationlcontract 
in another ex-cadre post held immediately preceding this appointment in 
the same or some other organization/Department of the Central Government. 
shall ordinarily not exceed 3 years. The Maximun age limit for appointment 
by deputation (including short term contract)/Absorption shall be not, 

• 	, 	 exceed 56 years, as on the closing date of receipt of applications). 

if a Departmental Promotion Committee 	 . 	Circumstances in which Union Public 
cxists, what is its composition 	 Service Comm4ssion is to be consulted in 

• 	 making recruitment 

	

13 	 14 

Group 'A' Departmental Promotion Committee 	 Consultation with Union Public Service 
tar consid cling continuation :- 	 Commission is necessary for filling the 

I. Director, North Eastern Police Academy 	—Chaimlail 	post. and amending and relaxing any 
provision of these Recruitment Rules. 

Principal, Police Training School, Shillong 	—Member 

[)epuy Secretary, North Eastern Council, 
Shillong 	 —Member 

Name of 	Number of 	Classification 	Scale of pay 	Whether selection 	Age limit for Direct 

	

Post 	post by  merit oxsëlection 	Recruitment 
cum-séniority or 
non-selection post 

2 3 	 4 5 
I  

Assist iiii 02* (2004) General Central 	Ps 8000 275 Not applicable 	'otc\lèc?Ing' 35 
Director * Subjcct to Service Group 'A' 	13500 ''.years 
(Lnv) v';flion Gazetted, 'Relaxable for 

ddpendent Non-Ministerial - government servants 
on workload. . upto 5 yrs. in 

iccordaiic. with the instructions 
or orders  issued by 

• the Ccntial Poverniiient. 

Note: The crucial 
date for determining 

vq 
(RMAR NATH) 

1 
UNIon Public ServiceCommisgia, 

fl ftft/Nevi Delhi 

. 	- 
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Whether age and educational 
quahiljcatio115 prescribed for direct 
recruits will apply in the case of Prolnotees  

	

No 	
(i) Bachiejois' Degree in Law Not applicable 
froin a lecOgilized University 
or cquivçj1 

ii) Three years' practical 
e.\perjeiic 'c Uic Bar ortflree 
ears' Cp'rIencCjn Teaching 

Law in Ira mnizcg Iflstitu tel 
Recognized Law College 

N( 1: Qualificaijozis arc 
rclaxabte at discretion of (lie 
Ullioll Public Service 

in case of 
candidates 0th1cr\'jse well 
(htialdicd. 
Nute 2 : QuahiuicatioJi5) 
rcgardjmig c.\perience is/are 
rclaable at tile discretjoz 

S  of the Utj011 fubJj 
Se'ice Cocciujission in the 
casç ofcaiididales belonging 
to Schedu l ed Castes or 

	

• 	 '' 	

Scicduled Tribes, If at any  st age of ScIcclioll the Ujo 

\Vlietjicr 	I;C1i 
added  
adniis 

-- 

7 

and other 
qwtic5 required 
lbr direc ruits 

Sm 

time age limit slal1 be 
the closing date for 
receipt of applications 
from caildjdatcs in 
India (and not (lie 
closing date prescrjb. 
ed for those in Assa um 
Mcghial 	Arunachiai 
Pradcsl Mizorani, 
Maiiipur Nagalan 
Tripum, Sikkirn, Ladaldi 
Djy15j011 oIJamj111j and 
KaslunirS t,j te .  Lahaul 
and Spiti District and 
Pangi Sub -[ ivisioi of 
Chancb;i District of 
Hilimacliml Pradeshm, 
Anda m,11 .1 and Nicobar 
Islands or LaJs 

•dwccp)' 

Period Ofprobi(ion 
I fany 

I) 

I yr. for 6 roct recruits 
& proniotces 

FAA~~~ 
• 	 , ••• ,' - 

(ar TTr) *WK  (AMAR NATH) 
kf*  

PiQfl Public Service Crn j qj. 
0 f/New Delhi 
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Public Service Commiss ion is 
of the opinion that sufficient 
number of candidates from 
these communities 
.possessing the requisite 
experience are not likely to be 
available to fill up the posts 
reserved for them. 

4,,." \ 

"l I 	"A' 

  

Method oliec ruitniejit whether 	 In case of recruitment by PromotionlDeputationlAbsorptioii grades by Direct Kei uiUnent or by 	 from which PromotionlDeputation/Absorption to be made Proinot 1011 or by Deputation! 
Absorptioii and percentage of 
the posts to be filled by various 	 . .arib.,rp) I nctiiods to 

11 	 . 	 12 
SO%proniononldeputation 	 Coniposite Method 
including shou-tcnn contract. 	 Officers of the Central/State Govts.fUnion Territories/Recognized 
50% Direct Recruitment. . - 	 Research Jnstittitions(Universitiesfpubjjc Sector Undertakings/Semi- 

Oovt./Statutoiy or Autonomous Organizations: 

(I) Holding analogous posts on regular basis in the parent cádre/ 
department; OR 	 . 	. 
(ii) With live years' service in the grade rendereqi after appointment 
thereto on regular basis in posts in the scale ofpay of Rs. 6500-1 0500 or 
equivalent in the parent cadre/department; and 

Possessing the edudatiolml qualifications and experience prescribed 
for Direct Recruits under Cot. 8 

2. The Departmental Deputy Assistant Director (Police Science) with 
five years' regular service in the grade shall also be considered along 
with outsiders and in case he is selected for appointment to the post the 
sameshall be deemed to have been filled by promotion. 

Note: Where juniors who have completed their qualifying/eligibility 
service are being considered for promotion, their seniors would also be 
coilsidered provided they are not short of the requisite qualifying/ 
eligibility service by more than half of such qualifying/eligibility. 
service or two years whichever is less and have successfully completed 
their probation period or promotion to the next higher grade alongwith 
theirjuniors who have already completed such qualifying/eligibility 
service. 	., 	 . 	 . 

(The departmental officers in the feeder category whoarc in the direct line 
of promotion shall ndi be eligible for bnsideratioji for appoinment on 
deputation Similarly, deputauomsts shall not be eligible for consideration 
for appointment by promotion Period of deutationJcontract including 
the period of deputationlcontract in another e-cadre post held immediately 
preceding this appointment in the same or some other organization] 
Department ofthé Central Governiiientsliall ordinarily not exceed three 
years. The maximum age limit for appointment by deputation (including 
short-term contract) shall be not, exeediiig 56 years, as on time closing 
date of receipt of applications). 

(rT) 
(AM?R NATH) 

h1 	tq 
•UAlon Public Service Cornmissip. 

id ftt/New Delhi 
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ia Dcpirn 
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C i'iu 'A.' Dcpi'tj 
(I or C01i.sitJr' ig 

I. 	Dircç 
Principal I 
Deputy Se 
Shiilong. 
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i 	inn nec 	 ,;•' ,.: 	- 	Circumstances in which Union Public POSI 1101 	 . 	

Service Conthijssjon is to be consulted in 
making recruitment 

14 

Consultation with Union Public Service 
Commission in neessary for filling the 
post and amending and relacLng any 
provision of these Recruitment Rules. 

' S 

;il P'lJju(juiI (.,on(nj(te 
'.i(itj )—. 

Las1ei POIiC.0 Ac, .Jeniy 
ciI illIu:IgselIouLiiIl011g 

N0 i[ 	 .. 

—Chainnan 
—Member 

—Member 

N;niieof 
post 

Ocr of 	 (.ill 	Scale of pay Whether selection 
by merit or selection 
Cull-Seniority or 
non-selec[joii post 

Age limit for direct 
recruitment' 

Dcputy (1: 
l)irec(or 4 	l)JCc[ to 
(Indoor) V.. 	((jolt 

01' 	irklriad 
I S.,... 

3 	 .4,,.. 

General Central' 	Es. 10000-325- 
Servi0 Group 'A' 	152000.. 
Gazctied, 	 ... 
Non-Mjiijstci .jal 

5 

Not applicable 

.6 

Not applicable 

C1U 01 	 Educatjoiiai and other ;idded years of servil 	qualification required iSsiblc 	 for direct rccnijts - 

Whether age and educational 
qualifications prescribed for direct 
recruits will apply in the case of 
Promotees 

Period ofprobatio,i, 
if any 

- 

Not applicable 	 Not ai)plicah[e 
I\lt,(Jj ufrec, -uitii, 	\\ l(e(liCr 
by direct rcct'uj(,, or by 
promo(joii or by (IL,  ..(;ItioiiJ 
absorptio11 and pci I itage of 
the post (o be hued I various tile [Itods 

Cortiposit lUetlIoiJ_D uj  )utatio:i Plus 
• Protno(ioi1 
The Depart mental olHcer p9ssiiig 
(he requisite qualifyiiig service in the 
grade shall also be c.Iisidered alongwffl 
outsiders and in case he is selected, for 
JPPoilitinent to the post the same 
shall be deemed to have been filled 
by pspnlotjon 

10 
Not applicable 	 Not applicable 

In case of recruitment by prornotio n/depu (at i on/a bsorpti oil, grades 
from which promotioIildeputatjoiilabsotj 	to be made 

12 
Composite Method. 
Pfficers under the Central/State Govts./tjnj011 TerritoriesfRecogliized 
Research 	

Sector Undertakings/Senuj Govt./Statutoiy or Autonomous Organizations  (a) (i) lo1ding ana1090 s posts on regular basis in the parent cader/ department; OR 
(ii) With five year's service in the grade rendered after appointment 
theretQ garegular basis in posts in the scale of pay Rs. 8000-13500 or equivalent in th parent cadre/deparj0t; and 

(b) Possessitig the following educational quahificatipits and 
experience: 

4-vf 

(AMAR 
P 	tt/Under Srretary 

t qtzflq 
fl1on Public Service Coinmiss b 

d 'ft/New Delhi 
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A(i) Bachelor's Degree in Law of are cognized university or equivalent. 	' 
(ii) Five yeas' practical expenencc at the Bar or five years's experience 

in teaching Law in Training Institute/Recognized Law College. 
CR 

B.(i) Master's Degree in Law from a recognized university or equivalent. 
(ii) Five years' practical experience at the Bar or three years' teaching 
experience in teaching Law inTraining Institute/Recognized Law. 
College. 
2. The Departmental Assistant Director (Law) with five years' regular 
service in the grade shall-also be considered along with outsiders and 
in case he is selected for appointment to the post the same shall be 
deemed to have been filled by prOmotion. 
Note: Wlierejuniors who have completed their quali'ing/eligibility 
service are being considered for promotion, their seniors wuld also 
be considered provided they are not short of the requisite qualifying/ 
eleigibility service by more than half of such qualifying/eligibility 
service or two years whichever ,  is less, and have successfully coin- 
pleted their probation period for promotion to the next' hi gher grade.....  
alongwith their juniors who have completed such qualifying/eligi-
bility service. 
(Tile departmental officers in the feeder category who are in the direct 
line of promotion shall not be eligible for consideration for appointment 
on deputation. Similarly, deputationists shall not be eligible for 
consideration for appointment by promotion. Period of deputation/ 
contract including period of deputation/contract in another ex-cade 
post held inimediately preceding this appointment in the same or other 
organization/department of the Central Qovernment shall ordinarily 
not exceed 3 years. The maximum age limit for appointment by 
deputation (including short term contract) shall be not exceed 56 
years, as on the closing date of receipt of applications). 

Lf a Departinci 11:11 Promotion Conmiittee 	 Circumstances in which Union Public 
exists, what is its composition 	 Service Commissioii is to be consulted in 

making recnhitfllCflt 

13 	 -- 	 . 	 . 	 14 

Not applicable 	 Consultation with Union Public Service 
Commission necessar for filling the post and 
amendment/relaxation of any provision of theSe - 

Rect. Rules, 

Naiiicof Nubcrof Classification Scale of pay 	Whether selection Age limit forDiiect 
l)OSt Post by mentor selection Recruitment 

cum-scniority or 
non-selection post 

2 3 4 	 5 .6....... 

Dy. Assis1:nl 03* (2004) Generil Central Rs. 6500-200- 	Not Applicable Not exceeding 30 
Ducc(or(FoIice * Subject to ServiceGroup 'B' 10500 years 
Science) variation Gazetted, Note 1: Relaxabicfor 

dependent Non-Ministerial . government servant's 
on workload. ' upto 5 yrs in accordance 	- 

- 

3o0f/iYL/_3 -. 

..................................... - 	(AMAR NPTH) 
Secretary 

U I*QOrUb1mCSerViCOC,.. 



- 

V20 ~ 2 JGALLH 
- 	 LA_OCTOBER 23, 2004/KARTJ 	1, 1926 [PART II—SEC, 3(1')i 

6 

with the instructions 
or orders issuedby 	- 

the Central Gocnuneut. 

Note 2: The crucial date 
for determining the age 
limit shall be the cbs- 
ing 	date for receipt of 
applications from candi 
dates in India. (And not 

• closing date prescribed 
for those in Assarn, 
Meghalaya, Arunaclial 

• Pradesh, 	Mizorain, 
Manipur, 	Nagaland, 
Tripura, Sikkiin, Ladakfl 
Division of Jaimnu and 
Kashmir, Lahaul and 
Spiti District and Pangi 
Sub-Division of Chaniba 

- 

- District of Himachal 
Pradsh, Andainan and 
Nicbar 	Islands or 
Lakhadwep).. 

\Vhethe, 	.. •iit u: 
added). 	sc, 

Educatioii.ii and other 
-- 

Whether age and educational 
- 

Period of probation, 
adiimissi! 

qualilicauwisrqrijrcd qualifications prescribed fordirect if any ford irect mLruits 	- recruits will apply in the case of 
-- 

Proinotces 
7 

-- ------± 

8 
--S 

9 10 
-- 

No ._ 	 S 

Essential -----  -- ------ 

Bad meh.i :°s Degree in Law Not applicable 2 years for direct recruits or Masters Degree in crimni- 
nobogy I rout a recognized 
university or equivalent. 

. 

Two year's practical 
experience at the Bar or two 
years leaching experience in 
Police Training Institutes. 

ote 1 : QualifIcations are 
rlaxable at discretion of the 
Uniod 	Public 	Service S  

Commission in case of 
candidates otherwise well 
qualified. 

Note 2 : Qwdiflcatioii(s) re -  - 

garding experience is/are - 

rclaxaWc it the discretion 

I1jJ 	v 

--- (AMAR NA TI-i) 
* 	1 IUnder Secretary 

cftr 	t'r 
Union Public Service Cnrnm issc' 

Elf 
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8 	 .1 
of the Union Puc Service 	 r Y 	 Comniission in the case of 
candidates belonging to 
Scheduled Castes or Sched- 	 --.... 
uled Tribe.. If at any stage of 
selection, the Union Public 
Service Coinnilss ion is of the 
opinion that sufficient num-
ber of candidates from these 
Cofll.liluflities possessing the 
requisiteexperjeiice are not 
likely to be available to fill up 
the posts reserved for them. 

Method of rccwjUnent whether 	In case ofrecruitmentbypromotion/deputatjon/absorptioi grads by direct recruitment or by 	 from which promotion/deputation/absorption to be made promotion or by deputationJ 
absorption and percentage of 
the posts to be tilled by various 
irietliods 

11 	 12 

Deputation (including short-term contract)! 	Deputation (including short-term contact)/Absorptioii 
Absorption failing which by direct rectt. 	Officers under the Central/State Govts.fUnion Territories/Recognized 

Research Iflstitutions/IJnjversjties/publjc Sector Undertakings/Semi- 
Govt/Autonomous or Stawtory Organizations: 

(a) (i) Holding analogous posts on regular basis in the parent cadcr/ 
department; OR 

With three years' service in the grade rendered alter appointment 
thereto on regular basis in posts in the scale of Rs. 5500-9000 or 
equivalent in the parent cadre/department; OR 

With six years' service in the grade rendered alter appoinuncn( 
thereto on regular basis in posts in the scale of Rs. 5000-8000 or 
equivalent in the parent cadre/department; and 

(b) Possessing the educational qualifications and experience prescribed 
for direct recruits under Col. 8.  

Note Only officers of the Central Gc'vcrnnientlS,tatc Govts./Union 
Territories are eligible for being cohsidcred for appintnient on absorption 
basis. 	 . 

(Period of deputaiionlconi ract including per tod of deputation/contract in 
another ex-cathe post licid imnlediatclyprecedingtlijs appointment in the 
same or some other organizationJdepannciit of tic Central Govt. shall 
ordinarily not exceed three years. The maximum bge limit for appoint-
ment by deputatioit (including short terni contact/absorption shall 
be not exceeding 56 years as on the. closing date'ol receipt of 
applications) 

(AMAR NAT!!) 
1 RiUnder Secretar, 

r 	irr U(on Public Service Comm isj 
tkft/New DeI- 

V 

( 7  
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 exists, what is its c Circumstances in which Union Plic : 	

Sejce COHI'llission is to be consul icd in 
making recruitment 

.... 
r0u1, '13' Dcpaii 

fo r CnEl Sidedn 	CUr 

... 	 .. 

.0 Vi-iwj011 	0111 'flj(eC  
' t.WwJ 	 Consultation with Union Public 

I. 	Direcio 	. 
Pricipa1, 

Seice 
Lii ii 	oli 	/. 	'dcniy 	 Com P 	 missio n is necessa 	' for filling the 

Deptnv 
post and relaxing any provjioii of these rai:. ug S. i; 	lullung 	—Member 	recuriunciit 

Sliiuig 
rules. iryx 	L,.cn 	ouncil, 

—Member 

.NEEP&17/23J 

Rt JEEV MATHU 	Dy. Secy. itinclit Riles. 1 99 	,r tue post ofsisnt Director 7-l99 
Direcic 

Rcci111111i 	 (Law) was published vide GSRN0. 309 dated 1- 
cieiitifl 	Ruk, 1996 for the posts of Deputy Assistajit Director (Police 

13-7-o Science), Assistant 

	

. '\ids). Dc; 	y Director (Indoor) were published v/dc' GSR No. 546 dated 7-12-96, 286 dated .pecj cL; 	;iiiu ai 	ic 	. 	d vtde GSR No..............No.......... 

lTtT 	T9t 	3Tt1T 

T 	20 ft{thr, 2004 
'ffT. TT. fk 3 

('ffUq 
— 	'9 	1l 	

rqft ft, U 	9mgii 	mf n 	T) 
4 TTTTIT 

6 fkin 
'tj lci 	f4l: 

arm 
TT wf t 

[. 

rui1 TaTg 	a 

UR- 12023/5/02 	. 	. 
R) 434 i 	IT 	 2003 	 I 

NXIFIONAL COMMISSION ON POPULATION 

New Delhi, the 20th September, 2004 
G.S.R. ;s._ 

. exercise of (lie poers coliferred by the proviso to auicic 309 of the Constitution the President 
hereby iSSuc. c foil ing con igenduni to the English version of National Con tssion on Populatjoii (Groups 'A', 'B' 'C' and 'D' Posts) iccriji, meat Rules, 2003 in which Para 6 thereof shall be read as under:- 

'V1meie ae Cciii a! Govt. is 9fthe opinion that it is necessa 	r expediejit to do so, it may, by rder and have reasons to be recorded in writing, and iii coisultatioji with Union Public Sc've '2ommlmnissioii relax anyofthe provisjomis ofthese rules with respect of;iimy class or categol)' of persons' 

[No. A- l2023/5/02-NCPJ 

R. K. PARMAJ, Under Secy. Nute The Prin t  f) 	
1es were flo(ed vide Nadonal Comissjoni onPopuLa1jji notification No A- 

12023/5/02.Np 

	

dated 18th Noventhcr 	
3, pub! ished in the Gazette of India dated 1 th December, 203 un icr G.S.R No, 434. 

m mmol 

(PMAR NATH) 
Z / Ur)der Secretary 
e•t 

Uaon Pubh e Service Ccrrcrnjsj o  
Z f/New Delhi 

O\ 
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V 	-. 	 (ifP1) 

7 '3T9ILt, 2004. 

TT;m {f. 	F. 369.-7 	 ik 309 	1c4 	t 	i Im 	, 	 i 

FF1 14 ,  1977 1'1 rictei 	 tthi 

4< 

[tn! 	. 12/33I2003- rtii 	] 

fti, Fii 

MINISTRY OF COMMERCE AND INDUSTRY 

(Department of Commerce) 

New Delhi, the 7th October, 2004 

G. S. 1. 	9.—iii exercise of the powers conferred by the proviso to article 309 of the Coistitution, the Central 
Go% ur ninent 	rescinds the Custodian of Enemy Poprty for India (Recruitment) Rules, 1977, published in the Gazette 
oFlidi:i, Pan I, Section 3, Sub-section (i) on l6thJuly, 1977, vide G.S.RNo. 922 dated the 16th Jul) 1977 with immediate 
cifct. 

[F. No. 12/3312003-El&EPI 

RAJ SING! I, Director 

•:Ft 4 4I04 

(lI 3frt 	fldI IiW1T) 

9 	24 ftTrR, 2004 

14' . 	f;t. 370.—Tt! 	 W11I U -3, 	- t 	(I) Wft 17 	2004 	Mcl-dfticl mi 	ftT 
Tf7TT, J.Th 	1 TrEitfl11 f111  ZFft -ffTtI1J 30 114(, 2003 3f1 flET91 1. 1. W. fI. 16 ,- 

l 

[tTT 	. 12018/1/2001-.t.] 

MINISTRY OF AGRICULTURE 

(Department of Agriculture and Cooperation) 

CORRIGENDUM 

New Delhi, the 24th September, 2004 

C. S. I L 70.—!n.he nolification of the Government of India in the Ministry of Agriculture, Department of Agriculture 
CooprH, No. C~.S.R. 16 dated the 30th December, 2003, published in the Gazette oflndia. Pat-11, Sction-3.'Sub- 

ceI1uI1 (I) Lh.:,! the 1 7th January, 2004 ,- 

(I) it n:igc 47, J)r time figures "2003" , read "2004" 

(ii) at j);mgc 48, in the Schedule, against Column 5,for the vords Whether Selection by merit or scteclion -ctij-
%eniority or Non-selection post" read "Whether selection or Non-selection post''. 	 :. 

Iii No l2(:1.':.!.t . 

RAJ i-W.\1AR. UirSe.' 

(AMAR NATH) 
P 	1 '/Under Sretary 	I 

¼4 	•1- 
ElOflPUbIjCSrVjCECflyjçqj 

'1 ftft/New flm•. 
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S. 	ftT1 
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zthI 
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1972 
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4590 
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r35 

uoT1 
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Tft1 
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SAM ~  I  =W  
Secretary 

ft 	ir 
U1on Public Service Conimjgsio 

d ftftINew Delhi 
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k PsIUnder Secretary 
fti efe 	t 

Union Public Service Crrnisir 
ftifNew flc.fl- 

14 

[.. 12018f7/2003---1V] 



\iVliethier 
select ion.cu e(1ier beije 	I of added 
Sell iorjt, Or 
Select on by 

years of service 
tinder rule 3 	of admissible 

Central 
IUCI-i( or 11011. Civ1j Services (P 

Rules, 1972 	
CIISOII) 

No 

I, I 

S 	 . 

:OCBEl23200 	
1,1926 	

IP'ur 1 ISF 3(i)J 

S 	-' 

:v Delhi, the 8th OCtobci 2004 .: o 	 uf. 1 5 f Uic 	Item 	
., C 	

' on 
StajTC DriverRccit 	Rules 	in so thras thcy rcjme to (lie 

l)Ost c; 	

n as respcs things done orojuittcd to be done bfnrn 

I, 	I; 	. 	
'.Jula(h the method uIi Lift I - -. - - 	

uiii1 to the post OfStIIiC.ir Driver (Ordim 
- 	 II LIIIJJ 	

and Cooperation) namely 
LICr D1 

i 	 : 	C,.,, 	
a 'ulcs, 2004 

• 	 nd ct.. 	
(I) Ihe 	les may 

be called the Dcpathfl11 ol'Ag 
 

. 

r 
. 
 cul ture d Cooperaoj1 date oftJleirpubIj. 	

in the Officiai Gazette 
..( 	•'J 	

The flufflber of Uie said post it5 
cIassffi0 and the scaI 

of pay ir' 	(lie 	
Spec,j. 

. in coIumj 2 to 4 of (lie Schedule annexed in I 

Ii,,, 	Rem.,. 	
it, 	i.. 

(lit, I 	
,,, 	......... 

Ill les ctc. 	The 
nicOlod ofrecflij(nieiit t6 the said post, age lindt, 

. icIa(I1J tIlcreto shall be 
as Specified in coIuni115 5 to 14 ofthc said Schedule 

	

No J)j ,;. 	-- 

:litCrcj I or 	
led a marriage with1 a person 

having a Spouse hiviflg• or 
Zig s1,0 hi 	

, .5 CZ1ter 	jflto o contracted a niarriage 
with any perso,i, 

to (lie S;iid po 

	

the C: r al Gover1 • 	may if 
satisfied that such marriage is 

permissible 
under the persolial l a Iv  

io of '..rnle 

Son an. die other 	ft 

to the marriage and that there are other groun5 for so doing C.\cl11J)( any ClaL. Where (lie ('iI(ral Goverii11111t is ofopj 	that it is neces&i , 
 or expedjiit so to do, it may 

to be ç. ordcd in 	hag rcla.x any of (lie ovis
ions of these flues with respect to any class or 

in 
(hes0 r,, •.s Sliiu(I affect 

TCSCflti0ii 
relaxation ofagelj,IJi( and Odlercoflcessj 

	rcquir 

u Castes 	
. 

SchedUled Tribes £.x.se,jcejnc,i and other Special catego5 ofpersoii5 
ders :.,, ed b' tli 	

"lraI Governnij11 from time to tini in this regard 	in 
SO)-EDULE  'iiI2rr,, 	Cl.,5.11011 	

Scale of Pay its 

direct 
 

 

Educationai and other quaJinc05 
zcquirj for direct rec, -,jj ç  Whether age and 	Period of 

educa(joiiai qualijj. proba(io 
ca iitioui prescribed Oil, if ally for direct recthjts 
will apply in the 
case of pro1ulo( 

10 

7 
N1 CXC.J, 27yc 
(claxjbl .1 Govc, U10 35 )'C, ill aec, 
Ihic inStni....... 'S/ord 
by lie C. 

(Cut SC1vtzits 
lance with 

issued 
'Lflt) 

8 

Essential: 
(i) Possession ofi valid driving 
hicelice for motor cars 
(1:) l(110vlerjg of motor Illucilallisil l  ((lie Caujdjda(e 
5iiuul(j be able to rezfloie 

~~  M 

- 	(AMAR NATH) 
/TJnder Secretar3, 

Union PUbljr  
'Nw 

..1ui. 
itoh 
ho, 

sl'ajl he c; kl 	Ic 

utPPhicabJ 
.leJ 

person fro, 
Itch 
•'.

01 

b\ 	order,  
Cfll't,,•1 

. 

Lw 
ft Lor(1 	

'I 	1, 

St. Lirc ;ir, 
(Ordii,ai-- ldc) 

2 3 

	

I  (2004) 	-- ..-- 	 4 

	

:ijbjcct tu 	
Geiicr,ii Ce'j - 

	

rlatjoi1 
	Service

, Group 'C' Rs.305075
395()-80-4590 

	

::peildet 	Nott, 	
' 

	

- I Workcj 	iIMipjstjj 



1 '±lTIT:± 
T  

:iucjal 	tc for deter- 
tliUUlg tile :e limit shall be the 

.ing di.. 
 

!'or icceipt of appli- 
CdLiU:is Iiu 	candidates in India 

11)1 :. 	Josing date prcs- 
er iocd Jr those 	in Assiini, 

i\IijjIa, 	Pradesli 
Ill .Y :1; pur. 	NagalanrJ, 

laS., un, LiIi Division 
. 1 .IIIIII; id KaslliiiiYLahmd 

L .;..(aild1'ailgisiib 
'1:1011 i 	iwilba District of 

hui .. .......h, A:i±unwj ;nJ 
• 	.ci.ir 	.; or 

2 	.0 tli 	LeC.IUit1nCjt 
• 	1:i 	)!O\I1IC11( Excl1ane 
ic Ci ucLr. .:e for determining the 

limit lt:.!j be the last date tipto 
tiJi tile -pIo) ment Exchange i 

:i:.ked to siinijt the names. 

flu a or defects in chlc1es) 

(i) pass in the 8th standard: 
years' service as Home 

Guard/Civil Volunteers 

c(doL 	
recruitment b 	l)lrc 	:cc uitlncitt or by 

	

Wilottoji or by Deputation! 	 from which ProinotioiilDeputaliovAbsorptjoii is to be made 
.\bsorpi n.n :iiul percentage of 
the POSiS be lhled by various 
methods 

Re-cnlp!oiioiit failing which 

12 

by direct reeruitment From amongst the regular Despatch Rider/Three wheeler Scooter 
Driver (Group 'C') and Group 'D' employees in the Departmeitt 
of Agriculture and Cooperation, (including attached/subordinate 
offices of the Department), who possess valid driving licence for Motor 
cars on the basis of a driving test to assess'theconpetence to drive 
Motor cars failing which from Staff Car,Driver (Ordinary Grade) of 
AttacliedJ5ub ordinate offices of this Ministry and from Group 'D' 
employees of other Ministries/Departments (inluding their attached/ 
subordinate oflices) who possess a valid driving licence for Motor 
cars on the basis of driving test to assess the cmpete1lce to drive 
motor cars. 
For Exsen .jceniemi: 

V 
Time Armed Forces Personnel due to retire or who are to be transferred to 
reserve within a period of one year and havingthe requisite experience 
and qualilicatioiis prescribed tinder column 8 shall also be Considered. 
Such persons would be given deputation terms upto the date on which 
they are due for release from the Armed Forces, thereafter they may be 
Continued on re-employment. 

(The Period of deputation inducting the period of deputation in nut thr 
ex-cadre post held immediately preceding this appointlnciit in the smite cr some other orgallizations/Dcpart.,nelit of the Central Governineuit shjP 

- 	

-.-•. 

E 	f.T/Urider Secretary 	 - 
1 

00110n Public Service Commfssj0. 
d ff/New Delhi 

'I 



UL - 	 - 	

r lop  -,*-*---- ---..--.— — - 

- 

	

2fln' 	
IA:OCHER232OQ4/l. 	1,1926 	[Pi li—SEC. 3(i)] 

OrdIitj1y flot

- 
 .\ceed 3 veaz -s• 

	

p 	 - 

	 Circumstances in which uiiio;; 1ub1jc i 	

Service Conimjsjo11 is to be consulted in 

	

• 	
iiiaking reciUucii( 

	

(jut-1. 	tcjt 	:tal l: 14 

	

i 	tn.i 	isilt(ee(foi. 	
Not applicable •.CIIUJ)i 'Lfltti,. 

lit 	 !)/l.) 	
Uiirge 

I1ust 

ol Set. 
t. 

- 	 fldi 1 . 
ttd. 	--If 

—Member 

[No.12018/7/2003 -E-IV} 
Mrs. RENU CHOtJDHURY Under Secy, 

—Clvthmaji 
—Member 

•1 

--- -_- • -• - 
- 	 tfi 	t:t- 	(u 	i4 liitli Ies 	Ring Roj (1 	kI',apurj New I)eIIi- 	004 

rd It: 	try tIt 	Cuntt.IIer of i'UhIictjon 	DelhI-f 10054 

~hT ~Z:rrzrl 

1 tk/New fllH 



A V, V1, 	.,- I ?-~ 

11,4P 

	2J 

1 41*1 

ANNEXURE-R 
No.220 1 1/3/75-Estt.(D) 

Govt. of India 
Cabinet Secretariat 

Deptt. of Personnel and Administrative Reforms 

New Delhi— 110001 dated 29.10.75 
Office Memorandum 

Subject: Ad-hoc appointments do not bestow any claim on the person for regular 
appointment - instructions regarding. 

As the Ministries / Departments etc. are aware, according to para 8 of the 
annexure to the Ministry of Home Affairs OM NO.9/1 1/55-RPS dated the 22nd 

December, 1959, persons appointed on ad hoc basis to a grade are to be replaced by 
persons approved for regular appointment by direct recruited, promotion or transfer, as 
the case may be, and until they are replaced, such persons will be shown in the order of 
their ad hoc appointments and below persons regularly appointed to that grade. The 
"General Principle (8)" of the Explanatory Memorandum annexed to the aforesaid OM 
also clarified that while the seniority of persons appointed on ad hoc basis would be 
determined as indicated above, the seniority list should clearly show that such persons are 
not eligible for promotion or confirmation. The above provisions imply that the persons 
appointed on ad hoc basis are not entitled to any seniority in the grade concerned and that 
their ad hoc appointmentdoes not entitle them to any claim for promotion, confirmation 
etc, in the grade. 

Instances have, however, come to the notice of this Departments that where ad 
hoc appointments are made by the Ministries / Departments, in the exigncies of the 
situation for various reasons, the relevant appointment orders issued tol the persons 
concerned do not at times stipulate the fact that the appointment is on ad hoc basis and 
that such appointment would not confer any right on the persons concerned to claim 
regular appointment to the grade. It has also been noticed that such appointments are 
continued for a long time, which leads to representations from the ad hoc appointees for 
regular appointments in the grade and for counting their ad hoc service towards regular 
service for the purpose of seniority, eligibility for promotion to higher grade etc. It has, 
therefore, been decided that whenever an appointment in made on ad hoc basis, the fact 
that the appoiitment is ad hoc and that such an appointment will not bestow on the 
person a claim for regular appointment, should be clearly spelt out in the orders of 
appointment. It should also be made clear that the service rendered on ad hoc basis in the 
grade concerned would not count for the purpose of seniority in that grade and for 
eligibility for promotion to next higher grade. 

/ 

Attention of the Ministries / Departments in this connection is also invited to 
........2 

(AMAR NATH) 
/Urder Secretary 

UfllOnPubljc ServiceCc)rflmjs o  
ef ffriNew Delhi. 	. 
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Regulation 4(1) of the UPSC (Exemption from consultation) Regulations which is 
applicable in the case of ad hoc appointments to Class I and Class II posts. Ministries I 
Departments are requested to ensure strict compliance with the requirements of the said 
regulation in such cases. 

4. 	It is also impressed upon the Ministries / Departments that they should ensure that 
ad hoc appointments are not continued for an indefinite period and that early steps are 
taken, so that the persons appointed on ad hOc basis are replaced by persons approved for 
regular appointment in accordance with the provisions of the relevant recruitment rules, 
after following the prescribed procedure for making such regular appointments as early 
as possible. It is also requested that Ministries / Departments should take urgent steps to 
review all ad hoc appointments continuing as such on the date of issue of these 
instructions and bring the position to the notice of higher authorities in the Ministries / 
Departments indicating the date from which such ad hoc appointments are continuing and 
the reasons why regular appointments could not be made as also the steps being taken to 
make regular appointments to the posts. 

Sd!- S. Krishnan 
Director 

To 

All Ministries / Departments of the Govt. of India (with usual number of spare copies) 
(including attached and subordinate offices under the Deptt. of Personnel and 
Administrative Reforms. 

All Union Territories Governments / Administration 
The Union Public Service Commission. 

All regular sections of Deptt. of Personnel & A.R. 

Sd!- Shiv Kumar Verma 
Under Secretary to the Govt. of India. 

c Ts 
(AMAR NATH) 

.Scretary 
UflIOfl Public SeTVC$CnrrrniSMIC 
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ANNEXURE-R. 
(Original in F.No. 1/8/83-S.II) 

No.3902 1/5/83-Estt.(B) 
Ministry of Personnel & Training, Administrative 

Reforms and Public Grievances and Pensions 
(Department of Personnel and Training) 

•r 	777 TT 

New Delhi the 91h July, 1985. 
Office Memorandum 

Subject: Adhoc appointments in Groups A, B, C and D posts - need for effective 
Control. 

In terms of Regulation 4 of the Union Public Service Commission (Exemption from 
Consultation) Regulations, 1958, it shall not be necessary to consult the Commission in regard 
to Selection for a temporary or officiating appointment to a post if- 

the person appointed is not likely to hold the post for a period of more than one 
year; and 

it is necessary in the public interest to make the appointment immediately and a 
reference to the Commission will cause undue delay. 

Provided that - 
such appointment shall be reported to the Commission as soon as it 4 made; 

if the appointment continues beyond a period of 6 months, a fresh estimate as to 
the period for which the person appointed is likely to hold the post shall be made 
and reported to the Commission; and 

if such an estimate indicates that the person appointed is likely to hold the post for 
a period of more than one year from the date of appointment the Commission 
shall immediately be consulted in regard to the filling up the post. 

The provisions in the above Regulation clearly stipulate that consultation of UPSC need 
not be made only if, at the time when the, temporary or officiating appointment is made, the 
person appointed is not likely to hold the post for a period of more than one year. Obviously, 
therefore, if the vacancy that has arisen is of such a nature that it is likely to last for more than a 
year, appointment shol4ld not be made except in consultation with UPSC. 

Further, the interpretation of proviso (b) to Regulation 4 can only be that even if the 
initial assessment has been that the person appointed, without consulting UPSC will hold the 
post for a period less than one year, then a fresh review of the situation will have to be made by 
the Ministries / Departments concerned after expiry of 6 months from the date of initial 
appointment. 

(aTT TT) 
(AMA1 NATH) 

iUder Secretary 
1' 	d -UT 	Izrt 

Won Public Service Cnmmissic 
t fkf/New Delhi 



If, on such fresh assessment, it is found that the person appointed, without consulting UPSC, will 
have to hold the post fora further period exceeding 6 months, i.e. a total period exceeding one 
year from the date of initial appointment, then a request will have to be made to UPSC to fill the 
post on regular basis. There is, thus, no provision for approval by UPSC for any appointment 
initially made without consulting them. It is accordingly, clarified that the objective behind 
reporting of ad hoc appointments to the UPSC under Regulation 4 is not to secure their 
concurrence to continuance of ad hoc appointment beyond one year but to enable the 
Commission to discharge their constitutional responsibility to bring to the notice of the 
Parliament through their Annual Report, the cases in which the Government have not followed 
the constitutional provision of making regular appointment through UPSC. 

4. 	In order to enable the Commission to exercise a close check on ad hoc appointments, the 
Ministries I Departments are requested to comply strictly with the following instructions:- 

A monthly report of all ad hoc appointments should continue to be submitted to 
the Commission in terms of this Department's O.M. No.23127/68-Estt(B) dated 
26.12.68*. 

A six monthly review of all ad hoc appointments in terms of Regultion 4 should 
be made by all the Ministries / Departments and the results therof should be 
reported every month to the Commission: 

A format of the monthly report prescribed in this Department's O.M. dated 26.12.68 has 
been revised and a copy of the revised format is attached. While information regarding ad hoc 
appointments made during the. month is to be furnished in part-I of the report, the results of 
review of all ad-hoc appointments continuing beyond a period of six months will be reflected in 
par-IT. If the Commission find that any ad hoc appointment was not included in the statement, a 
special mention of all such cases is proposed to be made by the Commission in their Annual 
Report; the Ministry concerned will be required to fix responsibility on the officer concerne4 for 
not reporting such cases. - 

5. 	The situations in which the ad hoc appointments are made may be of two types: 

Where the Recruitment Rules exist for the posts and 

Where the Recruitment Rules for the posts do not exist. 

In the cases falling in thefirst category, in respect of anticipated vacancies on account of factors 
like superannuation or. promotion to the higher rank, the Ministries / Departments concerned 
should be able to make reference to the Commission at least 4 months prior to the dates on Which 
vacancies are expected to arise. Where recruitment rules are available and an unanticipated 
vatancy occurs on account of factors like death, resignation or compulsory / voluntary 

*Reproduced on pages 187-192 of Hand Book on Recruitment Rules. 
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retirement, and the vacancy cannot be allowed to remain unfilled even for a period of 3 to 4 
months, then ad-hoc promotions / appointments can be made by Ministries I Departments strictly 
in accordance with the recruitment rules and after observing the procedure for promotion / 
appointment laid down in the rules, but without consulting UPSC. Simultaneously with such ad-
hoc appointment an indent will have to be forwarded to UPSC for regular appointment. It is only 
then that it can be ensured that ad-hoc appointments are, in fact, ad hoc in nature, for a purely 
temporary period, till regular appointment is advised by UPSC. 

6. 	In so far as the appointment in the second category are concerned, hithertofore a view had 
been taken in terms of para 10 of the Ministry of Home Affairs O.M. dated 26.12.68*.  That in 
the absence of recruitment rules laying down definite mode of recruitment for a post, the normal 
procedure should be that  thepost is filled up by competitive selection through the Commission. 
It has been provided in this O.M. that when for some unavoidable reasons delay is anticipated in 
finalizing the recruitment rules for a post, recruitment for that post should be entrusted to the 
Commission as soon as the post is sanctioned and it is decided to fill it, to enable the 
Commission to take necessary action for filling it up by competitive selection. I accordance 
with this procedure, in the absence of recruitment rules the only type of regular 1 11 appointment 
made was by open advertisement and selection through the Commission. In the absence of 
recruitment rules, appointment by promotion or transfer on deputation was not being considered 
and the posts were contained to be filled on ad-hoc basis and with the delay in finalizing the 
recruitment rules such ad-hoc appointments continued beyond the period of one year. Para 5 of 
the Ministry of Home Affairs 0 .M. No.39021/3 5/78-Estt(B) dated 15/25.11 .78@ provides that 
when new posts are crealed and no recruitment rules have been framed, consultation with the 
Commission is all the more necessary before appointments are made and that the Ministries 
always should consult the Commission before making such appointments. 

The Commission have observed that it should be possible to fill such posts by transfer on 
deputation or by promotion also in, consultation with the Commission even if the recruitment 
rules are yet to be framed. It has been decided that' in these cases the Ministries / Departments 
should make an immediate reference to the Commission for deciding the mode of recruitment to 
the post along with their suggestions. On receipt of such a reference, the Commission will 
advise on the mode of recruitment. Where the Commission advise direct recruitment, the post 
will be advertised by the Commission; where the Commission advise the filling of the post by 
transfer on deputation or by promotion from lower grade or short-term contract, the Ministry 
will take further action as per advice of the Commission accordingly. Since the appointment by 
transfer on deputation / short term contract / promotion with be made in accordance with the 
advice given by the Cmmjssion, it will be treated as regular appointment. In other words where 
recruitment rules have not been framed, there will not be any ad-hoc appointment and there will 
only be regular appointment in consultation with UPSC. However, simultaneously, steps to 
frame recruitment rules should be taken by the Ministry and the rules finalized in consultation 
with this department and the Commission as expeditiously as possible so that they could be made 

* Reproduced on page 191 of Hand Book on Recruitment Rules. 
@ Reproduced on pages 229-231 of Hand Book on Recruitment Rules. 
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Applicable to the future vacancies 

7. 	The Prime Minister has directed, on more than one occasion, that resorting to ad-hoc 
appointments, in anticipation of recruitment rules or otherwise, should be checked firmly and 
that timely action should be taken for filling up of posts on regular basis in terms of the duly 
notified recruitment rules. Strict observance of the procedures outlined above should enable the 
Ministries I Departments to obviate the need to make ad-hoc appointments or to continue these 
beyond the limit envisaged in Regulation 4. Further, the Ministries / Departments are requested 
to review all cases of ad-hoc appointments on date and take appropriate action to bring them in 
conformity with the policy outlined above. 

Receipt of the O.M. may please be acknowledged 

Sd!- 
(K. S. R. KRISHNA RAO) 
DEPUTY SECRETARY (E) 

TELE: 3011225 

U.P.S.C. 

Sd!- 
(K. S. R. KRISHNA RAO) 
DEPUTY SECRETARY (E) 

.* 

( q'3T OT ff T W)1~ 
- 	 (AMAR NAT!-!) - 

IUrder Scr€tary 
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ANNEXURE-R- 
No.28036/8187-ESTf.(D) 

GOVERNMENT OF INDIA 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 

AND PENSIONS 
DEPARTMENT OF PERSONNEL & TRAINING 

New Delhi, the 301h  March, 1988 

OFFICE MEMORANDUM 

Sub: Ad-hoc appointment - Revision of instructions on. 

The undersigned is directed to say that instructions have been issued from 
time to time by the Department of Personnel & Training requesting all Ministries / 
Departments to fill all posts only in accordance with the prescrThed procedure and 
Recruitment Rules on a regular basis. Consequently, Ministries / Departments are 
required to ensure that all appointments made on an ad-hoc basis are limited to posts 
which cannot be kept vacant until regular candidates become available. However, it has 
been noted that appointments continue to be made on an ad-hoc basis and proposals are 
being received in this Department for regularization of these appointments on the grounds 
that the persons concerned have been working against these posts for a long time. This 
has led to instances where Courts and Tribunals have directed the Government to fix 
seniority after taking into consideration the period of service rendered on an ad-hoc basis. 
This unintended benefit of ad-hoc service has, therefore, been bestowed to a number of 
persons whose ad-hoc promotions have been made on the basis of seniority-cum- 
fitness, even though, the Recruitment Rules for the post may have prescribed promotion 
by selection. 

2. 	In view of the position explained above, it has been decided that the 
Ministries! Departments may not make any appointment on an ad-hoc basis including 
appointments by direct recruitment, promotion, transfer on deputation etc. The procedure 
to be followed in circumstances when ad-hoc appointments are presently frequently 
being resorted to, is explained below:- 

(i) ABS1NCE OF RECRUITMENT RULES: 

Ad-hoc appointments are frequently resorted to on the grounds that Recruitment 
Rules for the post are in the process of being framed. In this Department's O.M. 
No.39021/5/83 Estt.(B) dated 9"  July, 1985, all Ministries / Departments have 
been advised that if there are overriding compulsions for filling any Group A or 
Group B post in the absence of Recruitment Rules, then they may make a 
reference ito the Union Public Service Commission (UPSC) for deciding the mode 
of recruitment to that post. Further action to fill the post may be taken according 
to the advice tendered by the UPSC. All such appointments will be treated as 
regular appointments. In the case of Group C and D posts which e outside the 

(AMAR NATH) 
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purview of UPSC, powers to frame Recruitment Rules without consulting the 
Department of Personnel and Training, have already been delegated to the 
Administrative Ministries vide this Department's O.M. No.CD- 14017/10/* * 
Estt.(RR) dated 21 s' March, 1985. Therefore, no appointment may be made to 
any post on an ad-hoc basis on the ground that no Recruitmeni Rules exist for 
the same. 

REVISIN OF RECRUITMENT RULES: 

Ad-hoc appointments are also frequently resorted to on the ground that proposals 
are under consideration to amend the existing Recruitment Rules. The legal 
position in this regard is that posts are to be filled as per eligibility conditions 
prescribed in the rules in force at the time of occurrence of the vacancies unless 
the amended Recruitment Rules are brought into force with retrospective effect. 
In fact, the practice has been to give effect to amendments in the Recruitment 
Rules only prospectively, except in rare cases. Hence, regular appointment / 
promotions may be made in all such cases in accordance with the Recruitment 
Rules in force at the time when the vacancy arises. No ad-hoc aJpointments / 
promotions may be made on the grounds that the Recruitment Rules are being 
revised or amended. 

REVISION OF SENIORITY LIST: 

Another reason for making ad-hoc arrangements and delaying regular promotions 
is that the seniority position of the officer holding the post in the feeder grade is 
disputed. In all such cases regular DPCs may be held based on the existing 
seniority list. In case such disputes are pending before a Court / Tribunal, unless 
there is ai'i injunction / stay order against making regular promotions, the authority 
may convene the DPC and make promotions on the basis of the existing seniority 
list. However, issuing the orders in such cases it should be stipulated that these 
promotions are provisional and subject to final decision of the Court/ Tribunal. 
Subsequently, when the directions of the Court / Tribunal become available a 
Review DPC may be held and the necessary adjustments made in the promotions 
of officers based upon the new seniority list. In case any of the officers 
provisionally promoted do not figure in the list approved by the Review DPC 
they may be reverted to the posts held by them earlier.. 

SHORTAGE IN DIRECT RECRUITMENT QUOTA: 

Ad-hoc appointments are also made on the consideration that adequate number of 
qualified candidates are not available for filling the vacancies through the direct 
recruitment quota prescribed in the Recruitment Rules. In some cases even 
though, the required number of candidates are recommended by the Union Public 

(AM/U? NATH) 
Under Secretary 
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Service Commission /Staff Selection Commission, some of them do not join or 
they join to resign thereafter. 	 - 

According to the instructions contained in this Depa ment's O.M. 
No.24012134180-Estt.(B) dated 20th February, 1981 while notifying vacancies to 
recruiting agencies, especially the SSC, the appointing authority is expected to 
compute the total number of vacancies taking into consideration the likely 
vacancies during the period beginning from the date of announcement of the 
examination in question up to the date of announcement of the subsequent 
examination so that the total number of posts to be kept vacant may be very low. 

In spite of this, if some vacancies still remain unfilled, the following measures 
may be adopted:- 

Wherever feasible, the posts may be allowed to remain vacant until qualified 
candidates become available at the next examination. 

Wherever the Recruitment Rules for the posts provide alternative methods of 
recruitmenti.e. not only by the direct method but also by transfer on deputation, 
efforts may be made to fill those vacancies which cannot be held over (until 
candidates of the next examination beéome available) by the alternative methods 
i.e. by transfer on deputation etc. 

However, in cases where direct recruitment is the only method provided in the 
Recruitment Rules, Ministries / departments have been advised vide O.M. No. 
14017/8/84-Estt.(RR) dated 19th  June, 1986, that the Rules may be amended to 
provide for transfer on deputation as an alternative method to fill short. term 
vacancies in the direct recruitment quota. In case the rules have not been 
amended the Ministries / Departments may take steps to do so immediately so that 
the shortage of qualified candidates against the DR quota, may be met by filling 
the vacancies through transfer on deputation for short periods. 

(v) Whenever short-term vacancies are caused by the regular incumbents proceeding 
on leave for 45 days or more, study leave, deputation etc. of less than one year 
duration, they may be filled by officers available on an approved panel. Such a 
panes may be maintained taking into account not only the actual but also the 
vacancies anticipated over a period of 12 months in accordance with the existing 
instructions of holding DPCs. Wherever an officer is not available on an 
approved panel the post may be kept vacant, as far as possible. 

3. 	If the prescribed instructions and procedures are strictly adhered to, it may be seen 
that there will be very few cases where appointments need to be nade on an ad-
hoc basis. Such circumstances may be: 

T*T ,tA ~-) 
(AMAB NATH) 
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(i) 	Where there is an injunction by a CourtlTribunal directing that the post 
may not be filled on a regular basis and if the final judgment of the 
Court/Tribunal is not expected early and the post also cannot be kept 
vacant. 

Where the DR quota has not been filled and the RRs also do not provide 
for filling up on transfer on deputation temporarily and the post cannot 
also be kept vacant. 

In short lerm vacancies due to regular incumbents being on leave / 
deputatioii etc., and where the posts cannot be filled as per para 2(v), and 
cannot also be kept vacant. 

4. 	In such exceptional circumstances ad-hoc appointments may be resorted to 
subject to the following conditions:- 

(i) 	The total period for which the appointment /promotion may be made, on an adhoc 
basis, will be limited to one year only. The practice of giving a break periodically 
and appointing the same person on an ad-hoc basis may not be permitted. In case 
there are compulsions for extending any ad-hoc appointment /promotion beyond 
one year, the approval of the Department of Personnel and Training may be 
sought at least two months in advance before the expiry of the one year period. If 
the approval of the Department of Personnel & Training to the continuance of the 
ad-hoc arrangements beyond one year is not received before the expiry of the one 
year period the ad-hoc appointment/ promotion shall automatically cease on the 
expiry of the one year term. 

If the appointment proposed to be made on an ad-hoc basis involves the approval 
of the Appointments Committee of the Cabinet, this may be obtained prior to the 
appointment/ promotion being actually made. 

(iii) Where ad-hoc appointment is by promotion of the officer in the feeder grade, it 
may be done on the basis of seniority-cumfitness basis even where promotion is 
by selection method as under :- 

Ad-hoc promotions may be made only after proper screening by the 
appointing authority of the records of the officer. 

Only those officers who fulfill the eligibility conditions prescibed in the 
recruitment rules should be considered for ad-hoc appointment. If, 
however, there are no eligible officers, necessary relaxation should be 
obtained from the competent authority in exceptional circumstances. 

(AMAR NATH) 
WNg/Under Secretary 

URion Public Service Cornmissir 
91  

NFFrl /Nw fl&'-. 
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(c) The claims of Scheduled Castes and Scheduled Tribes in ad-hoc 
promotions shall be considered in accordance with the guidelines 
contained in the Department of personnel 

, A.R. Office Memorandum 
No.3601 1/14/83-Estt.(5CT) dated 30.4.1983 and 30.9.1983. 

'Where ad-hoc appointment by direct reruitment (which is explained above 
should be very rare) is being done as a last resort, it should be ensured that the 
persons appointed are those nominated by the employmeht exchange concerned 
and they also fulfill the stipulations as to the educational qualifications I 
experience: and the upper age limit prescribed in the Recruitment Rules. 

Where the normal procedure for recruitment to a post is through the employment 
exchange only, there is no justification for resorting to ad-hoc appointment. 

Where, the appointing authority is not the Ministry, the authorities competent to 
approve ad-hoc appointments may be decided by the Administrative Ministries 
themselves. The competent authority so authorized by the Ministry should be 
one level higher than the appointing authority prescribed for that post. 

Ad-hoc promotions with respect to officers whose cases are kept in a sealed cover in 
accordance with O.M. No.2201 1/2/86-Estt.(A), dated 12.1.1988, will however, continue to be 
governed by these special Instructions. Similarly, ad-hoc promotions of officers belonging to the 
Central Secretariat Service (CSS) to posts of Under Secretary / Deputy Secretary under the 
Central Staffing Scheme, will continue to be regulated by special instructions contained in O.M. 
N.3 1/1 6182-EO(MM) dated 28.9.1983. 

All ad-hoc appointments including ad-hoc promotions shall be reviewed on the basis of 
the aboveguidelines. In exceptional circumstances, wherever such appointments are required to 
be continued beyond the present term, the decision thereon may be taken by the authority 
prescribed in para (4)(v).. However, it may be noted that the continuance of such ad-hoc 
appointments including ad-hoc promotions will be subject to the overall restriction of one year 
from the date of issue of these instructions. 

All Ministries / Departments are requested to take action in accordance with the above 
mentioned instructions in respect of both Secretariat as well as non-Secretariat o'fices under 
them. 

The receipt of this Ô.M. may kindly be acknowledged. 

(S. K. PARTHASARATHY) 
JOINT SECRETARy TO THE GOVERNMENT OF INDIA 

G:~ )&It~ (TqT Tr) 
- 	 (AMAR NATH) r 	f'Under Serretary  

rzjh 
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To 

All the Ministries /Departments of Government of India 
(Secretary by Name) 

Copy to: 

Ministry of Railways, New Delhi. 

Department of Atomic Energy, New Delhi. 

Department of Electronics, New Delhi. 

Department of Space, New Delhi. 

Union Public Service Commission, New Delhi. 

Staff Selection Commission, New Delhi. 
Lok Sabha Secretariat, New Delhi. 

Rajya Sabha Secretariat, New Delhi. 

President's Secretariat, New Delhi. 

10 	Comptroller & Auditor General of India, New Delhi. 

11 	All attached officer under the Ministry of Personnel, Public Grievances & Pensions. 

12 	All officers and sections in the Department of Personnel & Training. 

(AMAR NATH) 
Secretary 

UNIon Public Service Coulmiesir 
tf/New 	lhi 
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ANNEXURE-R- ty 

 -Estt.(D) 
Govt. of India 

Ministry of Personnel, Public Grievances and Pensions 
Department of Personnel and Training 

New Delhi - 110001 dated 23.7.200 1 
Office Memorandum 

Subject: Restriction on regularization of ad-hoc appointment - regarding. 

The undersigned is directed to say that as per the Department of Personnel and 
Administrative Reforms O.M. No.22011/3/75-Estt.(D) dated October 29, 1975 and the 
Department of Personnel and Training O.M. No.28036/8/87-Estt(D) dated March 30, 
1988, persons appointed on ad-hoc basis to a grade are to be replaced by persons 
approved for regular appointment by 'direct recruitment, promotion or transfer 
(absorption), as the case may be at the earliest opportunity. These instructions also 
provide that whenever an appointment is made on ad hoc basis the fact that the 
appointment is adhoc and that such an appointment will not bestow on the person a claim 
for regular appointment should be clearly spelt out in the orders of appointment. It 
should also be made clear that the service rendered on ad hoc basis in the grade 
concerned would not count for the purpose of seniority in that grade and for eligibility for 
promotion to the next higher grade. 

Instances have, however, come to the notice that despite the clear provisions, as 
mentioned above, persons appointed on ad hoc basis, when replaced, approach the courts 
of law for regularizing their appointment and in many cases, directions are, given for 
regularizing the period of ad hoc appointment with consequential benefits like seniority 
etc. 

In this regard, it is stated that issue of regularization of ad hoc emp1oiees has been 
considered in several judgements of the Hon'ble Supreme Court. In the ase of R. N. 
Nanjundappa Vs. T. Thimmaiah &Ors (AIR 1972 SC 1767), the Supreme Court observed 
that regularization is not itself a mode of recruitment and any act in the exercise of 
executive power of the government can not override rules framed under Article 309 of 
the Constitution. In the case of State of Orissa Vs Sukanti Mahapatra (AIR 1993 SC 
1650), the Supreme Court has observed that assuming that their having served for long 
years is a valid reason for regularization, that without any thing more, will not meet the 
requirement 0E the action being in public interest and what has been done under the 
impugned orders is to regularize the illegal entry into service as if the Rules were not in 
existence. In anOther case of K. C. Joshi Vs Union of India (AIR 1991 SC 284), the 
Supreme Court observed that the ad hoc appointees can not be put on a higher pedestal 
over the candidates who stood the test of merit and became successful in a competitive 
recruitment and secured ranking according to the merit in the approved list of candidates. 
In the case of State of Haryana and Others Vs Piara Singh and others (1992 SC 2130), the 
Supreme Court observed that direction to regularize ad hoc appointments work 

J 0  M-1  " 

(AMAR NATFI) 
i' It!Under Srretary 

Union Public Service Comm isi. 
d If/New Deft 
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charged employees would only result in encouraging of unhealthy practice of back door 
entry - what can not be done directly can not be allowed to be done in such indirect 
manner. In the case of Dr. M. A. Haque Vs union of India (1993 2SCC 213), the 
Supreme Court held thatthe recruitment rules made under Article 309 of the Constitution 
have to be followed strictly and not in breach. If a disregard of the rules and the 
bypassing of the Public Service Commission are permitted it will open a back-door for 
illegal recruitment without limit. In the case of Dr. Arundhati A. Pargaonkar and another 
Vs State of Maharashtra (AIR 1995 SC 962), the Apex Court has held that a continuous 
service by itself do not give rise to the claim of regularization. 

Therefore, as already stated in DOP&T's O.M.s referred to above, an ad hoc 
appointee has to be replaced by a regularly selected candidate as per provisions of the 
recruitment rules and in accordance with the prescribed procedure at the earliest possible 
and in no case such an officer should be regularized. In the cases, where a judicial order 
is received for regularization of an ad tloc  employee, steps may be taken to contest the 
same in the light of the specific conditions on which the offer of appointment on ad hoc 
basis was made, the policy of the Government in this regard and the various judicial 
pronouncements of the apex court. If in a particular case, the concerned Ministry / 
Department desires to consider acceptance of the judicial order, the matter should be 
invariably referred to the Department of Legal Affairs and the Department of Personnel 
and Training as per this Department's O.M. No.28027/9/99-Estt(A) dated May 1, 2000, 
which says that whenever there is a court order against the Government of India, 
pertaining to service matters, no such order shall be implemented by the concerned 
Ministry / Department without first referring the matter to the Department of Legal 
Affairs and to the Department of Personnel and Training for advice. 

It has all along been emphasized in the existing instructidns that ad hoc 
appointments should be made only in rare cases and in real exigency of work, where the 
post cannot be kept vacant until regular candidate becomes available. It has been 
emphasized, in particular, that ad hoc appointment by direct recruitment from the open 
market should be resorted to only as a last resort. This is because, once a person is 
appointed from outside the Government on ad hoc basis, such arrangement is generally 
continued for long periods, either because a regularly selected candidate is not available 
or some other vacancy in the grade / cadre becomes available against which he is 
adjusted. Consequently, when efforts are made to replace such an officer, he/she 
invariably approaches a court of law for regularization of their appointment. Apart from 
the fact thai regularization of appointment in such cases is not in public interest as they 
have not come through proper selection procedure and on merit, regularization also 
creates problems in the matters of seniority, promotion, pension etc. However, 
notwithstanding these instructions, ad hoc appointments by direct recruitment from open 
market are being made as a matter of routine. In fact, on many occasions, such 
appointments are being made only to avoid the post getting abolished in terms of the 
relevant instructions of the Ministry of Finance,, providing for automatic abolition of 
posts if they remain vacant for more than one year. Of late, instances of ad hoc 

(AMAR NATH) 
lf/Under Secretar3,  

Uton PubI c sarviceCnrrjMjSsir  
{ ftiNew D1'- 



¶ 
apointments from open market have substantially increased resulting in more and more 
court cases being filed for regulanzatjon of service of such ad hoc appointees. 

In view of the aforesaid undesirable trend, the matter has been reviewed and it has 
been decided that hereafter no appointment shall be made on ad hoc basis by direct 
recruitment from open market. Where the vacant post cannot be kept vacant for 
functional considerations, efforts may be made to entrust the additional charge of the post 
to a serving officer under provisions of FR- 49, failing which only appointment by ad 
hoc promotion / ad hoc deputation may be considered. If in an exceptional case (e.g. in 
the case of an operational organization), it is inescapable to resort to ad hoc appointment 
by direct recruitment, prior concurrence of the Department of Personnel and Training 
(Establishment 'D' Section) may be obtained by giving full and complete justification for 
the same. 

Continuation of an ad hoc appointment beyond one year will, a per the existing 
instructions, continue to require the prior approval of Department cf Personnel and 
Training as before. 

This order takes effect from the date of its issue. 

All Ministries / Departments are requested to bring these instructions to all 
concerned for guidance and compliance. 

(R. K. GOEL) 

	

To 	 Deputy Secretary to the Government of India 

A1U'.4inistries / Departments of the Government of India 

py to:- 

The President's Secretariat, New Delhi. 
The Prime Minister's Office, New Delhi. 
Rajya Sabha Secretariat, New Delhi. 
The 1ok Sabha Secretariat, New Delhi. 
The Comptroller and Audit General of India, New Delhi. 
The Union Public Service Commission, New Delhi with reference to 
their letter No.2/3/2001-S II dated 2.2.2001. 
The Staff Selection Commission, New Delhi. 
All attached offices under the Ministry of Personnel, Public Grievances and 
Pensions. 
All Officers and Sections in the Department of Personnel and Training. 

=111,  
li~-~ mmo~~ 
(AMAR NATH) 
IIUr.der Secretary 

UNIon Public ServiceCornmjssjc 
fr(t/New flp1'- 
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Establishment (1) Section (200 copies). 
Facilitation Center, DOPT (20 copies). 
NIC, DOP&T for placing the order on the website of the DOP&T 
(persmin.nic.in) 

A 

~Z-wv-t- 
(AMAR NATH) 
1/Under Secretary 
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BEFORE THE CENTRAL ADMINISTRATIVE TR)BUNAL. 

• 	
• 	 GUWAHAT I • BENCH 	GUWAHAT I 

• 	 • 

O..A. 	NO. 	10OF 20 1 . 

Sri LS. Kunr 

.Aop:Licnt 

Un:i.on of 	India & Or 	Rrpornts 

The 	written 5ttfT5T)t on bhelf 	of 

the RprcJnts above named- 

WRITTEN 	4TEME 	rJf 	r_cESF rnhrS 

MOST RESPECTFULLY SHEWETH 

• 	 • 	 1 

	

That 	with regard to the statEments 	-made 	in 

• 	 prtgrph 	1. 	2 and 3 of the instnt 	1pplication 	the 

rEsponnts bEq to offer no comrnt. 

E. 	 That 	with rc-?grd to the stAtemints 	madE 	in 

prgraph 	4.1 	of the ippIiticm the respondents 	becj 

to stt.e that to f ii 1 up the post of Assi.st:iit 	Direc:tor 

• 	

0 	
(Sc:ientifi 	Aids) 	on deputation hsis as per the 	ri&:.i.=- 

fled 	Recruitment: 	R(1es puhi .isted in •G1ntte 	of 	ia 

dtch 712199 	GSR 456>. was advertispd throuqh 	Emioy-= 

ment. News an its i.sue 21-27 Juns 	2003 and also 	zirc:u- 

:Lateci all over 	Ind:ia. 	In response 	the Academy 	- ceived 

I (one) 	appii:ation submitted by Shri. P 	Sharmk 	Senior 

Contd. - 

1 



ri 

Scienti -fit: Assistant 	Chen1.is 4 	)i) 	NICFS.. 	Delh.i 	which in 

turn Wets submitted to JPSC. I  New Delhi for. selection vide 

this 	off:ic:e letter No.. NEPA/Apptt 'PDSf4) /6/99/540 	dtd. 

10.3.1004. 	On prelirn:inay s:rutiny of the proposal the 

LJPSC. 	New 	Delhi 	fc:,unri deficient of 	the 	doc:umentE. in 

- 	respect 	of the cindidate and rqestei to 	•furnish the 

docurents 	in q?stion for, 	frthsr 	examination 	of t h e 

ae 	which 	was furn:ished vi.de this 	ffice. 	letter.  No.. 

NEPAJ!!optt DASA) /6/99J485 dtd 	28.. 4.2004. The UPSC .. New, 

Delhi after - going through the documents., recommmded the 

name of Shri P. 	Siai- ma and was .appointecJ ac;cord.inj I y on 

c}eoutaton 	basis. 	it wi.l 1 be pert inent 	to mentioru 	here 

that 	required 	quali ficat ions twKII up 	+ t 	L on 

deputatiOn basis as per rot:if led R/Ps is as under 

i.) 	Senior 	Ss'condarv Cert.i ficat 	or 	equivalent; 	with 

phys.icsJc:r1emistT - y/Bioioqy/Mathejrtjt 	as 	bject s> 

Study 

ii> 	Thi- ee 	years 	practical e>pe - ience in 	a 	Forensic 

Science Laboi- atory.. 	 : 

Shri P.Sharma. the lone cand.idate is hevlr1q the fol lo---

wirm qualifications. 

Science Graduate. ':B.Sc-;. ) and AIC. PStC by examiia-

t.ion is equivalent to M..Sc in Chemistry as per Govt. of 

Indiai 	No. 	F.. 1B--3/57--T-- dtd. 19..3...1958.. 	i.sstd by 

M.in.istry of Scient:i -fic; Researt:h and 01tural Affairs., 

New Delhi, 

p 

C;1Dr:d. 
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ThereforE?, the aile3e.tiofl hrouht out is 

total 1 y fal SE !  imaCj.jTary , untrue and incr:r:ect 

the. same are denied by the rpdents. As a matter of 

Government pol ic:y R/F: is always broad based to protett 

the interest of the qualed applicants and not one 

iocividi(al in oarticuiar 

Photo 	tpies 	f Gazette of India 	dtcL 

7. 	letter dtd. 10304, dtd. 29.4.04 

and OH dtth i9.G.i9sB are annexed herewith as 

An flexor e - I . I I . I I I and W .  

 T h a t as regards to the statements made J. 

paragraph 	4 .2 and 4 3 of the app 1 icat ion the .respun- 

cients beg to offer no comment 

Trat as reqards to the statements, made in 

Fracjraph 4 ..4 of th appI iczatic3n the respondents beg to 

state that .t is a fact th ap31 i.carit was appointed as. 

P:sstt - Director Sr. Aids) duri.r May, 1997 for 17P days 

and again a000inted from time to time as th,s'offiL:e 

could not get any suitable officer 	 t. cm deputation despi e 

?'ep'ted advertisement through EmpI oynint news/circular 

all over India. To manage the indoor r as;ses on Forensic 

Science which is a major subject this office had to 

appoint the app 1:icant: or adhoc basis to teach the. said 

subject to tra:inees. The appointment order on adhoc 

Contri. 
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LA 

E4) 

• 	 bai 	WeE crii.tion1 	and the 	:ond.it.ions arp - that the 

dhoc 	appointment 	soVady ttoul ci nct 	cpnfer 	uper: the 

• 	 pol :ic.nt 	the 	r iht 	to c. 1, 	im regular ppci:Lntint and 

woul U be enforce ti. Ii the requl ar inc:umherit selected by 

UPS.C 1  New Delhi whicheYen is earlier.  

All 	the ccmdit±cms i corporat.ed in' 	the ap- 

orders 	were 	accepted by 	the .  appl icar:t in 

iritir:cj. 	The adhi: •appoir:tment were trsacie pi.trely pn 	need 

bai s 
	and 	therif6re, cannot be tIen1ted 	as 	art_ i -f icia I 

3. 	That 	as 	regards to the statements 	nade in 

paragraph 	4 	and V6 of the iapp I :icatin 	the 	ref:son- 

• 	 dents beg to state that those are maKEIV of 	cords. and 

oiic c 	t' 	do not 	admit anything .  

borne out of records. 	• • 

6.• 	That 	as 	r*qards t c the staternnts - made in 

par agiaph 	40 of .  the 	 ppi 	atic;ri the i 	spondents t:teg -to 

t ate 	that 	the same are- untrue 1 	false 	and 	imaqinary 

henc:e 	denied. 	The Rec:i- u:itmer:t Rules rrepared 	is 	thor-- 

ouohly 	checked 	by the tiPS 	'New Delhi 	invo3virg, Law 

Departmeit 	of 	Gcvt 	of lrsciia and by 	consider ing al 3. 

• 	 pros 	and 	cons of the issue arid :fira  iy 	approved and 

notified 	i; 	théi Gazette of India. 	it is wrong 	bn the 

part of the 'aoo 1 icant. 	to blunt ly  state that Recruitment 

• 	 Rules so -i- ot.ifi.ed is defective. 	-wever 	as a' matter of • 

• 	
• 	 I 

• L; on t ci 	. 	P/ - 	• • 
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• .. 	oo]. icy of the Government all the T:.i,,'fied Reci - itment 

Rules is subec:t to a(r,enrinent from tim6 to time to suit 

• 	the.'changed sitwit.ion and requirenent 

7.. 	That with regards to the statements made in 

par tçraph 4.3 of the app I icit ion the respondents becj to 

offer no comment 

S 

8. 

 

That as reards to the statements r:ad 	in 

paragraph 4. 9 of the appi,'iczation the respondents beg to 

state that it is a factt hat the post of. Assistant 

Director Sc: ,,Aids) was advertised in the Ieadir,c local 

newt paper to fill up cm. adhoc basis from time to time. 

Since the adhcsc; can not be replaced by akhoc v  the appli-

cant was appointed in the interest of then on going 

training with the same terms. and conditions ment.:oned in 

pare 4,.4. 

In 	the Advert:isement •h.:i.gher 	educational 

qualification was sought for • to attract suitable C.T!Cii -" 

dates.. 

It was felt that e>isting Recruitment Rules 

needed amendments and therefore a proposal sent to 

Govt of India/tJPSC. New Delhi by prescrih:ing higher 

educational qualifications vide this office letter No. 

011/1/93-EsttYVol--iI/25521 dtd.. 25.:3..1999,. 

Photo copy of the letter dated 25.3.99 is 

anne,ed her'ewi.th as Anneue-V. 

Contd.. .P)-- 



3 

with i - egards to the statements made in 

oarauraoh 4.10 of the appl ic::at ion the respc:r3cents beq 

to state that  it is a fact that the post of Assistant 

Director Sc Ai.ds) wai advertised in the Assam Ti- 

bune. dated 	24..99 and two candidates appeared for 

interview and the B. 0.0. selected the applicant for 179 

days we.f. 10..6.99 to 13.12.99 or till reqular appoint-

• 	ment of A.tt: Directc3'r (: . Aids) is made whicbevEr is 

earlier and that the adhoc aptointment would not make 

the app I icant entitled to claim any ret3ul ar appointment 

vide order No. NEPAJoott(ADS4)/ê.J99J137-43 dtd 

• 15,).99. 

It is added here that this office had adver-

tised the posts in question in several. t:intes for depu'- 

tation in Employment News as well as Cii -culatsd all over 

India as per RJRs but c:ouid not cet any s.ui.tab ie candi"-

date/officer on rputation. 

Since the adhoc.appointwent is rse:Lther ade--

quate nor technically correct the post was again adVer-

t :ised through Employment N+ws issued 21 /27 June 2003 

basing on the old Notified Recruitment Rules and in 

response (New R/R was not available) I c.re) candidate 

was appointed on deputation :sis. 
0 

Cortri. 
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Photo (:opy of the Advert:Lsament in 4 a44i-: 

¶,uji_dtd. 84.5.99., appc3intmnt order issued 

to Sri. 1.. Shyam Kumr dtd. 15..99 and Em--

olovment News issue 21-27 J une 42003 ark' 

anne>erJ herewith as Annexw? * VI.,V1 1 & VIII. 

10. 	That as reards to the statemants mae in 

paragraph 	4; ii of the app 1 icat: ion the respondents beg 

to state that itis a fact that the post was advert i s ed-

in the Shi I lcmu T.itc.s on 5.10.2004 to fill up the •oo.t 

of Asstt. Director Law) and Asstt. Director 'Sc: Pids) 

on contract basis on a payment of fl ) rTh3unt of 

Rs. 12000/- per month with a direction to coll ect  

ter$ and conditions of ar3 ointment. from NEPA office 

The terms and conditions certa:Lnly include educational 

qual if.ic:ati.or3s for the oostc. NEPA by no means appoint 

sQme Ofl? WhO is under quaLLf.ied. 

Photo copy of advertisiment made in Shi 1 long 

Times on B. 10.04 is ane>eci herewith as 

P,nnex.,re -- IX 

1 1. That. 	as 	regards to the sttemEfltS 	made in 

paragraph 4 .12 of the applicat:ion the respoients beg 

to state that it is not respondent No2 but 3 	fIt that 

exist .mO Recruitment Rules requi. rE?s am+?ndments 	and as 

per 	the guidelines 	of 	DOP&T,, New 	D1hi O.M. 

L;ontd. - 
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EG) 

N!B14017/12/97-E!tt (RR) dated 25.5.98 a proposal WaS 

nt to Ministry of Home f4ffairsJUPE'C. New 	Delhi 	We 

this vffi.ce 	letter ,  Nor' ,1501 I !1/BG-Estt/VOi-1 1/2152.1. 

dtd.. 25.3..99. 

As per the Suogestion of the L)PSC New Delhi. 

vide their letter No. F-3/ ( 49) /99-RR dtd 24 5.2000 a 

fresh proposal was sent. to' 11HA New Delhi with a r:opy to 

UPSC I  New Delhi v.i.de this office letter N..1415011/1/8G/ 

Estt/Vl--111/2471-72 dtd. 4..6.2000 finally the UPSC New 

Delhi aroved with a some if i icati..orf as under - 

MeU-,od of recruitment 

Deputation ( ISTC) Jc-bsorpt ion failing which direct re-

cruitment- 

Off±cers of the Cantra?I State Govt.JUTsJRecrgniseti 

Fesearch Inst itut io s/U iv is.ities/Pub 3. ic Sector under-

tak:Lngs/Sem:L Govt. JStatutory of Autonomous organisat.iofls 

Ci ) hol riino a1lalonCLts posts on reoular basis or 

with 5 years regular serv.i.ce in the scale of pay Of 

Rs. 6500-iC) .500/- or equivalent 

p sessing the educational qalifications and e>per-

iencra prescribed for DIR as under 

aster s degree of a recognised University or equiva-

3ent 

three years experience in .investigati.cm of c::ases 

in forensic dis.:ipl ines in Forensic: Science laboratory 

of Central Govt/State Govt./UTs or three years teaching 

experience in a tra.tr):Lng institute in the field of 

Forensic St:ience. 

Contd.V .P/-- 
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Desirable' 

Master s 	Degree in 	Sociologyicriiniioloçjy/chelor 

dCcjiCE• in I aw o1 a rerocjn:ised University or qLtxv.'i ent 

Fhoto c opi es of flOP & T. New Delhi O.M. dtd 

25.593 	 letter itci 

24.5,2000 and letter t:.td 4.12000 are annex--

ed frewit.h as /.ne;'ur'X,Xl, 	& xxi 

12. 'That with 	regards to the statenents made 	in 

paragraph 4.!Q of the app 1 ic:at ion the respondents 	beg 	 - 

to 	o'ffer no 	ommertt.a>u:ept that the pr posed 	RIPS 	was 

to MHA/UF'2C 	New Delhi by Uere.00ndent No.3 	not 

by respondent t'it? 

12. That 	with regards to the statements made . in 

parag aph 4.14 of the app 1 :icat ion . the respondents 	bag 

to state that the post of Asstt6'DiYPctor Gc, 	Aids) was 

advertised 	throuh Employment News isue 	21-27 	July,  

00Y 	as per the old Recruitment 	Rules 	and 	selection 

process continued 	upto 17A.2005 and 	new 	Recitrent 	* 

Rules was not:ifi.ed 17-23 Oct.2004.. the i.:asa still 

urrder consideration, :here was no nec:essity to readver-

t• ise the post. Nevertheless mF.z'thod 1' recruitm6ntB in 

both the RecruiI:ccsent. Rules is by 'cransfer on deputa-

t.ion and apl.icant does not even qualified to aoply for 

the post in quest:icm - 

Contd. 
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The method of recruitment prer:ribed in O d FC/F:s 

and new Rec:ruitment Rules are gi.ven belw 

Method ofrecruitment as per .  old RJRs 

Transfer on cieoutation: 

a) (i) hoidinq analocjous pust: on regular basis or 

with 3 years reoular service in the nost in the 

scale of pay of Rs.2000--3500J- pre-revised) or equiva--

lent , or 

with 7 years regular senrvice in the post in the 

scale of pay of Rs. 1 40-2900/- pre-i vised ) or equiva-

lent or and 	 - 

b >possessi.rIcJ the following qun):.if:Lct..cins and eper.ience 

J. ) Senior Secondaiy C e r t i f .icate or ec 1. iva lent wi.i:h phy-

s.ics/ emistry/biology/mate tics as subjects of study.. 

.jj) years practical experience in a forersic Science 

Laboratcy. 

Method of recruit 	C}t as per 

Deputation ISTC)/Absorptinri failing which 	direct 	re-- 

c:ruitment- 

Officers of the Centrali State Govt ./UTsiRecriyni.sed 

Research .T nst. itut ions/Diver sites/Publ Ic Sector under 

takincjs/Semi. Govt /Statutor' of Autonomous organisa.tic:ns 

a) (:1.) holding analogous posts on regular. )asis or 

ii) with 5 years regular service in the scale of pay of 

Rs8500--10500/- or 	a 	P. rd 

C.ontd. PJ- 
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h) p 	e!ing the eductiOflkl qw lific tIon' and exper-- 

.ience prcr £hed for DJF: as .mder.  

.t) frtstEer 	degree of a rec jni3ed University OT equiv 

ient 

±1) 	three years ,  experience in 	invet:igtLor of 	cases 

irfore.0 di sc iplines 	in Forensic Science labortOrY 

of Central Govt/StCtB GovtJUT5 or three years teaching 

expererH:e in 	a 	trainlng iTiSt itut.e in 	the f:Leld 	of 

Forensic Science. 

Desi.rablEi 

Mast.er 's 	Degree in 	gorioity/CriinlcY1}3h0T s 

deqree in la.w of a rE:ocised University or equivalent. 

14. That 	in respect of the statements 	marie 	in 

paragraph 4.15 and 4.16 of the app1 icatirin 	the 	an- 

swering respondents haVe no ccDflUTle'flt. 

That with regard t o the  stternents made in 
5. 

paragraph 4.17 of the app licatiofl the answering respcYfl 

dents beg to state that the applicant ws purely on 

adhoc and not in short terfli cofltf4cL as r:laifll 

tion of candidate either on deputation or by direct 

recruitment is the business Of UPSC, New Delhi is having 

technical e>pert inthe field who takes the dec:isicifl 

strictly in accordance with the procedurE The applicant 

can not clai.m regular appointment/ah50rP0Ti in 	• NEP 

oarticu3.arIY when he is not even a candid,t.e for the 

Cntd...  
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post 	h e  can became one of-the cnd.ida.s On I y Govt 

F"1'PP having• pj sy-vic8/xpriPncF2 and quali-

fic:at:ions can apply for the post on thputat1cYfl basis and 

appoiT)t9d subjc..t to selection by the •L)PSC Nw Delhi, 

In this corsntc:t.ion, an (3M No 	B-14017/71 /39.- 

Estt(RR) 	dt.. 	2..1O.1989 issued by DOP & T. new Delhi 	is 

aTT!>d herewith and marked as nru?xure- 

1. 	 That with regard to the staterents 	ciide 	in 

paragraph 	Vie l  4.19 and 4,20 of the instant applica-- 

t. i on 	the 	answer ing respondents begto st cat e that. 	the 

Respor:rJent 	No.5 is a Science Graduate 	(B.Sc- ) and 	PIC. 

AIC 	by exination is equivalent to 	N. St.:: 	in Chemistry 

as 	per Govt. of :Irdia. 	No F.1e--3J577T--5 dt. 19,195G 

issued by Min:ist...y of Scientific: Rearc'h and CLitural 

Affairs i  New Delhi 

Respondent. No.5 quI I fies for the post in 

terms of both aid and new not if iecJ R/•Rs from educat icDra I 

qualification and e>per.ierrL:e point of view. 

Th Respondent No.2 15, not at all in PICture 

regarding selection of the respondent No.5 and therefore 

there is no question of putting pressure. Guest.ion of 

writing a letter to UPSC New Delhi by the responsih3e 

f•f icer of 	NEC Shi. I long Respondent No.2) does not 

arise at all. The cla:im is hypothetical unarranted 

uncal 3 for irresper:sihie on the onrt of the appi .ic:mt 

Contd...  
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17. 	That with rç3arri to the statements made in 

oarac3ranh 4.21 of the appi :icat ion the Cespondents beu 

td state that the method of i-ecru:itment as per new 

RecrLdtment Rules Deputation inciuding short term 

contrac:t )/ absorption la.i I inq which by di.rect rcruit -

ment. Present: case re]. ate to Deput at ion on 1 y -. Hence 

there is no quest i.cm of cons,idering the case of appli-- 

cant either by way of taking. on deptation, short term 

contract/absorptIon or. by direct recruitment 

19. 	That in resi.ect of the statements made .in para- 

graph 4.22 of the instant applicatior: the respondents 

beg to state th at the dtty and resporsibi l.ity of res-

pondent No. 5 to teach lessor: on forensic science who is 

dor:o effectively and ef f:i.c.ienl: :t y In addition to other 

duties as and when assigned. So far the educationai 

qualification and experienc:E' c:oncerned olease refer 

41. 

That with regard to the statements made in 

aragrah 4.23 of the application the respondents beg 

to state that it is a).ready reiterated in the pra 6.. 

That with regard to the statements made in 

piiayraph 4.24 of the app .1 icat ion the respondents beg 

to state that there is no emplriyee in NEPA v:i. Ramesh 

Chandra Doimdyel if the applicant is referring Ramesh 

Chandra it is clarified that the case entirely dif'fsrsr:t 

.P/ - 
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c:n not. he trete?rJ and the sne ,nner The post cii 

Hindi officer was created by simultaneously abolishing 

the post of H.iridt ir truc.or vid GOl Now D&.l h:i csrder 

Ncs. 5!lI9--NE-1I dtd. 2598 Sinre he is qu1ified for 

the post an d was  promoted The RJRs was sent  along with 

the proposr for upyradation the post of Hirdi Lnstruc-- 

tar which is sti. 1 pending despite remi.r:ft?rS. 

Photo copy of order dtd. 2.5.99 is 	nne<ed 

herewith as Annexure * Xiv 

21 	That in respect of the statements made in 

pr4grp I+25 of the i.ntnt applic ation the  VesPQD_* 

dents beq to sta te  t:hiiit Sri P K. Bur- urg was con f:ir med 

agir:st the post of Accountant in the 5Ci1E of R5500 -

175-9000/PM and ws Promotted and atjhoc basis as   SuPer -

intendent in the identical sc.1e without any minority 

bE'nef it w hatsoevor in t:he irterE?st of thp off ice dm:i-

nitrtiDfl.. The o - esent case of the OA re1± es to ippli-

- cztnt absorptiOn in NEPA on regul r hsis on the gcsund 

tht the respondent No 5 does not have the requisite 

qua3.ificatiOn as prescribed in the notified R!Rs. There 

is vast different between adhoc promotion of regular 

Govt servamt and adhoic fresh appointment. Therefore 

adhoc promotion of regular employee cannot he valid 

ground for deciding the case of app I i.cant It w:i .11 not 

he out of the OA to mentioned here that whether as per 

cid F:/Rs  or new RIPs the primayy methc:td of RIPs as 

prescribed is transfer on deputation" which the ac:iemy 

Ciinl:d - RI- 
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0, 	
00 

0 	

0 

0 	 0 	
E 	IZ J 	0 

• had followed and: 	ct.,cin/recortserdation i madE by the 0 

UFSC.. New Delhi vide their letter 	 0 0 

.dtd. 17.. 1 O5 who has eminent p&r'son parti.cu'l ar I y tc:h 

cal expert WON in, the field the deciskon, taken 

strictly in ac:y - dant:e with the i-jd cwm procedure 	
0 

The copies of co..rt verdict in OA Nd.. 0  159/05 

and UPSC New Delhi letter dtd.17.1.05 is 

'rJ herewith as Annexure - XV and XVI 

That in respect of the statements made in 

paragraph 5.1 to 50 of 0  the instant app lic: ation the 0 

respondents 
0 	

heq to state that those ground, set 'forth in 

0 	the applic;.t ion are not good grounds and not mainta.ina-- 
0 	

0 

h Ic in 1 aw at well as on facts and on that accunt only 

0 	

0 	 'the instant. aop I ii- at.ion of' the appi ic:ant. is I ahl e to bta 

diisse&i.. 	0 	
0 

That with regard to thE s'}tements mdc in 

0 	 paragraph 	and 7 Of the app 3. ic.t IOTt the anspering 

respondents have no 
* 

• 0 2k.. 	That with regards to the statements irade in 

paraçp"aph 0  ad 9 of the instant appi i.:at ion the r'pcir-

dents beg to state that In v:i.ew of the facts and circum--

stances abave, and in view of the verdict of the pex 

0 

0 

 row-t the applicant is not entitled to get any rlief or 

iriter im relief as prayed for and the appi icat. ion is 

• 	1 :iahle to be dism.issed.. 	 0 	 0 
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• 	 . 

itd ahcuc 4L 	rE,.I/o 

• 	 District. 	 ccmp&tent' ciicr of th fe 

1nC rpcdnent:!% ckJ hE?rhy ver:fy Lht th • 

int. inade in pat a S 	 /)Jo?it,//9yirer u et 	my 

kniwIEdgF? nd tct maci in ncj 

	

• nttr - . 	f rEcrd re true t iy infDrmt.iDr: derived 

• 	 therefrm whicTh I be.I ieve tc b •tru 	nd the • ret 	are 

my humble suhrds!c.ris hefore this Hon ble Tribunal 

flCi I -in this 	ri .cation n this 	th da • 

• 	) 	 2006 at Guwahati. 	 • 

PO 
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fiTURT 7, 199G/1tT 16, 1918 

	

No. 49] 	W .DE'LiIJ, SATURDAY, DECEMBER 7, 1996/AGRAI•JAyANA 16, 1918 cA 
•Ct.LC=____.ac,_ . 	 ' t'JCt 

 
Scpurtc P;ing is given to this Part in order that it' may be flied a a 

•-. 

separate Compilation 

flTr rr— 	3—z3i, (i) 	
7 PAR!' lI—Scc(iøi 3—Siib-section (I) 

&rr• 	(f 	mnT 	ifr, 	rrr Genera! Sinutory Rules (iuc!udiiig Orders, 8ye-lavs etc. of 8 genera! Character) issued by the Ministries of the 
GOYCI'huIlcItt of 111dia (other iliin (lie Ministry of Dfencc) and by 012 Central Authorities (other thau tho Administration of Union Territories) 

iJ 

r 

j t1J r 	QL 

Fi'r, 	26 	j 

f•cri 

kk7VTrru 	TIT IfS 'tt 	3, 	Tr' 	(i) rçr 	1949 ; 	953 TRi 	 frr•i 	12-10-96 Tt 	Tr rrnrfi z 	. 129 	frrftrr 	r- T&r ftzrr nrf :-- 

(i) 	q;ir 5r 	rY" 	ri 	; 	rrr 	nr "rr 	' 	'r 	rr 	Irrrci 	f? i 	ççr1 
(2) 	RITIq ii 	 cR 	TrrRr" t "rrrrr" 	s'r 	nfi 	r Irr 	arrc 
() 	rTT 12 	'1f1Tf 	'r 	 rK 	afT-, 1r 	nr 	cnu qua 

liftrftic 'ir 	fr ;i T:-- 

. 	. 	r k 	, l'cii 	f:i7c 	ri1 	• 	rrtfr? 	ft 	sur. r K, srRrikqfkr 	qK  zrr4K,r 	r -f9 rr 	frfqj5 ff 	f fc 	irr 	crr 	rY? 

'rTlrrr 	TRt 
290G1/96-- I 

3 

(257!) 

ALLOut;:01ler LtBusiiness) 
Govt. of Iidia 

Department of Publication 
Civil Lines. Delhi-54 

. 	.(. 
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r1-cj[i 	U'1I(UF 	 r 	ntcrur 
rr ;T/a:1r T'T1 (l/1t 	T.fl 	II1:r iri- 

() 
(1) 	r 	1rrftrr 	flR 	 c 	LIRvT 

fart 1640-2900 	a. ZU 	 9fl 

	

ZtTr r 	 lT 	1rer1ir im c( 

qr 

1400-2300/2600 K,  . 

T( rfIZ T(T 1TZftRT iMT 

	

() 
+TRñ 	Icfl/R I'ti 	rt / M41 ZT  

qfU f ~zr q 	47 	ir.r 	t 
ftr 6 	frrrr 	r< wrrz 	qu 

tTMFU, fr&l7 	iitr 
zTr f4T. r 1t1 71t 	7jr/Fq41r1r 	1 

ir z:q 	thth 	-rtr q7,  q- 
UiR'RPTT fPr zfc 

cç-fj 	ftt 	Tf t r{fr9rR T? 	 TT 

rrq flr 	crr 1ntr 

	

k zir 	frcr rrP 	;r 	56ztq T 'fat6 rY 
tfti) 
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919f 	 fttT tTT 5 TZTT t 'u 	rrrq 
------------------------------------------------------- 

[r, 	41/15/96--7. t
. Il 

rfr. 	f9'r 	(tv. 	ft.) 

Method of recruitment, age limit, qualifications etc.-
Thc methtocJ of recruitment to the said post, ttgc limP, quali-
iications and other niaUers melating thereto sh:ttl be as spcci-
(lcd in columns S to 14 of the said Schedule. 

Disqucil ification.—No person, 

(a) who has eniered into or contracted :1 marriace with 
a person having a spouse living, or 

(h) who, hiavimct a spouse living, Ims entered into ot 
cond ructed cm marriage \ViI Ii any person, 

shall be eligible for mppoidcititcnt to the said post 

Provided ticcit Cciii ral Government, if s:mlishicd I hat such 
nccmrriage is pe run issible tinder the lcrsoitcml law npplicriblc to 
auch PCISOO and the oilier party to the marriage and thtmml 
thcrc arc other grounds for so doing exempt any person (room 
the operation of this rule. 

Power to relax—Where the Centnch Gus'eritmcrtt is  of  
expediurcit so to do, it 

Astt Ccntu1le Business) 
Govt of India 

Department of Publication 
Civil Lines. D1hi-54 

New D dii, the 26th November, 1996 

G.S.R. 546.—In exercise of tic powers conferred by the 
proviso to article 309 of the Caistitution, the President here-
by mukes the following rules i egulating the mcthod of re-
cruitment to the posts of Assinnt Director (Scientific Aids) 
md Deputy Assist.iitt Director 1 l'ohicc Science) in the North 
Uastern Police Academy, 6am pain namely 

Short title and consrnrncenccnt.—( I ) These, rules may 
be called the North Eastern I'olicc Ac:cdecny, Bat ipani AssiS• 
ant Director (Scientific Aids) ;c mcd Drepu iv Assista iii Direc-
(or (Police .  Science) Recruitment Rules, 1996. 

(2) They shall come into force an the date of their publi-
ration in t he Otticial Gazette. 

Number of post, classification and scales of pay,.—_'ihe 
number of the said post, its classification and the scales of 
pay ottached therm :o shall be snecific in columns 2 to 4 
oh the Schedule 	m  ctncaed 	o 	.hicse ride 



 tmd 

order, Lie reasonS to be recorded 	'riiifl 	arid 

nsiiltaiiOil wilt the U clot lublic Service 
(omitti5Sl0 	

provided 
for the Scheduled Castes Scheduled Tribes. 

with the orders issucd by the Central Govcrl1n1l from time 

cruX any of thC 1I 0" ISIOIIS t these 	Ics 	dli 	SrCCt (If 	
Ex.scrViCefltCIt and other c:ctegrk of persOriS in ttccord4C0 

dass or categOrY c 	

lime ic 	thiS regard. 

SCIIEDULE 

Nae of the poal 	aib'r ci 	Csiatt0l 	Scale of pay 	Whether selcc- 	Age limit for 

tion or no 

cs1S 	

n - 	direct recruits 

m 

 

selection post 

2 	 3 	 4 	 5 	 6 

-----------.-----.--.- ---- -- 	 ------- 

I. Assistant Di 	
Ganeral Central Rs. 2200-7528°° Not 011ltcabIc 	

Not applicab'e 

(Scienti1te 	
(1 96) 	Services Group 	EB-1004000 

'ubjcCt to 	A, Gazcüéd, 

v a elation 	Nb h_Ministerial 

. 	

lCpfl(lCtut on 
\VorklOalt 

	Vy 

Whether benClit of 	UdaCati0h land 	Whether age and 	Period of 1trobatiott, MethOd of rccl'0 1 1 

added yearS of SC. vco 	oilier qli11CtlO05 	ducati0fll uali- 	if any 	 meal vlietltCF 

adnhiSS0 
under role 30 requiecLt for direct . 	

ftcaiolS prescribed 	
direct reel 0illI 

of the Central Cisil 	rcruitS 	
lor direct recruits 	

or by deputation! 

Scrvice (lcdn) 	
will apply iii the 	

transfer nd 

Rulc; 1972 	
cOse of pronlOtCeS 	

p ercentage of the 
to be allc ics 

filled by vat'inU' 
ni c tho d s 

7 	
S 	 9 	

10 	 II 

---

-. ----------.-- ---- --------------- --- 

Not appliCabl0 	 oi 1Pliebl 	Not applicable 	Not applicab1e 	Transfer on 
deputatiofl 

In cae f rccrUidl1 	b )rôtfldti0n/ 	tat10tinSf 	grades 	If a Departmental 	Ciictu111sts in 

from which 
prOuiC 	1 d utati0nhu11 to be made 	

pi'omOtiol Commit- which the Union 

tee existS, what is 	Public SC 

its eoinpOSili0 	Comlniss iOt) is to 

be. 
making f 6CTuitlllcilt 

14 

12 	
13 

 

Transfer on Defi 	iou: OflcCrS under the Central/State GovtS.! 	Not applicable 	ConsultilttOfl with 

Union Territ0ri 	

Utiot1 Public 

(a) (i) Holding u;lo0uS posts on regular basis; or 	
Service ComnliS 

cidLir service iri pOsts in the scale of 	
sian ncccsarY. 

Rs 2000-300 or equivalent: or 	 - -th 
with 7 )'eirr 	ul:ir scrvtcC in poStS in the scalc of 	t 

R. 1640 - 	 r equivalet; and 

AsLun)t~;_0 er (Busina"Zs) 
Govt of Ifldia 

Department of Publicatio .17  
(i551 i 	fl..1L 	4 



2 

(b)Possessing the a. 	1 a tons and cxperjence: 
Seii:r Secao :I 	i or equivalent with Physics,! 

atiS as StibjCi't (s) olsiudy: 
TIn 	yin rs p' c 	n :ice in a Forensic Science 
La 	nie;y 

(Period old c.. 	ion .. 	Jig )d of deputation in another cx- 
cadre posi 	imirk let)' dng this appointment 	in 	the 
same or si, of the Central Govt. 
shall orJi;. 	no :ccci: years. 	The 	maximum 	age 
limit For a 	itime jra . it 	deputalion shall 	bc 	not 
xcCdiiti 	:b) )5 i 	In 	1  il g 	 iate of 	receipt oF applica- 

tions). 

3 	 4 	. 	S 	 6 

2. Deputy .. ,;t;inl 	3 	 Gcneral Central 	Rs. 2000-60- 	Not applicahic 	Not applicable 
Director (Police '  99 , 	acrvices 	2300-E13-75- 
Science; 	:;uHe 	varia- 	Group-B 	300- 100-3500 

dent 	Gazetted, Non- 
Ministerial 

N 

7 	' 	 .. 	 9 	. 	0 	 11 

Not applicable 	iU1 al 	cable 	Not applicable 	Not applicable 	Tianslr on deputation 

LI 	 14 

Transfer on Depu tattottO!liccr. ..: lhc Cotrl/State Govts./Uiiion 	Not pt  ca ble 	Consu ballot 	with 
Terriiories - 	. 	 Union Public Service 

Commission necessary 
(a)(i) I -bIding 11i1 lognu. 	ots a 	egnlar basis; or 

with thrcc years re,iar scrv.; In posts in the scalc ol Rs. 1640-.. 
290.0 or ccjn valcii 1; or 

with 8 years regular service . posts in the scale or Rs, 1400- 
2300/2600 or equivalent; and 

(b) possessing 3 years P .ds.,iei1 	xperiencc in the application of 
Indian Penal CoJcCt tine! Procedure Code/Evidence Act/ 
Minor Act' and allied inatters on Police Science and crime 
investigation. 
(Period of deputation eluding period of deputation in another cx-
cadre post held inined ely preceding this appointment in the aiiie 
or some other orgartue iton/deparment of the Central Govt, shall 
ordinarily not to c.\ce0 thrcc yL, i tvs. The max iinum age limit for 
appointmcui by r nsa. -  ut dep,iation shall be, not exceeding 56 
years as on the ctosi -; bite of Leipi of applications.) 

[F. No. 4/15/96-NE-J1J 
Smt. L. Tochhong, Dftector (NEC) 

A01rs8) 
Govt f ra 

	

eptmCI1t 	Poblication.  
Civil Lines. Dei.hl-54 

ç. 



Government of india Oe 
) 	

North Eastern Police Academy 
Umsaw, 793 123, Umiarn, MeghalaYa 

iEPA/Apptt(ADSA)I61'99l' 	
Dt. Umsaw, the/2Mar 04. 

To, 
The Deputy Secretary 
Union Public Service Commission, 

Dholpur House, 
Shajahan Road, 
New Delhi- 110011. 

Sub :- 	

Selection of Assistant Director (Scientific Aids )on transfer on deputation in the 

scale of pay of the Rs. 8000-275-1 3,500/-p.m. 

~k` 

Sir, To fill up 1 (one) post of Assistant Director (Scientific Aids), advertisement was 
made in the Employment News issue 21-27 June, 2003 and also circulated Central/State/UTS 
Governments. In response, 1 (one) candidate has submitted application for appointment on 

deputation basis. 

It will be seen from the enclosed statement that Shri P Sharm, SSA of NICFS, 

Govt of India, Ministry of Home Affairs, Delhi has more than 20 years of working experiene 
in the filed of Forensic Chemistry in the National Instt. of Crimonolgy and Forensic Science, 
therefore, he is eligible as per notified Rectt. Rules and his case is recommended for selection 

on deputation. 

Proforma for selection of officer for appointment on deputation duly filled in is 

forward herewith along with other relevant papers as per the details given below — 

Proforma showing the names and qualification possessed by the candidates those 

prescribed in the Recruitment Rules, P-81/c 
Check List for deputation/absorPtion P- 82 to 84/c.. 
ProfOrma referring to the UPSC, P-85 to 87/c. 
ApplicatioflS/BiO data received from the candidates in original, P-88 to 94/c. 

ACR for last 5 yrs in r/O Shri P Sharma, SSA — P-95 to 99/c 

Copy of the advertisement in the Employment News, P — 100/c. 

Vacancy circular all over India, p- 101to 106/c. 
Notified Rectt. Rules for the post of Asstt. Director 	P-107 to 112/c. 

This year t1ere 2(two) Basic Training Courses in respect of Sis & DySps of 
N E Region are going on and there are already 104 trainees & 26 more are expected to resume 
training shortly. But, this Academy is facing acute shortage of staff as most of the posts in 
officers grade are presently lying vacant despite our best efforts to fill up on deputation basis,4s a 
result it has to depend on the Adhoc appointees/Guest Lecturers on payment of suitable 

honorarium. 
This arrangement is neither adequate nor technically correct. 

As such, it is requested that the selection of Assistant Director (Scientific Aids) 

on deputation may kindly be made at the earliest. 

Yours faithfully, 

(u,I 
Director 

Eñcio a.s.a. 6)c 	• 



l. 	Namcof,Offjeer Present 	Post Essential 	Qualifications Eligibility 	Service Whether Biodata Remarks 
.1 held 	with 	date In terms 	of scale C.Rs Eligille/ & scale of Pay of pay Complete Ineligible 

and Pay therein (Required 	(Possessed b' officer) 
li

he 'I  reason 
sper R.Rs.) Reqd. as per R.R.R 	Possessed Receipt thereof. 

by the 
Officer  

shri P 	Shariii;j S.S.A l.Senior Secondary i.B.Sc. Transfer on More than Yes. YCs(jii Elitible 
5/9/1955 (Chemistry) CertifIcate or ii.AIC (AIC by examination depu ta tion 13 vrs. in copies original) 

w.e.f. 3.189 Rs. Equivalaent with is recognised as cquivalcnt Officers under the the scale of enclosed 
5500-9000/- Physics / M.SC. in Chemistry with spl. Central 	/ 	state Rs. 5500- 
Basic Pay Rs. Chemistry/Biology! Papers. Govts/Uts. 9000/- pHi. 
7025/- Matliniatics as Analysis 	of dnigs a.(i) 	Holding 

subject(s) of study.. & Pharmaceuticals. analogus posts on 
23hrcc years Analysis connected regular basis or 
Practical experience vitli 	Forensic (ii 	with 	3 	vrs. 
in a Forensic Science Chemistry rcgular 	service 	in 
Laboratory iii. 	Ph.D 	(Sviionpsis 	of posts 	in 	the 	scale 

thesis submitted to Punjabi of 	Rs. 	65001-- 
University. 	Patiala 	to carry 10500/- 	or 
out 	research 	work 	on 	the equivalent or 
topic 	(r::.cro -chcmical 	and (iii) 	with 	7 	vrs. 
toxicological 	studies 	of regular 	service 	in 
modern 	tranquility 	dnigs posts 	in 	the 	scale 
relatcd to phcnothiazines of Rs. 5500-9000/- 

or equivalent  

(T.Paclivaii) IPS 
Director 

\ 

I 

/PROFORMA SHOWING NAMES & QUALIFICATIONS POSSESSED BY CANDIDATES & THOSE PRESCRIBED IN RIRs. 

u icu as uie sianenienr Sflowt rip mauor/mjnor penalties 	. 	p respect of candidate dnirina ket in ............ 
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Government of India 
North Eastern Police Academy 

Umsaw, 793 123, Umiam, Mehalaya 

2C' 

( I  

No.NEPA/App(ADSA)/6/99/ 
	

Dtd. Umsaw, thepril,04. 
To, 

Shri Amar Nath, 
Under Secretary, 
U.P.S.C, Dholpur House, 
Shajahan Road, New Delhi- 1 tO 011. 

Sub :- 	Transfer on deputation to the post of Assistant Director (Scientific Aids), 
North Eastern Police Academy. 	 p. / 

Sir, 
While referring to your letter F. No. 3124(18)/2004-ADT-3 dtd. 

31/3/2004 and annexure thereto, I am to state (parawise) as follows 

Recruitment Rules for the post of Assistant Director (Scientific Aids) 
was notified vide F. No. 4115196-NE.II dtd. 26/11/1996. Basing on the notified 
Recruitment Rules the post was advertised through Employment News and circulated 
all over India on following occasions 

Dec-1996 
Oct-1997 
Nov.-1998 
Oct-2002 & 
June-2003 

But due to non- availability of the suitable candidate UPSC turned 
down the case on 2 occasions & one occasion by NEPA itself. In response to 
advertisement dtd. Oct 2002, this office received one in-complete application in respect 
of Shri P Sharma, SSA(Chem.),NICFS, Delhi, therefore, this case was not referred to 
your deptt. post was re-advertised during June 2003 but there was no response from 
any quarter. Finding no other alternative way, NICFS, Delhi, was approached to send 
the Bio-data along with last 5 yrs ACRs etc. of Shri P Sharma. On receipt of the Bio-
data and ACRs , the case was referred to UPSC for consideration. 

Despite our best efforts the post in question could not be filled up on 
deputation compelling this institution to resort to ad-hoc appointment by way of 
breaking service from Nov. 1997 onwards and is continuing. 

So far as the statement showing major/minor penalties imposed in 
respect of candidate during last 10 years is concerned, this office has written to the 
deptt of NICFS, Delhi to submit the same immediately. On receipt of the same will be 
sent to your department. 

Please refer para 1 above. 

Yours I'aithfully, 

-x - 
( T Pachuau,IPS) 

,,.., Director 
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Govt. of India 

Ministry ol'l tome Afl'a s 
Umsaw Umiam : 793 123 N.h:ghalaya 
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130 11 .'X-Fsu/Vol'l,,/ 	/ 	j. 	 Dtd." 	March'99 

/ 
The Joint Secretary (N.E.) 

/ 	 Ministry of Home Affairs 
Govt. of India, New Delhi 

/ 	 Sat) ... 	 I'roposal for Amendment of Recruitnient Rules of DeDuty Director (Indoor) / Assistant 

/ 	
Director (Scientiflc Aids) / Denuty Assistant Di ector(PoI ice Science). 

Sir, 

It is to inform you that the North Eastern Pohce Academy which was set up at Barapani, 
in the year 1978 based on the proposal almost entirely in line on the recommendations made by the 

Gore ('omlirittee on police training. It is facing a serious crisis in getting suitable faculty support for imparting 
trainine to the basic DySP (Probationer) I Sub-Inspector (Cadet) oe civil 1)01cc of the North Eastern States. The 
present crisis, in addition to other reasons are due to the impractici Recruitment Rules which in the present time 
have become unattractive to invite suitable trainers on deputation from either police / judicial services / retired 
Armed Force Personnel. Moreso, NEPA being located in far North east / Isolation from nearest town which is 
about 25 Kms. from Shillong and also with the present turmoil in North East, there is less attraction for officers 
from the other states to opt for these jobs. You will agree with me that for training the police officers of the states, 
we require Civil Police Officers as trainers besides other faculties from the other branches. I would say without 
hesitation that the best suited trainers would be the officers who have served these North Eastern State and having 
fl(Ij experiences. 

It has been our bitter experiences, that even et1ing reIned person, as a guest lecturer / 
consultant is difficult as the incentives is not very attractive. The :thcr drawback for not getting the state police 
ofhcers is (he disparity in the scale of pay in the same training centre. Where officers from Central Police 
Oranisatioris (('P0's) like CRPF / BSF draw their central pay, th state police officers arc given th,ir state pay 
with :iezligihle oercelltage oldeputation / training allowance - 

Hence, it is for these cumulative reasons that on number of' occasibn against the advertisement 
of the posts, the response from the Civil Police was nil. As such hesc posts of Civil Police officers have been 
tilled up from ('i'O's to keep the post existing. Against the two pwii of Deputy l)irector, there is only one police 
officer of' rank of' Addi. Supdt. of I'ohcc (Dy. Director, Indoor) ho is also to ' repatriate soon Even all the 
posts of .'\ssistaiit l)irectors Zlying vacant for want of' suitable "alunteers. Also against the 3 (three) Posts of' 
Deputy ,\ssistanl l)irector, I (one) post is filled up by Central Reserve Police Force (CRPF) officer and other 
tilled up by the officer from National Crime Record Bureau (NCR:3). The officer front NCRB is also l'ikely to be 
repatriate on May '99. One post of' Deputy Assistant Director is lYing vacant f'or suitable candidate Thus, the 
Academy will be leil with no officer aIer their repatriation. 

The post of Assistant Director (Scientific Aids) which could not be filled up for the last 7 
(seven) years inspite of several wide circulations is managed on ad.toc appointment basis. The faculty of this post 
is required to train the trainees about the utility of scientific evidence in Crime Investigation. This subject needs to 
be given more wcightagc in traitting the basic officers, especially when the crime are becoming more 
sophisticated in the present time. It was quite astonishing that this rost which required to train police officers of' 
the rank ot'DvSP who are mostly post graduate. The essetnial quali :ication in the approve RJR of the said post had 
been kept as passed 0+2 qualifications. This certainly requires ifl amendment as far as the qualification and 
recruitment is concerned. The recruitment for this post also bein very selective (transfer on deputation) only 
needs.to he more broad based and as such the earlier proposed R/R needs to be revised to include field / service 
from where suitable candidate can he recruited. Here I strongly reiimmend the provision of direct recruitment as 
prevailing in the recruitment rule of Assistant Director (Lecturer) NLPA in similar scale. 

Contd ..... 



(2) 

-ihis year the Academy is having the responsihi I ity of training about 100 (hundred) trainee 
officers of' the 7 (seven) North Easterit States for the Basic Course which would last for complete 12 (twelve) 

Reside this Basic Course we have the commitment to tain ln-servicofficers in many other course \ 
u. during different period of the year. The North Eastern Police Academy cannot shun this great 
respo. ,ility on the ground of' lack of adequate trainers. Further, the shortage of trainers as felt every year due to 

impractical P.1k which does no longer attract willing and suitable tiainer, is greatly hampering the training in the 
Police Academy and as such the existing proposed R/R needs to be revised / amended to include field / service 

from where suitable candidate can be recruited. 

I 
Therefor, there is an inescapable requirement for amendment of RIR so that we may get suitable 

l and willing police officers to be appointed as trainers. Having, no other additional mode of procedure for 
appointment to select trainers for the police training institute, it wDuld be advisable to make an effort for broad 
basing the selection procedure of selecting state police officers / other experts with adequate field experience 
which is essential for the Police Training Academy. 

it is therefore requested that Department of personnel and training I the Union Vublic Service 
(niunlIssion ii;iv kindly approve making necessary amendments in the earlier k/It permitted by Governn:ent of 
India, M mist iv of' Personnel, Public Grivanccs and pension (Department of' Personnel and 'Fi'aining) 
OM No, I 4(1 I 7/ 2/97-Esit (RR) dated the 25th  May, 1998. We pros ose to amend the k/k to make it more l)road-
base 1w including the enclosed additional mode of'recruitn:enl as indicated against the post. 

lwould further like to add that in addition to th amendment or recruitment rules of' the post 
indicated, if' the exist hig provision for re-employment l'or the Armed lorce Personnel, could also be extended to 
the State Police officers in the post of' Dy. Director (indoor) and Dv. Asstt. Director (Police Science), we may get 
state police oflicers who have taken voluntary retirement / willing to take voluntary retirement for re'employment 
for the said posts Ilere I would like to make a mention that any Armed Force personnel tligugIi possessing a 
Degree in Law cannot teach civil police related subjects in the Indoor training as their job is totally inconsistent 
with the department related to. Hence, at any gvcn point of time we can never get such it candidate for this post 
from the Army. 

It is therefore requested that UPSC may please be moved lbr approving difl'ërcnt mode of' 
recruitment, as given in the proposed Recruitment Rules. The provision of re-employment of State Micp officer 
upto die age of' supernuation with reference to Civil post could be kept as an additional means f'or selection on 
failure of' Meiling suitable candidate by transf'er on deputation / r'-eniploynicnt as laid dow:: for Arnied Juice 
I'ersonriel 

I. therefore propose to till up the above sanctioned posts by the method' of recruitment as 
indicated against these posts as per revised annexure - I (A,13,C) which Iltay please be appi'oved and ititinmated. 

Yours faithfully 

(K K JIm, II'S) 
Director 

('opv to - 
tinder Secretary (kR.) UPSC, Dholpur I louse, New Dcliii for inf'orinatibn. 
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0 
North Eastern Police Academy 

1 	 Government of Tndia 
Ministry of Home Affairs 

Umsaw : 793 123 Umiam : Meghalaya 

/No NEPAIAPPft(ADSA)/6!99// 	 Umsaw, theh, June'99 

/ 	ORDER 

Shri L Shyam Kumar is hereby appointed as Asstt. Director 
(Scientific Aids) on ad-hoc basis for a period of 179 days with effect from 
the forenoon of 18/6/99 to 13/12/99 afternoon or till a regular appointment 
of Asstt. Director (Scientific Aids) is made which-ever is earlier, in the 
scale of pay of Rs.8000-275-13500' p.m. plus other allowances as 
admissible to the Central Government Employees from time to time. 

The ad-hoc appointment however will not make Shri L Shyam 
Kumar entitled to claim any regular appointment. 

(K.á1ia) 

Memo.
( 	ector 

—4~  No. NEPAppft(SA)/6/99// 	Dtd. Umsaw, theth, June'99. 

i) 
\ I  

}The matter relating to the 
} selection of Asstt. Director 
}(Sc. Aids) is under process 
} and likely to take 
}some time. Services of an 
}Asstt. Director (Sc. Aids) is 
}essential in view of 
} ongoing training programmes 

Copy to :- 

The Director (NE-il), Govt. 
of India, Ministry of Home 
Affairs, New Delhi. 

The Under Secretary, UPSC, 
Dholpur House, Shajahan 
Road, New Delhi. 

The RPAO(IB), Shillông-03. 
The A/cs Section, NEPA, Umsaw, Barapani. 
Shri L Shyam Kumar, Asstt. Director (Scientific Aids) - for 
information & necessary action, p1. 
Personal file. 	 I 
Office orderfile. 

/ 

/ 	 (K.K.Jha) 
Director 

U 	#A#R#T# 
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EN 12/83 

,, , 
/ 	 Government of India 

' North Eastern Police Academy 
Umsaw, Umiam-793123 

.(Meghalaya) 
One post each of Deputy Director (tndoor) in the scale of pay of As. 10,000-325-

15,200/. p.m., Assistant Director (Scientific Aids) in the scale of pay of As. 8000-
275-13,500/-p.m., 2 (two) posts of Assistant Director (Law) in the scale of pay of 
As. 8000-2751 3.500/.p.m. & 2 (two) posts of Deputy Assistant Director (Police 
Science ) In the scale of pay of As. 6500.200'10,500I-p.m. are required to be 
tilled up in this institution as per details given below 
1. Deputy Director (Indoor) 
Method of Recruitment 
Tansfer on deputation (inciuding Short Term Contract). 

From amongst officers of Central/State Police Organizations 
(a) (I) holding analogOus posts on regular basis; or (ii) with 5 years regular 
service in posts in the scale of As. 8000' 13.S000r equivalent, and (b) Possessing 
3 years' experience of Teaching/Training in Law in Police Training institute, or 

Indian Police Service Officers/Officers of State Judiciat Service 
(a) (i) holding anatogous posts on regular basis; or (ii) with 5 years regular 
service in posts in the scale of Rs.8000- 13,500 or equivalent; or 

Officers under the Central/State Governmenls/nion Territories/Colleges of 
Recognized Universities 
(a) (i) holding analogous posts on regular basis; or (ii) with 5 years' regular 
service in posts in the scale 01 As. 8000-13,500 or equivalent or (iii) with 8 
years' regular service In posts in the scale of As. 6500-10,500 or equivalent; 
and (b) Possessing the following Educational qualifications and experience 
(i) Degree in Larv from a recognized University or equivalent with 3 years' 
experience of teaching Law subjects In an institution/College. 
For Armed Forces Personnel 
Transfer on Deputation/Re-empioyment 
The Armed Forces PersOnnel of the rank of Major and above who are due to 
retire or to be transterred to reserve within a period of one year and possess 
Degree In Law from a Recognized University or equlvatent with 3 years 
experience of teaching Law subjects In an Institution/College shall also be 
considered, if selected, such officers will be given deputation terms upto the 
data on which they are due for release from the Armed Forces; thereafter they 
may be continued on re-employment terms. In case such eligible offtcers have 
been retired or have been transferred to reserve before the actual selection to 
the post Is made, theIr appointment will be on re-employment basis (Re-
employment upto the age of superannuation with reference to civil posts). 
(Period of deputation/contract including period of deputation/contract In another 
ex•cadre post-held Immediately preceding this appointment In the sane or.some 
other organlzationldepattment of the Central Government shall ordinarily not 
exceed 3 years, The maximum age timit for appointment by transfer on deputation 
(including shorfterm contract) shall be not exceeding 56 years as on the closing 
date of the receipt of applications ). 
Period of probation 2 years for Armed Forces Personnel Re-employed. 
2. Assistant Director (Scientific Aids) 
Method of Recruitment 
Transfer on deputation 
Oiticers under the Central/State Govls.1UT5. 
)a) (I) holding analogous posts on regular basis; or (ii) with 3 years regutar 
service In posts In the scale of As. 6500-10,500 or equivalent; or (Iii) with 7 
years regular service In posts in the scale of pay of 5500-9000 or equivalenf; 
and (b) possessing the foilowing qualifications and experience: 
(i) Senior Secondary CertifIcate or equivalent with PhysIcs/ChemIstry/BIology / 

Research & Development Organisation 
not Baliietice Research Laboratory, Sector 30, Chandlgarh 
Ito, the post mentioned below: 	- 

of Post 	Pay Scale 	Ouaiitication 	 'Age Limit 

post 	3050-75-3950- Senior Secondary School Certificate 	18 to25 years 
served 	80.4590 	recognized by the Central/State Govt. 	(relaxabte 10 

'R,(rysiceily 	 Typing Speed Accurate speed of 	years for PhysIcal 
rdpped 	 typing in Hindi at the speed 25 words 	handicapped) 
I car'\

,ent).

per  minute OR accurate speed or 8000 
rarin key depressions per hour forData entry 

fl Computer. 
min DesIrable : Knowledge of Computer 

1180 operation or pass in Computer Course at 
.rbilir 0 Levef. Preference will be given 10 
40% 	candidates having knowledge of both 

Hindi and English Typing. 

IHE POST ..................................................... -----------------
(WRITE THE NAME OF POST APP(ED FOR) 

'rsI 	 \ 
ama 	 . \ 	 Latest 

\ 	 Photo to 

SCIST/OBC (if yes, tick the concerned and also attacP\certificate) 	be pasted 

,sucally Handicapped? if yes, mention degree/category t,,,disabIlify 
ondunce. 	 \ 

if appticablo (please tick mark) Computer 	Typewriter 
ShOrt 

ardJ 	 Year of 	Compulsory/Elective 	?/ of mar\s 	Div/Class 
nuveusity 	. 	passing 	subjects 

or from Xtf, Standard onwards. 
and Name of Employment Exchange. 

a urtlormatuon tarnished by me in the application lorm is correct. 
Sig\o1plicant

a r,n merit Only be celled br interview and others may assume thaI the
merit fist and no correspondence will bee lertained in tIes regaid. 
r will bo out rightly ralected. 

 

. 	.................  

Employment News 21 -- 27 June 

Mathematics as subject(s) of study. (II) 3 years practical experience In ForensIc 	' 
Science Laboratory. 
(Period ofdeputation incluglrrg period of deutaUon In another ex•adre poet 
held-immediately preceding fhis.appolntme'ut in the sante or 1pme other  
organIzation/department of the Central Govt tirail pdlnarlly fbi fp eXcead 3 
years. The maximum age limit for appoIntment b.transf 	on 	epdjo 	efsan  
be, not exceeding 56 years, as on the closIng dataf receIpt of applIcations,) ; 
3. AssIstant DIrector (Law) 	. , . 	. 
MethodOtRocruitlneni 	•-- 
Transfer on deputaUon (incIUdiI% 	Short-Term Con,t).  

the Central/State Go'tsJre00gntsed UntreIfar/Tr&ng 

. 	, 

Officers under 	 lnatttuta 
recognized by the CentssVStato Governments. • 	 . 4,'• 

• (i) holding analogous posts on regular basis; or (II) wftto59 year,' regular • 
service In posts in the scale of Rs. 6500-10,500 or equlvale- . . 

possessing the following educational qualIfications and °>arienc 	: AI 
Essentlaf : (I) Degree in Law lrdfrr a recognized Univsralty 	 (if) 
Two years experience of teachingtaw in an institution/Cottage. . 	.';. 
For Armed Forces Personnot 	• 	 . 
Transfer on deputatiort/Ae-employfflenl. . . 
The Armed Forces Personnel of ti 	rank of Second Lieutenant arId 	 --- 
are due to retire or who are to betrarrsfarred to reserve vWthin a pam01 one ' 
year and having the raqubsute quatifhcaflon and experience prescribed Sil WW 

 

be considered. Such person woUldbegjyQn deputation terms uplothe c, an  
whIch they are due 10 release trorri the Armed Forces., thsreaflet they m. 	" • 
continued on reempbOyment. In case by the time the seioction procesi is flnati.,, ' ' 
the Armed Forces Personnel retire or age transferred to reserve, they may 
appointed on re-employment, if selected. 	• 	 '. ' 	. • 	, 	- 
(Period of deputation including poriod of deputation In another es-cadre post. - 
held immediately preceding this appoIntment In the sante or come other 
organizaflon/epartrraenf of the Central Government ehali ordirwlly pot to exceed .  , 
three yeas. The maximum age limit for transfer on deputation,(lnc(uding short 
term contract) shall ba, not oxceeding 56 years, as on the closing date of receIpt 
of applications). 	 . 	 ' 
Period of probation : 2 years for Armed Forces Personnel re-employed. 
4. Deputy Assistant Director (Poiic.'Sclence) 
Method of Recruitment 
Transfer on DeputatIon  
Offlcers of the Central/State GovtsfUTa 	' 

(I) holding analogous posf onregUter basis; or (II) with three yeas regular 
service In posts in the scale of As. 5,500-9000 or equIvalent; Or (ill) with eight 
yeas regular service in posts in the scale of As. 4500-7000/ As. 5000- 8000 or 
equivalent; and _,, . 	I 

possessing three years profeulorioi experIence In the application of IPC/ 
CrPC/Evidence ActiMinor Act and'alIia 	matters on Police Science and Crime 
investigation. 	 - 
(Period of deputation including period of deputation in another ax-cadre post 
held immediately preceding this appoIntment In the same or some other 
orgrrizatort/department of the Qantral GcvL'shall Ordinarily not (0 exceed 3 - 
years. The maximum ago limit for,. appointment by transfer on deputattorr shall - 
be, not exceeding 56 years, as on the ctostng date 01 receIpt of applications.) 
Application along with Bio-data should reach the undersigned wf çhfn 60 days 
brom the date of publication along with last 5 years confldentitil reports. While / 
forwarding applications it may kindly be confirmed whether there Is iny vigilance 
case and disciplinary proceedings 'elthe.r pending or contemplated agalttaf any 
of the applicants. Applications which' are not accompanied by the relevant 
particulars or otherwise inconrplete or"recelvod after the last data Is over, will 
not be entertained. The candidates who apply for the post will not be allowed to 
withdraw their candidature subsequenfty. 

BiO-DATA PROFORMA 	(1. Pachusu iPS) 
Name and address in block letter: 	 DIrector 
Data of Birth (In Chrlsltars era) 	. 
Date of-retirement under Central/State Govt. rules 
EducatIonal Qualificalions  

S. Whether Educational and othar.qi.talificattons required for the post aç e satisfied. 
(II any qualIfication has been freaflad as equivalent to the one prescribed is the 
rules, state the authority for the same ) 

OualittcailorsiExperlence 	Oualiticatlon/Experience 
Required 	 possessed by the officer 
Essentlai(1) (2) (3) (4) 	- 

Pt ease state clearly wnether In the light of enirles made by you above, you 
meet the requirements of the post. 

Details of Employment, in chronological order, enclose a separars sheeL duty 
authenticated by your signaturol If the space below Is Insufficient 

Oftico insti. Orgn. Post oScale of of 
held 

17-- 
-  pay and 	I dtU..* 

basic pay 
, 

Nature of present employmenf i.e. ad.hoc or temporary or quasi permanent 
b,:, 

or permanent. 
In case the present employment is held on ddputatioru/cocrtract basis please 

state: 	 , 

The date of Initial appolnfmant  
Period of appointment on deputatiorticpntzacl 

(C) 	,aqn.ot the parent off ce/or,ganlzatioi' to which you belong. 
8. AdditIonal details about prxllnt Qmpioymaurt .  Pleas e s tate wheihe, worklng 

' undpr: 
Central Govt. 
State Govt 	- 

Traintng/lnstitutions recognzd by StteCnUal 	 - 

Recogrt'tzed Universities 	' 

(a) Atitonomous Organization/Public Sector Undertaking 	Nn 
'i'iye 11, Are you In revised scale of 	give he data from which the rsvlilo....j 

took place also Indicate the pre-rsvtsed scale. 
12.Total'emoluments per monut now drare. 

Additional information, it any, which y,wm4d like to mention in support4  fkq 
your suItability for the post. Errctono a separate sheet if the apace is Insuff)clar 

Whether botongs to SC/ST/OBC_,' 
t5. Remaris : 	 ' 	 Sigrralure of the cai'lidat.- 
Date:  
(i) 	lila certified that no vigilance case is perdurig/cor'rtemplarod against the 

• 	applicanf and he is clear froriri vigiIaiceare. 
(il) 	Integrity of the applicant is certilled, 

It is certified no minor/ms 	penalty has been Imposed upon the olflc.r 1' 
during the lash tO yosrs./ aSt 01 maor/mirIcr penalties imposed ron the 
otlicer during the last 10yes,rs.i3eriosedherewitJ'r. 
ACR dossier, original/attested phot000pies ol the ACRa of the appiicanf tor 
ho last 5 years are enclosed herewith. 

jv) 	II is cerlilied that the partio4ars furrahedty the officer are correct. 
(Headof the Ospa 	) 

EN 12/6 

j 

Defenc 
N 	Te. 
ulicaiins are nv 

0. 

Post\ 

Admrn 
Assistant 
A 
(hundi 
Typist) 

:a of Duty : Cl ligarh/Ramgarh Distt 

P\thappllddo 

 (Haryana). 
lucalions neatly 	edihand written on the ed application torm may be sent to the Director, Terminal 
a tics Research 	oatory. Sector 30, Chan6003O aiongwith axtestad copies of edi4cationat qualifications 
aronological ore Age & SC/ST/OBC certi thtn one month of the date of advertisement. Candidates 
ad for tes VinIer 	a will have to produce 	 dbQationat/ago/caste certificates at the time of -IntervIew. 
rdidates who a 	ready working In ehtr dvDQSU.we requIred to obtaIn No ob)ectlOn csUficate' 
ii thetr employ md atlach.thà sami wcatio4orm. 
crucial date-for 	'termination the age fim n 2003 \ 	. 	 Roli No....................

FORMA \ 	 , 	(Tg be filled by office) 
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MOST IMMEDIATE 
No.AB-14Ol7I2/97EsU(p.p) 

Government of India 
Ministry of Personnel, Public Grievances and Pensions 

(Department of Personnel and Training) 

North Block, New Delhi 110001 
May25, 1998 

OFFICE MopAJqJ)u 

Subject:-Elfik Ce,froJ Pay Comp,jirjo,, 's recommendations - Revision 
pjpjy-sca/es - Anientfr,e of Service Rule Re,'ujt,,ij Rides. 

The undersigned is directed to invite attention to the Central Civil Services 
(Revised Pay) Rules, 1997 notified by the Ministry of Finance (Department of Expenditure) on the 30 th  September, 1997 containing the decision of the Government In 
regard to the revised scales of pay, etc. The Government has decided that Ministries/ 
Departments etc. are required to take the following consequential steps to amend the 
existing Service Rules/Recruitment Rules on a priority basis:- 

(i) 	Substitjstinfi he e4s 	scales by revised scales 

The existing pay-scales may be substituted by the equated revised 

(

pay-scales now prescribed, straightaway, without making a reference to the 
Department of Personnel and Training (DOP&T)/the Union Public Service 
Commission (UPS C). In cases where deputation is also one of the methods of 
recruitment, the field of deputation which includes various posts should also 
reflect the revised scales of pay, in case there is no change in the eligibility 
service as per the revised guidelines. In cases where there is change in the 
eligibility seMce/fieJc of deputation, amendmeif to the rules should be 
undertaken. 

LfLeer of piy-sca 

From Part 'A' of the first Schedule to the CCS (Revised Pay) Rules, 1997, 
notificI by the Ministry of Finance on the 30th September, 1997, it may be seen 
that pre-revised scales have been merged into a single revised scale in respect of Grades S-5, S-6, S-7, S-8, S-9, S-12, S-13, S-15, S-19, S-21, S-24, S-26, S-29 
and S-32. In such cases the recruitment rules will have to be amended so as 
to provide for promotion from the feeder grade to the merged grade according 
to the revised qualifying service as per _xui-w'. 

(iii) Where there is anagmadmqn ofposts 

• In some cases the Fifth Pay Commission has recommended a higher 
pay-scale and not equated revised scale. 	Further, in certain cases the 
recommendations of the Pay Conunission are subject to fulfillment of specific 
conditions e.g. changes in Recruitment Rules, restructuring of cadres, 
redistribution of posts, etc. As per guidelines issued by the DOP&T, whenever it 
has been, decided to upgrade any. post action should be taken by the 
Administrative Ministry/Department concerned to reframe the Recruitment Rules 
therefor. As the eligibility criteria for direct recruitment or promotion or 

2/- 
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- 	 depu  
on a 	 er post will be different from those prescribed for a po 

vwcr I  
•., scale, it will be necessary to review the relevan 

cOlwiuis of the existing Recruitment Rules for the post for which an upgra& 
revised scale has been approved and to prescribe age limits, qualifications 
experience and eligibility service for prornotionjdeputatjon appropriate to th 
higher level. Such revision shou1d, however, be updertalcen in respect .pf Qpl ave

Rho  afrady beej app.roved by the Goveninit jji 
as Drescnbej has undergone a chang. Pending revision of the Recrujtmeiit Rules with reference to the pay-scales as approved by the 

Government, the e tin rules for the lower pay-scale may not be operated., 
(iv) ConseQue?th1cAi1g 

It will be necessary to make consequential changes in the Recruitment 
Rules/Service Rules so as to prescribe eligibility conditions with reference to the 
revised pay-scale3. It will also be necessary to review other columns of the 
Recruitment Rules/Service Rules where some minimum service in a particular 
pay-scale is prescribed for consideration on deputation etc. 

(v) i?epamenj p 	Comm Ittees (DPC) 

It has also been decided that where the scales have been merged, the 
existing DPC for the higher grade will be the DPC for the integrated merged grade. 

The method of recrujftnent of 'transfer' indicated in para 3.12.1 of the 
DOP&T guidelines dated the 18" March, 1988 may be substituted to read as 'A$ORpTrnr' instead of 'transfer'. Accordingly, the word 'transfer', 
wherever it occurs in the various instructions, guidelines etc on Recruitment 
Rules, may be replaced by the word 'absorption'. The method of deputation 
may also be refened to as 'DEPUTATION' only and not as 'transfer on deputation'.. 

(vii) 	In the DOP&T Oce Memoramium (O.M.) dated the 18 th  March, 1989 )  Column 5 of A.nnexurc.1 reads as "Whether Selection posts or Non-Selection 
posts". However, in terms of the DOP&T O.M.No.2201 1/5/91-EsU() dated the 
27" March, 1997 the method of 'Selection.' in the aforesaid column has now to 
be shown as "ekctJo:

Y_U
m..Sepjority or Seleptio1i by .merir. Necessary changes to this effect 	be incorporated in the Recruitment Rules/Service Rules. 

2. 	The Supreme Court in its judgement in R.K. Sabhar,vaj's case has ruled 
in favour of a change-over from the existing "vacancy" based reservation roster to "post"-based roster. Under the existing policy the determinjon of different quotas for 
recruitment is Vacancy-based In order to comply with the aforesaid Supreme Court judgenent, which has been implemented vide the DOP&T O.M.NO.3601J96..ESft 
(Res) dated the 2nd July, 1997, it will be necessary to amend the existing Service 
Rules/Recruittnew Rules under Column 11 of Annexure.! in the DOP&T guidelines 
dated the 18th March, 1988 to replace the words "percentage of the 'yacançj'. to be filled by Various methods" by "percentage of the 'p' to be filled by various methods". 

3/- 
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(L:;) ssistant Director (Law) 

flI::i...i: ii.:,1.r:: 	i11,:f :. ••..: 	
. 	 •..• 	 'it:. . 

t:u,t.iit. 	RUJ.crc. 	Ncr Lh.:.. :r':.L 
i,.:j .jI,:::Ici:.ri,:  

kLJ 	t.rr:. Lhe 	:rc;iIrict:i S  

IL) Deputy Director (Indoor) 

N: 	qnc 	N 	,.crcrt.jc;n:.  

ii 	ii3.ct:rrrI 	::. 	L. 	 iL 	I.c.r 	Fl  

i..:.,i.. 	.tJ 	:'! 	... I• 	. 	 : 1 	f.:i.:. 

I 	:t , l -,r• , r - . 	I. 	 .rrr..' 	liii,,. 	ir::::,...................... 

, i ,, OL.i I 
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(C) 	fl&pith.' flirPctAr (IndAnr) 
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grade of the post of Assistant.Director (Law) and Assistant Director (Law) kept as teder grade 
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fliref'tnr (T u') 

Memo No.A.i 5011/1 /88-E'VoI-1TT  

CODy to :- 

Y(1,Irc fithf 
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GOVERNMENT OF INDIA 

rtit,fcr 	c1 1r cT9 

MiNISTRY 01: pERSONNEL, .puauc GRIEVANCES AND PENSIONS 

3'R 7N.4m f'ciir 
DEPARTMENT OF PERSONNEL Et TRIwNG 

NEW DELHI 

S . ,  

,-( v&_ \ 

Dated the 3rd October,1989. 

OFFICE MEORANDU}' 

Sublect 	Procedure to be followed in ces whee appointment 
is to be made by transfer on deputation/transfer basis 
- consolidated instructions on. 

The undersigned is directed to say that the recruitment 
rules in respect of a- number of posts provide for appointment 
to the post by transfer on deputation (including short-term contract) 
and transfer. Instructions have been issued from time to time 
on the procedure to be followed in cases where appointment .  is 

to be made under these niods of recruitment. The various Instruc -

'forts have been consolidated for the facility and guidance of 
'inistries/DPartrnent$. A copy of the coflsolidated instructions 

is forwarded herewith. 

./.V. KESAVAN) 
DIRECTOR 

End.: 	As above. 	 I 

To 

MI hhi n istries/BCpartmCTt5 of the Goverrrn-.flt of India. 

/ , I . sI 

I.! 



Subir.t : 	Guidelines for prescribing 	transfer on deputation/ 
transfer as a method of recruitment and the procedure 
to be followed in cases where appointment is to be 
made by Transfer on Deputation (including short-term 
contract) or Transfer basis. 

1. 	Introduction 

1.1. 	I'he Recruitment rules for a number of posts provide for 
apIintment by transfer on deputation (including short term con- 

	

Sub 	 tract) and transfer. 	11 Transfer on Deputation' and "Transfer" 
are not synonymous terms. There is substantial difference between 
them. 	Under the provision H Transferll, the officer is regularly 
ahsrbed in the post/grade. 	Under "Transfer on Deputation (mc- 
'ding short--term contract)", an officer from outside Is appointed 

period by the end of which he will have to revert 
cadre. 	Under Transfer on Deputation or Transfer, 

ffxcr:rs having the requisite qualifications and experience  
In other Central Government Departments or State Govern-

mer,ts are considered for appointment. 	'Short term contract' tc also is in the nature of deputation and this method is followed 
when services of suitable officers belonging to non-Government 
organisations e.g. Universities, recognised research institutions, 
publi.c sector undertakings etc. are required for appointment 
to teaching, research, scientIfic or technical posts. 

1.2. 	In cases where the field of promotion consists of only 
one post, the method of recruitment by "Transfer on deputation 
(including short-term contract)/Promotion" is prescribed so that 
the departmental officer holding the feeder post is considered 
alongwith outsiders who have applied for appointment by transfer 
on deputation. 	This method is also known as the "composite 
r,e-thcd'. 	If the departmental candidate is selected for appoint- 
ment to the post, It is to be treated as having been filled by 
promotion; otherwise, the post is filled by deputation/contract 
for the prescribed period of deputation/contract at the end of 
which the d.epartmental officer will again be afforded an oppor-
tunity to he considered for appointment to the post. 

2. 	Recrutment Rules 

2.1. 	While providing for transfer on deputation (including short 
term contract)/transfer as a method of recruitment, the sources 
of recruitment (Central Govt., State Governments, Public Sector 
Undertakings etc.) and the categories and levels of officers (includ-
ing pay, scales) eligible for consideration including conditions 
of eligibility (i.e., number of years of service in a particular 
grade/sc]e) and the qualifications and experience required, if 

n hc'Ici he clearly specified in the recruitment rules. l)e 
mc o 	 should also be clearly indicated 

j ri the following standard form: - 

--'4 
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old 

"Period of deputati0nIContCt j ncluding the period. 

of dputatiO4C0ntrt in another ex-cadre post held 

immediatelY preceding this appointment in the same 

or some other or Kaflisatiofll partmeflt of the Central 
ears". Government ill ordinarilY not exceed .....y  

2.2. 	LateraindtUcti 
	of Armed Forces PersonnCl 	 civili an  

All 	M 	 e 1inistieS/0Partmt5 	should 	e xamine 	arid 	identify 

th 	posts in whch military experience, either in general or in 

a .pcific f!ield or posts, would be of distinct dyafltage and 

to rc,vide for suh experience as an essential or desirable uali 

fication. In respect of Group 'A' & 'B' posts reouired to be 

filled by trnsfer on deputation of Government servants belonging 
to more thai on service, a provision should be 

.
nade in the 

r
ecruitment ules,. whereby armed forces personnel due to retire 

or to be thnsferred . 

reserve within a period of one year 

and having ~the reauisite experience and oualifications can also 

be considerd for appciintrnent to such postS. The following 
provisionS for lateral induction of armed forces personnel may 
be incorporatd. in the recruitment rules of the identified posts 

In cal.lO (}AethQd of recruitr!?e 1 ) 

• 	or!ExYi 
Tranfer on deputation/rCmpb0Ymt 

in cdl.11 :. 

"For! Ex -Ser vi cern en 

Ira fer on de 	a tio/ re-em PlOY nt •  

to retire or who are 
"The Armtd Forces Personnel due  

to be tra9sferrèd to reserve within a period of one year and 

having reouisitC expvitnCC and 
. 
qualifiction5 prescribed shall 

given deputation 
also be considered. Such persons would be  
terms upto the date on which they are due for release from 
th Armed Forc; therèteT they may be continued on reetflPl0Y 

e  
ment". 

3. 

	

13.1. 	
When the field• of deputation for Group 'A' posts consists 

of Central 	ovCtnñent Group 'A' officers . only, prior c onsultation 

with the IJPSG, is not necessary for selection of an officer. 

h n  the 	 mission is necessary before 
,ti

for cnsiderati0n includes State Government officers 
.W 
also, prior consltation with the Com  When the fi 
appointing a State GOvrfltheflt officer. 	

eld for consi 

deration is made more broad- based and consistS of not only 

;entri/st!at. Government ofujers  but 
 also officers from non_GCveT 

went instituti0, the. 5electiOfl shall always be made in 
c c,nsultt 

tiofl with theU,PSC. 

	

3.2. 	The UPSC are to he coulted for 
appointment of a Central 

Group 'B' officer on d,putation to a Group 'A' post. 
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3.3. 	'hen the 'composite method H for 
s to 

Cr 	 of recruitment is 	rescrj be up A or Group B posts 1  i.e., the departmental candidat 
e Considered alongwith outsiders, the selection shall b made by the COry ) mission only. 

4. 	
Pocedureto be followed for appointment by transfero deputation/ta 	- 

4.1. 	An accurate assessment 
noVe.4methods 	 of the vacancies to be filled b3

v  should be made sufficiently in ad 
Ministrjes/Departmt will be able to follo 	

ance sc 
w the pres- procedures Properly. 

the recruitment rules prescribe different sources 1.11 
tment and where various categories of officers are eligible 

the circulation of vacancies will be consider-
d proer only where the Ministry concerned ensures that all such categorie s  are tapped simultaneously. 	In other words 1  the Departme'nts should not confine circulation of the vacancies to 

only one or two sources mentioned in the Recruitment Rules. 

4.3. 	As a corollary to para 4.2. above 1  wherever employees • 	
the public sector underta kings /autonomous bodies and non

- sectt 
arc also eligible under the Recruit.mer,j Rules, the Admjnjs- 
/nis•y concerned should SPecifically request the Depart- 

ants t6 circulate the vacancy to all such organisations with 
whom they are concerned so that the reQuirements of the Recruit-ment ruls are duly met. 

The vacancy circular should invariably be published in the 'Employment News", 

4.5. 	
Te minimum time allowed for receipt of nominations should be two months. If in 

a few cases where thre are compelling 
easons to fill up the vacancy on urgent basis, a shorter time 

limit, which should not be less than six weeks, may be prescri-bed with the approval of the Joint Secretary concerned. 

4.6. 	
All the salient features of the vacancy circular (e.g.,) 

Qualifications and experience officers eligible, last date for receipf Of 1 
 nominations as prescribedby the originating Department 

should invariably be published in the "Employm t News". 

The circular should be addressed to all the agencies or souC 	
of selection specified in the Recruitment Rules. 	As a proof of }biving complied with this instruction the Departments, 

should, while making a reference to the UPSC for selection, render a certificat e 
 to the Commission that the vacancy circular has 

been despatched to all the agencies prescribed in the rules. 
4 .h. 	Jiil 	

calling for 12pplicati5 for appointment on transfer 
on deputation/transfer b•ais, the Ministries/Department

s  may call for the hjo-data of the 
Anr:exure-A 	 candidates in the proforma given at 

4.9. 	After. circulation of the post, 
to the 	 the Proposal should be sent as early as' possible and in any case v.'ithin three months from the Closing date for receipt of applications. 

	hik 

/ 



a' 

o the U .p.S.C. the reouisitC detailS 
nexureB should he sent to the Commis 

of the applicant5, both eligible and 

,gwith the De partment 1  s comments on 
ise should also be furnished in the 

rjr 

pror(ra g verI at AnneXUreC. 

4.10. In the vacancy circular, it should be 5pecificallY mentioned 
hate, candidte5 who apply for the 

jo 	 raw their candidatUre subseaUeflt y. 

5. 	Aaaio.ousOStl 
5.1. 	

Whenever the recruitflent rules for a post prescribe lvtransfr.r 

on d e putation/tra fer" as a method of filling 
U the post, they 

generallY contain an entry In column 12 of the standard form 
of schedule stating interalia that the u1tranfer on deputati0 

trnsfr' shall be ,idc from amongst the officers holding analQg 
u 	

5 

pot 	
in regular basis under the Central/State Govts. This Depart 

rnent 	s been receiving references from various 	
inistrie5IDePart 

merits asking for the definition of 'analogous, posts'. 
	it has, 

n the following 
thcre.fore been considered a ppropriate to lay dow  

criteria for d e termining whether a post could be treated as analo
-

gous to a post under the Central Govt.: 
L 

Though the scale of pay of the two posts wxu" 
i being compared may not be dentical, they should he 

such as to be an extension or a segment of each other, 

e.g. for a post carrying the pay scale of Rs.3000 -SO°°' 

personS holding posts in the pay scale of Rs.3000
-45 °° 

will be eligible. 

Both the posts should be falling in the same Group 
of pasts as defined in the Department of Personnel 
and AdminiStratj'e Reforms Notification No.13012/2/8 

Estt.(D) dated the 30th June, 	
1987 viz. Group 'A' 

Group 'B' etc. 

The levels of responsibility and the duties of the 
two posts should also be comparable. 

) Where speciic 0ualifications for transfe 
v 	 f 	

r on deputatl°fl / 

transfer have not 	
been prescribed, the qualificatj0nS 

to be sel 
and experience oI the officers 	

ected should 

he comparable to those prescribed for direct recruits 
to the post where direct recruitment has also been 

prescribed as one of the methods 
of appointment in 

the recruitment rules. 
Where promotion is the method of filling up such 

posts, only those persons from other Departments may 
be brought on transfer on deputation whoe oualificati0t 

and experience are 
orn p arable to those prescribed  

for direct recruitment for the feeder grade/post from 
ion has been made. 

which the promot  
-. 	 S 

5.2. 	
As far as the posts nder the State Govt ./Public Unerai 

etc. are c
oncerned, it is ouite lively that even posts with identi 

cal 	s i gna tiofl5 
may not ha ye comparable scales of pay and they 

...5 

N 
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46, 	may also differ with reference to the extent and stage of merger 
of D.A. with pay. 	The levels in the heirarchy and the natur 
of duties, may not also be comparable. These posts may not 
also be classified into four groups as has been done under the 
Ceritral Govt. Tadng these factors into consideration, 'the se]CC -
timi authorities may have to be guided more by the nature of 
duties performed by the candidates in their parent organisatiOn 
vis-a-vjs those in the posts under selection and qualifications 
and experience reuired for the posts under the Central Govt. 
for making selection for appointment, by transfer/deputation (includ-
jug short-term contract) from outside the Central Govt. service 
Since details of the Recruitment rules for the posts under the 
State Govt.IPublic Undertakings etc. may not be available, bio-
data sheets, signed by the officers themselves and certified/counter 
signed by their employer indicating their oualification, e>:pericnce, 
assignments held In the past, contributions made by them in 
the field of research, publications to their credit and any other 
information which the officers might consider relevant for asses-
sing their suitability for the post in question may be obtained 
in the proforma at Annexure-A. 

Crucial date for determination of eligibility 

6.1. 	Where a post is reouired to be filled by transfer on deputa- 
tion (including shoet term contract)/transfer, it is normally laid 
down in the recruitment rules that officers holding posts in a 
particular 9cale of pay who have completed specified years of 
regu)ar service in the scale are eligible to be considered. The 
crucial date for determination of eligibility will be as follows:- 

i) 	In the case of a vacancy already existing at the time 
of issue of the communication inviting nominations, the 
eligibility may be 'determined with reference to the 
last, date prescribed for receipt of nominations in the 
)vtinistry/Department/Organisat'ion responsible for making 
appointment to the post i.e., originating Ministry etc. 

In the case of an anticipated vacancy the crucial date 
for determining eligibility should be the date on which 
the vacancy Is expected to arise. 

' Eligibility of departmental officers for appointment by 
deputation: 

7.1. 	In a situation where the field of promotion consists of 
only one post, the method of recruitment by transfer on deputation 
(including short-tem contract)/prorotion is prescribed so that 
the departmental officer is considered alongwith outsiders. If 
the departmental officer is selected for appointment to the post, 
it is treated as having been filled by promotion. Otherwise, 
the post is uilléd by deputation/contract for the prescribed period. 
In other cases, where the field of promotion is adeouate i.e. 
there are adequate number of sanctioned posts i the feeder grade, 
pronotion is proviied as the first method or certain percentage 
of vacancies is earmarked for promotion and certain percentage 
for appointment by transfer on deputation or direct recruitment. 
In such cases, departmental officers in the feeder grade are 
considered for promotion when they are fully cualified for 
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hing the responsibilities of the higher post and satisfy 
If the departmental officer is not consid 

: 	or fit for promotion, it will not be proper to consi 	- 
inr again for appointment by transfer on deputation. 	Deputa- 

tOo is actually an appointment outside the normal line. 	It has, 
therefore, been decided that the departmental officer in the 
(rder category who, according to the provisions in the notified 
r(:r'j:ttrnent rules, are in direct line of promotion should not 
.: corn.. idered for appointment by transfer on deputation. Similar 

. the dep.utationists shall not be eligible for being considered 
for appointment by promotion. 

8. 	Filling up of posts on short term contract from Public 
Sector Undertakin-. E'uation of pay scales: 

The Recruitment rules for some posts under the Central 
i.rovide for, inter alia, consideration of officers of the 

-jc .ector undertakings for appointment on short term contract. 
eruitrnent Rules prescribe certain years of service in a 

rular scale or scales of pay which are obtaining in the 
Central Govt. Difficulty is often experienced at the time of 
making selection in determining whether a candidate from a public 
sector undertaking is holding a post equivalent to the one under 
the Central Govt. as envisaged in the Recruitment Rules, mainly 
because the scales of pay are different in the Public Sector 
Undertakings. 

8.2. 	The pay scales followed in the Public Sector Undertakings 
are generally of two types, 	one where the pay scale carries 
the DA as under the Central govt. and the other where Industrial 
DA pattern is adopted. While there is no difficulty in examining 
the eligibility of public sector employees where the pay scales 
and DA are on the lines obtaining in the Central Govt., diliiculty 
is experienced in other cases in the absence of arty guidelines 
about eouation of pay scales. 

8.3. 	The Department of Public Enterprises Lollows the equations 
mentioned in Anneuxre P while examining cases involving movements 
of Central Govt. servants to posts under the public sector under-

takings (not following the Central pattern pay scales and DA) 
and vice versa. For the time being, the same equations may 
be followed for the purpose of deciding the eligibility of public 
'cctor employees for appointment by "short term contract" to 
posts under the Central Govt. The appointing authorities may 
please keep these equations in mind in addition to other factors 
while examining the eligibility of candidates from public sector 
undertakings. 

8.4. 	With a view to facilitating scrutiny 
vacancy circulars should contain a specific 
?.f from public sector undertakings should 

}e jy scale held by them is on the 
5.2 	 or the Industrial DA pattern. 
etc. . 
cal 

about eligibility, the 
direction that candida - 
clearly indicate wheth_ 

Central D.A. pattern 

I. 

0 
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period of deputation shall be subject to a maximum 

year 	n all cases except for those posts where a longer 

of tenure is prescribed in the Recruitment rules. 

-; 	 r 	d i inistratiV 	inistries may grant extension beyond 

one year, after obtaining orders of their Secre -

in cases where such extension is considered necessary 

in public interest. 

9.3. 	The borrowing }.linistries/DePartments may extend the period 
of deputation for the fifth year or for the second year in excess 

he period prescribed in the Recruitment rules, where hsolu 
k necessary, subject to the following conditions 

	

i) 	While according 	xtensiofl for the fifth year or the 
second year in Oxcess of the period p re scribed in 

the Recruitment Rules, the directive issued for rigid 
application of the tenure rules should be taken into 
consideration and only in rare and exceptional circum 
•tances such extension should be granted. 

The extension should be strictly in public interest 
and with the specific prior approval of the concerned 

P. inister of the borrowing Nhinistry/DePartment. 

Where such extension is granted, it would be on the 
specific un d e rstanding that the officer would not be 
entitled to draw deputation (duty) allowance. 

	

iv) 	The extension would be subject to the prior approval 
of the lending organ1satiOfl 	the officer on deputation, 

and wherever necessary the U.P.S.C. 

	

9.4. 	in cases where the extension is beyond the fifth year 

or beyond the second year in excess of the period prescribed 

in the Recruitment Rules, the same would be allowed only after 
obtajning the BLor approval of the Department of Personnel and 
Training. 

Proposal in this regard should reach this Department 

at least three months before the expiry of the extended tenure. 

	

9.5. 	When extension of the period of deputation is considered, 
the period of extension may be so decided upon as to enable 
the officer concerned to continue on deputEtiOfl till the completion 
of the academic year in cases where the ouiicer has 8hool/college 
going children. 

	

9.6. 	For computing the total period of deputation, the period 

of c i t p,utation, including the period of deputation in another cx 

cziclrr- post held immedia tel y preceding the current a ppointment 

in the 
same or some other organisation/dePartmt of the Central 

government shall also be taken into account. 

	

9.7. 	11 during the period of deputation the basic pay of 
an 

employee exceeds the maxinum of the scale of pay of the post 

or the fixed pay of the post s  on account of proforma promotion 

'~(4 
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k 
in his cadre under the Next Below Rule or otherwise, the deputa 
tion of the employee should be restricted to a maximum period 
of 1 x  months from the date on which his pay thus exceeds such 
maximum and he should be reverted to his parent department 
within the said period. 

	

9.8. 	If during the period of deputations on account of prolorma 
promotion in the parentcadre under the Next Below Rule the 
enployee becomes entitled to a scale of pay higher than th 
scale of pay attached to the ex-cadre post, he may be all>wed 
to complete the normal tenure of deputation subject to 9.7. 
above but no extension of the period of deputation should he 
allowed in such cases. 

	

9.9. 	Extension of deputation appointments beyond the period 
laid down in the Recruitment rules would recuire consultation 
with the Union Public Service Q,mmissiofl in all cases where 
the relevant rccrc'tment rules were framed in consultation with 
the Union Public Service Commission. 

9.10. S u c h consultation would also be necessary in all cases 
where such deputation appointments were made in consultation 
with the Union Public Se:rvice Commission. 

9.11. The Union Public Service Commission has, however, agreed 

to the following relaxation 
Where the word 'Ordinarily' is used in the recruitment the period 
rules to govern the period of d e putation,  
of deputation may he extended by the competent authority 
by not more than one year except in cases where the 
period mentioned in the recruitment rules is 5 years 
or more. In the latter case, consultation with the UPSC 
would always be necessary. 

9.12. If the deputation period is not laid down in the recruitment 
rules, then the extension of -the period of deputation can he 
granted by the Administrative N1inistrY/DePaTtmet subject to 
para 9.1. to para 9.6. above. In such a case reference to the 
Commission would be necessary only if the appointment on deputa 

een made in consu - tion had b
ltation with the Commission and if 

it is intended to extend the tenure, if any, indicated in the 

Commission's advice. 

9.13. In cases where the initial appointment/ pericd of deputation 
.as decided with the approval of the Appointments Committee 
.f the Cabinet, any extension thereof can he granted only with 

th- a pprova) of the Appointments Committee of the Cabinet. 
The Administrative jristries/DePartm0ent5 would no doubt consult 
the UPSC, wherever necessary, before seeking approval of the 
Appointments Committee of the Cabinet through the E

s tablishment 

Ctficer.  
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fixation 
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Promoti0 	made to • 

 the next higher grade prior to the date of ahsorpt0 	
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dat 	22.1259: ing sub para (iv) to Para 7 of Principles communicated vide 

'lv) 

In the case of a person who is initially taken on dcpuation and ahso.bd later (i.e., where the rel(va n t Recruitment rules Provide for Transfer on fer), his seniority in  
ormall y be Counted the grade in which he is absorbed 

will n 
from 

the date of absorptjqn. 
If 

he has, however, been holding already (on the date 
of absorption) the same or eQuivalent grade hais in his 

parent Departm en 	 on reguja 
t such regul serviced in 

the grade shall also be taken into account in fixation 
of his Seniority, subject to the condjtj0 that he will be given seniority from 

- the date he has 
been holding the Post on Deputation 

or 
- the date from Which he has been appointed on a regular 

basis to the same or equivalent grade 
in his parent 

Depar tm,  

whichever is later. 

The fixation of seniority of a transferee in 
 with th 	above principles will not 	 accordance , 	

owever, affect any to the date of s 
regular Promotion to 	 h

the next higher grade made prior 
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	uch absorptjo 	
In other words, it will tive only in filling 

up vacancies in higher rade taking Pl ace after such absorpj0 	In 	cases 	in'  transfers are not strictly in public interest, the 
	

which 
transfe ed offjcei.s will be Placed below all officers appointed 

regl,Jarly to the grade on the date of absorption 
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AnreX1.Jre 	A 

- 	 iilO DATA pROrO 	 .1 

Nar 	nd Address in Block letters 

Date of Birth (in Christian era) 

Date of retirement under Central1 
State Govt. rules 

4.Fduc;ltinnal QualifiCatiofl5 

n- Educational and other 
'-Y rouired for the 

... 	'T any quali 

iu 	pre:. cribed ifl t he 

tate the a uthority for the Lame). 

Quail ficatiofl5 I 	Qua hf I cation / 

experience 	
Experience possLS 

required 	
sed by the officer 

Essential 	 (1) 

 

 

Desi:ed 	. 	() 

(2) 

a 	state clearly whether in the 
liNht of entries made by you above, 
you meet the reQuirements of the 

post 

7. D tails of EmploYnerit. in 	
ronolOgical order. 	Enclose a 

t-parate slet, duly authenticated by your signaturei if the 
s   
space below is insufficient 

- 	of Scale of 	ture 
Poct 	From 	o 	 duties 
held 

ffj ce. I1 ns tt./Org 	 pay and 
basic pay 

oy melnt 
. Nature of

i . 

adhoc or t e rnporar" or quasi 
pc rrnaneflt or permanent 
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. 

	

in 	case 	the 	jjesent 	employment 	is 
held 	on 	deputation/contract 	basis, 
please 	state 	- 

The 	date 	of 	initial 	appointment 

Period 	of appointment on 

•Gi deputation/contract 

Cu r) 	NRrne 	of 	the 	p:3rent 	office! 
() organisation to which you 	belong 

10. 	Additional 	details 	about 	present 
employment 

Please 	state whether working under 

Central 	Govt. 

State 	Govt. 

Autonomous Organisations 

Government Undertakings 

Universities 

Are you in Revised Scale of Pay? 	If yes, 
give the date from which the revision 
took place and also indicate the 
pre-revised scale. 

Total emoluments per month now drawn. 

Additional information, if any, 
which you would like to mention in 
support of your suitability for the 
post. Enclose a separate £heet, if 
the space Is insufficient. 

Whether belongs to SC/ST 

Remarks 

Signature of the candidatr 

Date 
	 Address 

Countersigned - 

(Employer) 	
11 



}A' 

Scale of 	Pay 	(Revised) 

o f 	the Rate of  
increment 

ca1e 	i 	not 	less 

than 

---------- 

A. 	SuperviSors 

.1640 
R5.607500 

) 	Rc.Z000 

h. 	EecUti\eS 
Rs.75-100 

) gs.2200 

Rs.lO0ZS  
j 	.3OoO 

Rs.l2550 
i) 	Rs.3700 

Rs.150 
iv) 	Rs.500 

C. ched1l 	ScaleS 
naloCc 	t o 

p.s.150-200  
) 	Rs.51 00  

Rs.200 
R.5900 

Rs.203250 
j) 	Rs.7310 

ri 

ccc? 
tnne)re U 

BUG SEC1'OP: 
A' 	SCP,LES 

rt1'A}1 
t' 	

NG 

FaXinum 

Scales of pay 
4 a xinm of the 	(for 	publiC 
scale is not 	sector under 
more than 	takings 

R s .715_403  
Rs •2g00 

Rs .9OO50650 
R s.3 500 

P'S .1050 -50-1311-  
Rs. 4000  601170 

14 5060 	17 50 R s  
g.4500 702240 

Rs .205070_2400 
Rs.5 000  35-2740 

Rs .262500225 
Rs.5 70 ° 

R • 300 0-10 -3700 

	

P.s.7300 	
Rs.3500-100-4000  

R s .40002 J 

	

Rs.8000 	4500 

1 
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L 
il 

C)) 

t.  

- t)IIIICA U 

UI tvA 	Oi 	} 	1k N I NG 	PROPOSAL TO 	THE 	UNION 
N I. IC 	SEN VICE 	Cfll't/I SSION 	FORSELECTION 	OF 

oI.VICJ;ks 	FOR 	APPOI N'1I'ENT 	ON 	I)FPU'FATION/TPANSFNH / 
CONTRACT 

 Name of 	'inistry/Department/Office 

 Grade/Post 	for 	which 	selection 	is 
to be made forjpointmcnt on 
d eptitatiori /tra nsfer/contrac t 

a) 	Designation 

h) 	Classification 

Scale 	of 	Pay 

3, Tctalrtmhcrcfjoi(s) 	in 	the 
Grade 

Number 	of 	posts 	filled 	on 
regi)ar 	basis: 

by 	direct 	recruitment  

Ny 	promotion  

by 	reputation 

F.y 	Transfer 

By 	Contract  

Number 	filed 	on 	ad-hoc 	basis, 
if 	any. 	Initial 	date(s) 	from 
which 	ad-hoc 	appointments 	had 
been made 

Number 	unfilled 

Numbcr 	of 	regular 	vacancies 
ialling 	under 	deputation 	ouota 
now 	reported. 	(In 	terms 	of 
irstructions 	contained 	in 
para 	4.1. 	of 	DOP&AR 	ONA 	No. 	22011/5/86- £ 
Estt.(D) 	dated 	10,4.89) 

Dae() 	of 	occurrence 	of 
vacancy(s) 	in 	(a) 	above 

C 	ioh 	de scrip: ion 	I . e 

(separate 	sheet 	to 	be 	attacied) 

kecruitnnls 	for 	the 	çrade/post 

a) 	Date 	on 	which 	the 	Recruitment 
rules 	were 	notified 	in 	the 
Gazette 	of 	India 	and 	UPSC 
reference 	number 	under 	which 
they 	were approved 



H 	'eihod 	of recruitment 	- 

% 	direct 	recruitment r) 
r1 % promotion 

% 	deputation/transfer 

c) 	Whether 	up-to-date 	copy 	of 	the 

recruitment rules 	has 	been 	enclosed? 
(this 	should 	invariably 	be 	sent 
for 	reference). 	If 	any 	change 
in 	the 	Recruitment 	Rules 	has 	been 
agreed 	to by the Commission 	after 
they 	were 	notified, 	details 
should 	be 	attached. 

Relaxation 

a) Whether any relaxation involved 

•b) if so, whether DOP's approval 
taken 

c) Wh:ther relaxation indicated 
in the vacancy circular 

N'ethod of recruitment followed for 
filling up the last vacancy in 
the grade. 

UPSC reference number under which 
selection for appointment on 
deputation was lost considered a 

a) Whether the post was circulated 
to all the authorities provided 
in the Recruitment rules? 	if 
not, state reasons (Please 
enclose a copy of the circular 
issued alongwith a list or 
organisations to whom it 
was sent) 	A certificate to the 
effect that the copies of the 
vacancy circular have been des 
patched to all the authorities 
mentioned in the recruitment 
rules to be attached. 

b) whether the post was published 
in the 'Employment News' vide 
Deptt. of Personnel & Training 
No.O.h'. No. 14017/17/83E5tt() 
dt.17.7.85 & 22.5.86, if so, 
a copy of relevant extracts to 
bt enclosed. 

c) Total number of applications 
received in response to.the 
circular/Empl0Ymt News. 



CHECK 	liST FOR TRANSFER ON DEPLJTATION/TR/NSFER 

I. RECRUITMENT RULES 

 Whether 	already 	notified 

 Wticr 	uptodate 

 Does 	it 	provide 	for transfer on 
deputation/transfer. 

 Whether consultation with 	UPSC 
necessary. 

2. VACANCY CIRCULAR 

 Has 	it 	gone 	to 	all 	concerned 
organisations/agencies 	pres- 
cribed in 	RRs. 

 Whether 	list 	given 	of 	organisations 
to 	which 	circulated. 

 Whether prescribed 	eligibility 
conditions/field 	of 	selection/ 
educational 	qualification 	and 	mode 
prescribed 	in 	the rectt. 	rules 
mentioned 	in 	the 	circular. 

 Whether 	vacancy 	recirculated 	if 	RR 	was 
subsequently 	amended 	(after 	initial 
appointment 	on 	deputation) 	to 	provide 
for transfer 	(applicable 	only 	for 
transfer 	cases) 

3. VACANCIES 

Whether date and 	manner of occurrence 
given 

4. RELAXATION 

Whether any relaxation involved 

if so, whtther DOP's approval taken. 

Whetb - r relaxation indicated 
in the vacancy circular. 

5. 	SENIORITY LIST (FOR COMPOSITE FIELD) 

Whether seniority list in the feeder 
grade received 

If so, whether in prescribed proforrna 
(Anneuxre I of DOP ON' dated 1O.4.S9) 

Whether duly signed by an officer not 
below Under Secretary's rank. 

Is there any di;crcpancy 

., 	f 
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6. 	JOR DESCRIPTION 

Whether given 

	

7. 	CONSOLIDATED COMPARATIVE STATEMENT 

Whether in prescribed proforma 

,hether required particulars given. 

c ) 	Whether e li g ihility/noneliglhilitY 
indicated (with reason for non-
e)igbility) 

	

8. 	BJO-DATA OF CANDIDATES 

'hether received for all nominees 
(eligible and ineligible) 

whcther signed by nominees 

whether received through 
proper channel 	- 

	

9. 	CHARACTER ROLLS 

Whether received for all. 
.

Whether uptodate (Position to be 
indicated in a separate sheet) 

In case of attested copies of CR 
whether attested by an officer not 
hdow Under Secretarys rank. 

'hether reasons for incomplete1 
non-available CRs given. 

10. PREViOUS SELECTION 

Xas UPSC reference number given 

Whether reserve list (still valid) 
available from previous selection. 

11. @EXISTJNG DEPUTATIONISTS 

Whether certificate given that no 
other cieputationist was appointed 
prior to the officer who is being 
considered for transfer. 

If there are other deputationists, has a 
certificate of their unwillingness 
for transfer given. 

12. eCONSENT FOR TRANSFER 

Whether available from officer(s). 

Whether available from parent 
department(s). 

@ Appiicabl; only for transfer cases. 
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No. of applicants considered 
eligible 

No. of applicants considered 
ineligible. 

Whether bio-data in original 
of all applicants have been 
enclosed. 

'.hether the proIorma showing names 
and qualificatiohs posse;ed by 
the applicant and those pres-c 
cribed in the Recruitment 
Rules has been enclosed (vide 
DOP&R O.M. No.39011/8/81- 
Estt(B) dt.  

II. 	Character rolls 

.omplete and uptodzste character rolls 
of all the applicants are required. 

Whether a list has been attached 
showing the names of officers whose 
character rolls are enclosed with 
this reference. 

Are the character rolls complete 
and uptodate? 

Whether a self-contained note explaining 
the proposal for dcputation is enclosed. 

1hether a check list on the format 
rcula ted by Dcptt . of Personnel & 

Iririinp vide their 0.).'. No. 
(?O11/6/66-Estt.(D) dated 20.5.86 
i±; cnclosed 

Signature  

Designation  

Date  

Office Tel. No. 

LI 

I..:.. 

- 



/-r caYQL" - MY 

Government of 1na 
Ministry of Home Affairs 	

( 

North Block, Ne Delhi, the 26th May, 1998. 

- 

f the president is nereoy accorded to tne 
anctiOfl  

poSt of liin - Of fiCr in the scale of pay of 
creatiOfl of one  
Rs.6,500_200_b0,500/ in the North Eastern police Academy, 

Umsa\4, eg
haia7a iLth ffect from the date the post is ff lied 

the xsttng poSt Of 
by siUltane0us abolitiOfl of 	

H ndi 

O00_8,000/ 	
in North Eastern police Academy up, , 

Instructor (Rs.51  

Umsaw, Meghalaya. deDita1° to apprOP1te Major 
This expefldttl 	is  

Head and Sub_Head 	
der Grt No.46_other ExpefldLte of the 

MinistrY of Home Affairs. 
he approval of 	

tegrated Finance 
TS issues with t  

DLVISL0fl vide 	
.NO.590/ 	v/98 dated 5•5.98. 

This sanctI0 for the 
creai0fl of one 

nnt. 

officer in the pay scale of Rs.6,500_10,5° 
	is however subject 

at Recrtment Rules for the poSt e 
to the conditiofl th  
finaliSed withifl a period of three monthS from the date of 

 of 
as per MLfltSYoFance, Deptt 

creation of the post,

. 

	

xpendttU 	o.M.NO.7()_0o0)/ 	
dated 25.11. 9 • 

Baneriec ) 
Desk Qfficer (NE .11) 

. 	
Dated the 26th May, 1998. 

No.5/V98   

Copy to: 
RegiOnal pay and ACCOtS officer, I.B., (By speed post). 

5ecretY, North Eastern CoUnQLi, 

	

/ 	

(By speed post). 

/ 

	

	
Director, North Eastern police Academy, Umsa, 
5j1oflg_'300h1(By speed post). 

Finance-V Desk, MHA. 

Guard F11e2 spe copies. 

K . 

)esk Of 
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IN Ti-fl CENTRAL ADMINISTRATIVE TRIBUNAL 
GUAHAT.. 

Origflal Application No.159 of 2003 

Date of decision: This the 16'daY of March 2005 

The Hon'ble Justice Shri G. Sivarajan, Vice_Chairman 

Administrative Member 
The Hon'ble Shri K.V. Prahladafli  

Shri SwarooP Sharma 
"Gauri Shankar"! Kench's Trace, 	 ......

.Applicant 

5jl1ong - 793004. 
By Advocate Mr V.M. Thomas 

versus 

The Union of India, represented by the 
Secretary to the Government of India, 
Department of Development of North Eastern Region' 
Vigyan AnfleXe, Maulana Azad Road, 

New Delhi. 
The Union Public 

Service CommiS5i0nl 

through its SecretarY, 
DholpUr House, New Delhi. 
The North EasterflCo' 
(Taxation uildiflg)i 
through its Secretary! 
shillong. 
The Director, 
North Eastern Police Academy, 
UmsaW, Umiam, Meghalaya. 
Smt Gahabati Chanambam, 

•

C/o N.E. Police Academy, 
	RespOndeflt 5  

~tativeUmsaW, Umiam, MeghalaYa  
Bø vocate Me A. Deb Roy, for respondents 2 & 4. 

..................... 

• 	ARAJAN(j) , Vb 0 E 

The matter relates to selection and appointment 

to the post of Assistant Director (Lecturer) in the North 

Eastern Police Academy, Umiam in Meghalaya State. The 

applicanti Shri SwaroOp Sarifla is a Post Graduate Degree 

holder in SociologY (MA) from North Eastern Hill 

University. He has also two years reseatc1 experience in 

~-j' 



the subject under Profess0r A.C. Sinha, the then dead of 

the Department of SociOlO9Y' NEHU. The applicant had 

Director (Lecturer) j N.E. police 
served as Assistant  
AcaemY during 15.12.1998 to 11.06.1999' l8.06 9 to 

13.12.1999' 	
22.08.2002 

d 	
to 	31.12.20021 	10.02.2003 	to 

07.08.2003 totall9 669 dayS. 

2. 	The 	UPSC 	jssued 	advertisement 	
inVitg 

apPiCatb0ns1 inter alia, for the post of AsSi5tt 

Director (LectUred in the North Eastern police AcademY 

(NEPA for short)' MeghalaYa in March 2002. The 

qualifications prescribed for the said post are 

Es sential: 

	

A. Educational: post Graduate Degree in 
	C01ogY/ 

from a AnthroPol0 	
recogni5 

Un3' rsitY or quivalent. 

Experience: Two years research/tea1 

e erience 	
n any of the subjects mentioned in EQ (A) 

Above. 

De sirable: 

Experice of 	
aching in educational 

institutions in North Eastern Region of India. 

	

3. 	

Altqgethe 183 applications were received. Since 

there was only one post of Assistant Director (Lecturer),
ing  

of prelim ary scrutiny and 5hOrtl15t 

on the ba5i  ion! ten persons were 

criteria approved by the Commiss  

called for inter ew. Since the appliCtS name waS not 

included fl the said 	
t10fl 

O.A.55 of 
list, he filed app11  

l. Pursuant to directiOO 
	1ssued 

2003 before this Tribuna  
by this Tribunal in the aforesaid Q.A. the applicant was 

interview 
l oflgwith the ten petSOflS The 

also called for  iew. The grievance of the 

applicant appeared for the interv  



3. 

this O.A. is that, ignoring his superior 

said post respondent No.5 in the application 

and appointed to the post as per order 

/AD(Lec)/5/99/Vol-I/1705 11  dated 17.06.2003. 

impugned in the application. 

4. 	On behalf of respondent No.2 a written statement 

is filed. In para 3 of the said written statement it is 

stated that the applicant's candidature was rejected as he 

was not having possession of two years teaching experience 

in academic institutions of North Eastern Region ot India 

as per the short listing criteria approved by the 

Commission. It is further stated that after interviewing 

the applicant also one candidate was recommended ror the 

above post and the recommendation letter was issued on 

13.05.2003. The applicant, it is stated, was not found 

suitable by the Interview Board to be recommended br the 

4d" 	
said post. Regarding the applicant's contention that 

/7he 4 t is filled by an OBC candidate though it is not 

serV d for any category, it is stated that the notified 

st S an unreserved post open to all categories and may 

be illed by a candidate of any category whether general 

or ST/SC or OBC provided he/she fulfils the requirements 

of the post and is called f o r interview and in the 

interview he/she performs to the satisfaction of the 

Interview Board to be finally recommended for the post. It 

is further stated that in the instant case 6 ST, 3 OBC and 

2 general (including the applicant) were called for the 

interview and the recommended candidate happened to be an 

OBC and the question of reservation of the post does not 

arise at all in this case. It is also stated that the role 

of Ministerial Representative is limited to apprisng the 

L 

A, L' 
ajp1icant in 

claim for the 

was selected 

No. NEPA/Appt t 

This order is 

\ cv 

, I 



Interview Board of the requirement of the post, service 

COflditi, career prospectus etc. within the organsation 

and such other information as may be sought by the Board 

or the candidates and that he does not participate in the 

actual process of the selection. Respopondent 3, it is 
stated, was not in the Interview Board and that neither 

respondent 3 nor respondent 4 has got any role in the 

selection of candidates The interview Board, it is 

stated, has on it two or more expert Advisers who have the 

technical knowledge and expertise to assess the 

candidates; 	they are 	chosen and 	appointed 	by 	the 

Commission for obtaining independent expert assistance and 

advice in assessing the performance of the candidate and 
his 

suitability for the post in question. They also assess 

the Potentiality of the candidate. It is furthr 

tat the Interview Board determines the broad pattern for 

te conduct of the interview and that t h e Board also j 
•y d4 scusses the subject requirem 	of the posts so that the 

examination of every candidatE is well directed and 

purposive and a f t e r the candidate is interviewed the 

President . 
 of the Board assigns marks to each candidate 

based on the advice given by the. expert Advisers and on 

his own judgment regarding the performance of the 

candidate. 

As directed by the Tribunal the UPSC has also 

produced the files in a seaLed cover despite the written 

objection filed claiming the privilege available under 

Section 123 of the indian Eviden(.e Act, 1872. 

We have heard Mr V.M. Thomas, learned counsel for 

the applicant and Mr A. Deb Roy, learned counsel for 

respondents 2 and 4. The counsel for the applicant 

submitted that the applicant has got all the required 
C-.' 



L 
qualifications 	and 	that 	he 	was 	not 	selected 	for 

appointment only because he belongs to a forward caste. 

Though there are certain ailegatonS regarding malatide on 

the part of the respondents in t h e applicatit1 the 

counsel did ,not seriously pursue such allegations. The 

unsel further submitted that he is entitled to be 

selected and appointed in preference to respondent 5 in 

view of his superior qualifications. tlr A. Deb Roy, 

counsel for respondents 2 and 4, submitted that the 

Interview Board consisted of experts in the field and that 

the selection was made strictly in accordance with the 

procedure prescribed which can be discerned from the 

records now produced. 

7 	We have considered the rival submissions and also 

perused the original files which have been produced before 

us in sealed cover. 

8. 	Circular No.29 dated 27.07.1992 issued by the 

upsc, Recruitment (C&P) Section (vide No.E.16/11(i)/92 

R(C&P) dated 27.07.1992) prescr bes the procedure to be 

tollowed by the Interview Boards aid size of Reserve List. 

-. 	ras 4 and 6 of the said procedure are extracted below: 

"4, 	Candidates are called for interview after 
preliminary scrutiny of applications 	by the 
Commission. The Interview Boards 'examine 	the 
candidate. This is a constitutional function of 
the Commission. The purpose of the examination of 
every candidate is to ascertain his suitability 
for the post in view. The Board has to express its 
view on each candidate by awarding marks on the 

- 	basis of a total evalu,ution of the candidate's 
performance and takiuiq into account his 
qualifications and experence. In order to be able 
to do so, the Board will tLnd it useful to discuss 
with the Advisers and the M.Rs. the special 
requirements of the post. The Board will also find 
it useful to determine the broad pattern for the 
conduct of the interview so that the examination 
of every candidate is well directed and purposive. 

"6. 	After each candidate is interviewed, the 
President of the Board will consult the expert 
Advisers regarding the total marks to be allotted, 

no....... 
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no. attempt will be math to give marks for each .04k_ 	plus point. IN the liyht )t the advice tendered by 
the Advisers and his •ow.i judgment regarding the 
performance of the candidate, the President will 
assign marks to each cadidate. Each Adviser is 
not asked to assign marks with a view to strike an 
average, the attempt is to arrive at a concensus 
but where this is not possible, the President will 
use his own discretion and assign the marks. In 
certain cases these marks may be firmed up only 
after interviewing a few more candidates, it 
considered necessary. Fina.1 marks awarded during a 
session must be announcec and recorded." 

Y. 	We have also perused the relevant files. Ve find 

that the Interview Board under the Presidentship of the 

- Hon'ble Member Dr S.R. Hashim in the UPSC conducted an 

• interview on .28.3.2003 to select a candidate for the post 

of Assistant Director (Lecturer) in the N.E. Police 

Academy, Umiam, Meghalaya. The interview Board consisted 

of Dr S.R. Hashim, Prof. B.N. C!attoraj, Retd. Prof. and 

Head, Faculty of Criminology, National Institute of 

minology, 	New Dnlhi, 	Shr.t 	i.V. 	Subramanian, 	Retd. 
ro 

D- ctor General of Police, Assm and Shri T. Pachuau, 

0 	Director, NEPA, Meghalaya. It is seen that eight 

~:~ c didates were interviewed in the morning and four 

candidates, including the applicant, were interviewed in 

the afternoon of 28.3.2003. We also find that, as provided 

in clause 6 of the procedure extracted above, the 

President of the Board after consultation with the other 

members of the Interview Board had assigned marks 

regarding the performance of all the twelve candidates. We 

find that highest marks was awarded to respondent 5 

(60/100), whereas the applicant had secured only 58 out of 

100 marks. The other persons interviewed secured less 

marks. 

10. 	In this context it must be noted that judicial 

review is not concerned with the merits of a decision but 

with the manner in which the de .j54r was made. Judicial 

review is entirely different from an ordinary appeal. 
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settled by the apex court decision 
These positiOfl5 are  I - 

ndia' (1994) 6 sçc 651). 
(Tata Cellular Vs. Union of I  

From the perusal of the confidential records 

produced before us we are tull satisfied that the 

selection and appointment of r spondent 5 was made 

strictly in accordance with the p cedure prescribed in 

the circular mentioned above. 

to the fact that the Interview Board 
Having regard  

Technical 

consisted of eminent 	
perso ns 	articullY 

Experts in the field and the said Board had taken a 

in accordance with the procedure it 
decision strictly  

would be inappropriate on the part of Courts and Tribunals 

to sit in judgment over the expert opinion based on which 

the selection to the post is made. We find no illegality 

in the impugned order. There is no merit in this 

applicati0n. it is ccordiflgly dismiSSe 

No order as to costs. 
-/ 'jCi. 
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CONFIDENTIAL 

F.No. 3124(18)/2004-ADT 3  
UNION PUBLIC SERVIC,E COMMISSION 

I -A('DHOLPUR HOUSE, SHAHJAHAN ROAD 

New Delhi, the 	f January, 2005 

To, 

The Secretary to the Govt. of India, 
North Eastern Police Academy, 
Ministry of DONER, 
Umsaw:793 123: Umiam 
Meqhalav 

(By Name: Shri T. PachuaU, IPS, Director). 

Subject: 	Selection of Assistant Director(ScientifiC Aids) on transfer on deputation in the 
scale of pay of Rs.6000-13,5001 

Sir, 
I am dfrected to refer to your letter No. NC'ADN'L'114J79 Vol. ' dated 13th August, 
2004on the above subject and to say that the Union Public Service Commission on the 
basis of assessment of available ACRs, bio-data of the eligible officer received in 
connection with the case cited above, and by holding. Personal Talk with him on 
23.1 2..2004 at Commission's office recommend ShriyuruShflttam Sharma for 

appointment on transfer on Deputation basis (as per DOPT OMNo. AB 1401771,89-
Estt(RR) dt. 3-10-1989 - para 1.1) to the post of Assistant Director(SCifletiflc Aids) in 
the grade of Rs.8000-275-l3500 in the North Eastern Police Academy, Ministiy of 
DONER.UmSaW, Meghalaya, as provided in the Recruitment Rules. 

	

2. 	The officer recommended for appointment on transfer on deputation basis may be 
appointed after the appointing authority has satisfied itself about his integrity.  

	

3 	None of the Ministry s Representative represenstS the Department. 

A copy of the notification appointing the officer may knd1y be forwarded to the Commission 

as and when issued. 

The Character Roll of Shri Purushottam Sharm'a is returned herewith. Its receipt may 
kindly be acknovedgéd. 

Yours faithfully 

C 
(K.S.SAMTATH) 

TTNTWR S1CRFTATY (ADT-3) 
TI ..30170263 

MEW 

IN 
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Central Mmiiistrative Tribun-I 

2 
TT1t 	iq't 

Gwaht Bench 

$1  

BEFORE THE CENTRAL ADM:NjSThATjVE TFU3UNL 

GUWAHA1 I DENCH n. tUWAH4T 

OA NO.106/06 

Sri L.3<umar.. 

-Vf3- 

Union of India & Orc 

RETOIi1)ER 

That the applicant ha received a copy of the Written 

Statement filed by the respcndents The applicant has gone 

through the WS and has understood the contents thereof. Save and 

except the statements whIch are adrnitted hereInbelow other 

statements may be treated as total denial and the respondents are 

put to the strictest prøof thereof 

2. 	That before deaUng with the various contentions raised 

in the Written Statementthe epplicant begs o raise the 

preliminary obJections towards the acceptability of the same as 

und e 

(a) The verIfication made by one Sri T.Pachuhu Is devoid of 

any substance as Epecified in the Rule and there is no 

indication as to the authority of swearing the verification 

28 
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on behalf of the iUnion of India including UPSC and the 

private respondent. Sri P. $harma1 

The written statement stated tai be flied on behalf of the 

respondents wheras the repond'ent no.4 has a iso filed 

written statement wIth material contradiction. 

The official repondents under any circumstances can nt 

espouse the cause of the pri*ate respondent No 5. 

It Is therefore the applicant prays 

before this Honbe Tribunal for an appropriate direction 

towards the respondents to file approprlate written statement 

sworn throuqh an authorised officer... 

That with i-eqard to the statement made in ,para 1 of the 

written statement the applicant dOPsnDt admit anything contrary 

to the relevant recQrds of the case. 

That with regard to the statement made in para 2 of the 

written statement,the applicant while reiteratinç and reaffirming 

the statement made In the GA hegs to state that the respondents 

have willfully and deliberately suppressed the two earlier 

advertisements pub 1 Lshe.d towardis f 1 1 I ing up of the post of 

Ass stant Director,cientIfic Aids in NEPA\. in the year 1998 and 
- -- 

i999(Re. Annexure f6 and 7 of the OA)'.Tn this connection it is 

noteworthy to mention 'here that in the month of October,02 the 

respondents once again made an attempt to fill up the said post 

but e.cept Mr.P. Sharma nobody applied for the s a i d 

post.Candidature of said Mr. P Sharma was rejected on the ground 

of submission of incompLete appiication.Thereafter the post was 

29 
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readvertised in June,2003 and said Mr. P. Sharma did not submit 

any application Hoiever providing an indulgence with some 

ulterIor motives the respondents provided opportunity to said SrI 

P Sharma and allowed him to submit more documents which is not 

legally permissibleThe respondents ought to have canceled the 

candidature of said Sii PSharma on the qround of submitting 

Incomplete application.ln response to that the documents were 

submitted by MrP Sharma.The .NEPA authorities put undue pressure 

on UPSC to appoint Sri PSharma Which will be revealed from the 

communication enclosed in the 0(4 and the UPSC subsequently 

appointed Sri P .Sharma in ChemistryThe rspondertc; took into 

consideration the notification dtth 198.1958 which indicate the 

fact that AIC diploma is only equivalent to M.Sc.ln chemistry for 
- 	 - 

the purpose of recruitment of chemist nor for any other purpose 

From their own showing it isA  clear that AICdi1otha 1è 

equivalent 	to 	MSc. 	in Chemistry for 	the 	purpose 	of 

recruitment/promotiOn to the post of Assistant 

Director 9 Sciefltiflr: Aids in NEPAThe respondents having noticed 

even such a disqualifcatiQn aØpointed said F.3ri P.Sharma.It is 

under the said fact situation of the case the recruitment process 

along with the appointment of said Sri P. Sharma is required to be 

set aside and quashed repatriating him to his parent 

organisatic3fl. 

* That with regard to the statement made in para 3 of the 

wrttefl statementthe applicant doesnot admit anything contrary 

to the relevant records of the case. 

That tovith regard to he statement made in para 4 of the 

written statement the -applicant while denying the contentions 

made therein begs to state that the respondnts have admitted the. 

30 
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• suitabIlity of the applicant to be app o i n t ed as Astt. Director 

Scientific Aids,In NEPA and also admitted the fact that despite 

repeated advertisement they itoere unable to recruit suitable 

officer and as such thp applicant who fulfills all the required 

qualification was allowed to work as Astt Director,SciefltIiiC 

AidsThe respondents also admitted the facts that the indoor 

class in the ForensIc cience and there is a requirement 01 the 

service of the applicant.It is noteworthy to mention here that 

though the appointment mad e  to the applicant was an adhoc 

arrangement but at the same time his service was never treated as 

a temporary one and for all practical purposes he was as good as 

a regular employee.lt j5 stated that the respodents were in need 

of the service of the appUcant and there was no one qualified to 

held the said post other than the appli can tThe long continuance 

of adhoc servIce by operation of laW as well as such mere 

incorporation of a clause in the appointment order regarding 

right of an aclhoc employee will not disqualify hm for 

regularisation,,the Hon'ble Apex Court In number of occasion has 

termed such actIvities as unconscionable contrart 

7 	That with regard to the statement made in para 5 of the 

written statement,the deponent doesnot admit anything contrary to 

the relevant records of the case.the respondents however have 

admitted the fact that the srvice of the applicant was 

sat isf actory. 

a. That with regard to the statement made in para 6 of the 

written 	statementths 	applicant while denying the 	con tCnti ans 

made therein begs to state that the respondents have admitted the 

fact that the recruItment rules in •Anne>ure-5 was inadequate 	to 

suit the chanQed situation and it was therefore the 	respondents 
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themselves have written to the UPSC for a clear cut recruitment 

rule providing sufficiency to the nature.duties and 

responsibilities of the post of stt.Director,Sc1entifjc Aids. 

That with regard to the statemert made in para 7 of the 

written statement the dci onent doesnot admit anything contrary to 

the relevant records of the case. 

That with regard to the statement made in para G of the 

written atatement,the applicant while reiterating and reaffirming, 

the statements made above as well as the 'GA beg to state that the 

respondents at no point of time have denied the eligibility of 

the applicant to hold the said post.dmittedly the applicant 

having regard to his educational qualification and experience has 

got a better claim than Sri P.Sharma.The educational qualification 

based on which said Sri.P. Sharma wass,  appointed is not at all 
V 	

equivalent to N.Sc in Chemistry and as such it can safely be 
V 	

presumed that the respondents have appointed said $rI P.Sharma 

illegally and as such same is required to be set aside and 

quashed. 

That with regard to the statement made in pai - a 9 of the 

written statement, the applicant whIle denying the contention5 

made therein begs to state that the applicant: who possesses all 

the required qualification as mentioned the Recrultcnent Rules and 

who continues for fairly long period has gathered a valuable 

right of consideration of his case for regularisation under the 

recruitment rules holding the field and he has got a batter right 

than the respondent No 5, who is not a qualified person to hold 

the said post. 

32 
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It is stated that the respondent have not disputed the 

qualifition of the applicant at any point of time and as such 

there can not he any coent ground for not considering his case 

for such appointment, more so when the recruitment rules provide 

the 	 of ad-hoc empioyees tinder the recruitment ruies 

the applicant pss 	 right for consideratan of his  

case for regular absorption agEinst the post in question It is 

further stated that the 1310-Data of Sri P Sharma was prepared and 

•  sent by the Director NEPA whith clearly indicates that undue 

favour has been souç.ht to be made by the said Dlrector(Ref. page 

21 and 22 of the Written Stement). The -said istatement indicates 

that the qualification of said Sri S'hartna is equivalent to MSc. 

Chemistry whereas the AIC Diploma is ,  equivalent to M..Sc. degree 

in Chemistry is only applicable for the purpose of recruitment - as 

Chemist However, the duties and repansibilities attached to the 

post of Chemist can not be equated with the duties and 

responsthilities of the post of Assistant Director Scientific 

:AidE3 The basic duties of the post of Director of Scientific Aids 

has been clearly spelt out by the respondents which primarily 

includes teaching of Forensic Science, to set papers in Forensic 

science, to prepare and update the training notes, to prepare 

project assignment in the field of Forensic Science, to prepare 

lesson plane in forensic ralated subject, etc, and same can not 

be done through the Private Respondent, Sri PSharma 

11 	That with regard to the statement made in para *0 of 

the written statement !  The applicant while denying the 

contentons made therein begs to state that the respondents have 

admitted the fact that by no means art under qualified person can 

be appointech Said PSharma does not fulfill the required 

33 
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qualiciatlon and as such his appointmPrit is illegal. Apart from 

that since the recruitment rules provides for absorption of ad-

hoc appointment and same being the first optJani q  the respondents 

ought to have appointed/absorbed the applicant in the said post. 

The recruitment rules provide the method of recruitment * ft 

Deputation, (includlIng, short term contract)/absorption. In the 

instant case when apparently the respondents have failed to get 

qualified person on deput:ation, the method of absorbing the ad-

hoc should have been adhered to. The respondents being well aware 

of the recruitment rules should not have committed such a glaring 

illeqaities in appointncj the private respondent. 

l2 	That with regard to the statement made in ipara 11 of 

the written statement s  the applicant while denying t- he 

contentions made therein hegs'to state that admittedly the 

private respondents does not fulfill the required qualific ation 

as prescribed in the FUR and as such his appointment can not be 

said to be legal and same is required to be set aside s  with a 

direction to appoint/absorb the applicant who has got a batter 

right for the said post with huge e>perience in the office of the 

S  faspondents in Forensic Science Itself. Apart from that the 

private respondent does not hold an analogous post in his parent 

department and on this score alone his appoint is required to set 

aside. 

.13. 	That with regard to the statement made in para 12 of 

the 	written 	statment, the applicant iAjhile 	denying 	the 

contentions made therein begs to state that taking into 

consideration the need and the proposal < Annexure-10) the claim 

of the applicant can be judged and same being an admitted fact 

the entire contention of the respondent in not considering the 
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case of the applicant and appointing the private respondents is 

illegal and arbitrary.  

That with regard to the statement made in para 17 of 

the Written statement 4  the applicant while denying the 

contentions made therein bes to state that the respondents have 

acted contrary to the R/R a nd thereby virtually rejected the case 

of the applicant appointing the private respondent in the post in 

question who does not even fulfill the required educational 

qualification etc.. 

That with regar'd to the statement rn ade in para 14 of 

the Written statement 	the applicant begs to state that the 

respondents have admitted the statements made in the para 415 

and 416 of the •O..A and as such no further comment is required to 

be placed. 

That with regard to the statement made in para iS and 

16 of the written statement, the applicant whle denying the 

contentions made therein begs to state that the applicant was not 

allowed to participate in the selectedprocess by the respondents 

whereas he has got a hatter right of conSideration than the 

respondents No 5. for the said post. 

On the other hand the official respondents to provde 

undue advantage to the made several attempts which will be 

evident from the admitted facts, of which some are placed below, 

a) 	The respandnts without any authority submitted 

the written statement even on behalf of the private 

respondent. 

1 
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The respondent themselves have submitted the bia-

data ( Incorrect) to the UPC 

The respondents have appointed the respondent No 

S. who does not even fulfill the required qualification, 

The official respbnden ts requesting appointment of 

the respondent No 3. has writt4 n private letters in the 

official capacity to the IJPSC.. and the UPSC without any 

application of mind with the collection of official 

respondents have recommended the case of the said 

respondent no 5 

That from the above the favour shown by the officIal 

respondents towards appointment of the respondent No 5 cieai -:Jy 

indicates I  the malafide action on theIr part and as such the 

appointment of the privte respondent No 5 In the said post is 

liable to be set aside.. 

17.. 	That with regard to the statement made in para 1$ and 

16 of the written statement, the applicant while denying the 

contentions made therein begs to state that there is no 

distinction between short term c-ontract and ad-hoc service 

rendered by the applicant The relationihi:p of master and servant 

as discussed by the Hon 'ble ipex Court in number of cases is the 

prime factor to determi:ne the nature of service. Taking into 

consideration the above, the statement made by the respondents 

are not at all tenable. The Anne<ure XIII ( 310.90) as indIcated 

by the respondents is applicable only to the posts to be filled 

by transfer on deputation/transfer.. The respondents have faIled 

to take into consideration the O.M. dated 25.5.9G ( Anne>ure -X)* 
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Under any circumstances the respondent No 5 can not he treated as 

a qualified person to hold the siid post as he does not fulfill, 

the required educational qualification.. It is not the case of the 

respondents that they have applied the relaxation clause in case 

of the respondert No 5, rather they stick to the proposition 

that the said respondent No is a qualified person to hold the 

said past. The stand taken by the respondents are not correct as 

he in not holding a post of Chemist.. 

18. 	That with reqard to the statement made in para 17 of 

the written statement, the applicant whi3e denyinq the 

contentions macic therein begs to state that the recruitment rules 

provides the clause of absorption of short term contract service 

as rendered by the applicant which will be evident from the 

subsequent advertisements made by them* hssuch the respondents 

have illegally ignored the claim of the applicant only with the 

sole purpose to accommodate tha,  respondents No 5. 

• 	19.. 	That with reqard to the statement made In para 18 of 

the written statement, the applicant WhIle denying the 

contentions made therein begs to state that the duty chart and 

the records will reveal the fact of efficiency 'of the workings of 

the respondents No 5 visa—vis the applicant. The suh.ject covered 

by the applicant durnq his service tenure are vast where as 

after the appointment; of the private respondent most of the said 

subjects are being managed by the guest lecturers. This shows the 

efficiency of the respondents 5 and the malafide action of the 

officai respondents. 

20. That with regard to the statement •mate in para 	19 of 

the written statement, the 	applicant while denying the 
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cantons made therein begs to reiterate and reaffirm the 

statement made above as well as in t.he OP. 

That with regard to the statement made in para 20 of 

the written statement, the applicant while denying the 

contentions made therein hogs to state that the respondents have 

admitted the fact as tcHhaw they have acted contrary to the 

relevant rules in the imatter of puhlc appointment. The 

respondents even during the :pendency of final iat ion of of 

their, own promoted and effected recruitment, and there are some 

more examples which will he p1 aced at the time of hearing of the 

case. 

That with regard to 	statement made in para 21 of 

t h e written statement, the app icant while denying the 

contentions made therein begs t state that the statement made by 

the respondents are contradictory and misleading. The respondents 

have failed to take into consideration the wording incorporated 

in the R/R and the has been malafide intention and as such they 

are following their own 1ntrpfetation not guided by the rules. 

The decided case :tndicted by the respondents are based on 

completely different facts whereas in the present case malafide 

and favoritism have been proved on records in the matter of 

public employment. 

23, 	That with regard to the statemert made in para 22 to 24 

o the written statement the applicar t while denying the 

contentions made therein bgs to state that in view of the above. 

there are good grounds in the OA to grant relief to the applicant 

and to set aside the appointment of the respondent Na 5. 

U 
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VER1FICAT.Wr4 

i 	Shri Lai5hram Shym Kurnar,, son of late L. Gouraharl 

S;ngh, aged about 39 yers, at p:resent rfthng at tharter Type 

XVs  Umsaw- 	793123 1egh9iaya, do 'hereby 6olemn3y 	affirm and 

'erify 	that 	the 	Statements 	m,ade 	in 

are true to my 

knowledge and those made in paragraphs ?jPT! are 

also matter of records and the rest are my humble subnisslon 

) 

	

	before the Honble Tribunai, I have not suppressed any nater'ial 

fact% of the cee, 

And I slgn on this the Ver,ficatton on this the 	day 

of N .. 9,f 2006. 

• 

- 

S 	 icnature 
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